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LEGISLATIVE ASSEMBLY. i

Monday, 23rd July, 1923.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
My, President in the Chair.

MEMBERS SWORN :

Ban Devaki Prasad Sinha, M.I.A. (Chota Nagpur Division : Non-
Muhammadan) ; Pandit Devi Prasad Shukla, M.L.A. (Allahabad and
Jhansi Divisions : Non-Muhammadan Rural).

QUESTIONS AND ANSWERS.

Mivuitary Force ros QuBLLING DISORDERS.

988, *Mr, B. N. Misra : Will the Government be pleased to state the
strength of the Military force maintained for quelling internal disorders
in India ?

Mr. E. Burdon : The attention of the Honourable Member is invited
to the reply given on the 15th January 1923 to the question asked on
the same subject by Mr. Ginwala, No. 4.

IxterNAL DisorDERS QUELLED BY MIiniTamy.

289, *Mr., B. N. Misra : Will the Government be pleased to state
on how many ocecasions Military was employed to quell internal dis-
orders during («) 1912 to 1917, (d) 1917 to 1922 and the number
employed and cxpenditure incurred in each year during the above
mentioned period ?

Mz, E. Burdon : The only information available in regard to the
first part of the Honourable Member’s question is for the period 1st
January 1921 to the 31st December 1922. During this period, the aid
of the military was resorted to on approximately 170 occasions and the
total number of troops that were emplcyed was 9 cavalry regiments,
36 infantry battalions and 7 sections of armoured cars. These figures,
I may mention, are exclusive of the troops used in connexion with the
Malabar rebellion.

The information desired in respeet of the earlier periods mentioned
by the Honourable Member is, I regret to say, not available.

As regards the second part of the question, for the reason given
in reply to similar questions asked by Mr, Bagde and Sir Montagu Webh
on the 11th February and the 23rd March 1922, respectively, I regret
I am unable to furnish the informatioa required.

( 4839 )
. . . . A
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DiscorTenT IN INDIAN Civin Skrvice.

290, *Mr. B. N. Misra : Is the Government aware of the discontent
amongst Europeans in the Civil Service of India owing to their pay and
prospects not being prosperous !

The Honourable 8ir Malcolm Hailey : The answer is in the affirma-
tive.

BatLway 10 BRUBANESWAR.

291. *Mr. B. N. Misra : (1) Is the Government aware that Bhuba-
neswar is a place of pilgrimage ; not ¢nly Hindue from different parts
of India but non-Ilindus alsn visit the Temples from Archaological
and Architectural point of view !

(2) Is the Government aware that the Railway Station, although
it goes by the name of Bhubaneswar, is located at Budheswar, about 3
miles from the Temples, and the road being infested with wild animals
becomes dangerous and ineonvenient for passengers to travel from the
present Station to the Town ¢t

(3) Is the Government aware of the repeated demand by the pubhc
t0 remove the present LRailway Station from Budheswar and to locate
it within Bhubaneswar at a place on the same lme which is half a mile
from the mair Temple ¢

(4) If the answer is in the affirmative, are the Government prepared
to advise the Railway Board to locate even a Flag Station in the vicinity
of the Temples within the ambit of thé Bhubaneswar Town ?

The Honourable Mr. C. A, Innes: (1) Yes.

(2) Some inconvenience is admitted but Government has no informa-
tion regarding the depredations of wild animals.

(3) Yes.

(4) Government do not propose to issue orders fox the removal of
the station to a new site as it is not considered that the expenditure
would be justified. The present station contains adequate facilities
for pilgrim traffic and ‘the provision of a new station at the proposed
site would involve costly regarding of the line.

Booxing Orrios 4T Bapbavanoa, Porr.

292. *Mr. B. N. Misra : (1) Is the Government aware of the demand
-of public to start a Third Class Booking Office at Badadanda in the Town
of Puri (Jagannath) ?
(2) Is the Government prepared to advise the Railway Board or the
‘Traffic Manager, Benga]-Nawpur Railway. to open a Th"‘d Class Booking
Office immediately in the Badadanda, Puri ?

The Honourable Mr. 0. A. Immes : (1) Yes.
(2) The Railway Authorities have given the suggestion careful con-
slderatlon and are of opinion that in view of the adequate arrangements

jch exist at Puri station there is no necd for a branch bookmg office
adadanda. . A el

In the circumstances Government do not propose taking any actmn
in the matter.
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IrrzGuLARITIRS IN MILITARY AcCCOUNTS DEPARTMENT.
£93. *Rai Bahadur Lachmi Prasad Sinha : (1) Has the attention of
the Government been drawn to the #ricles headed ¢ Irregularities in the
Military Accounts Department '’ published in the ‘‘ Tribune ’’, dated the
Ist July 1923 1
(2) (¢) Will the Government be pleased to state whether it is a factl
that the pay of the Accountants has been raised from Rs. 100 or Rs. 200 to

Rs. 500 ¢
(b) If %o, will the Government he pleased to state the number of

Accountants whose pay vras so raised !

(3) Wil the Government be pleased to state whether the reorganisa-
tion of the pay of the Military Accountants was sanctioned before the
appeintment of the Retrenchment Committee or after ¢

The Honourable 8ir Basil Blackett : (1) The Government of India
have scen the article referred to. :

* (2) (¢) T is a fact that the pay of some accountants of the Military
Accounts Department who were in receipt of various rates of pay ranging
from Rs. 190 t¢ Rs. 475 was raised to Rs. 500.

(b) The number of accountants whose pay was so raised was 168.

(3). The revision of pay of the subordinate staff of the Military
Accounts Department was sanctioned before the appointment of the
Retrenchment Committee.

Purciiase or CoxirEROUS SLEEPERS BY NORTH-WrSTERN RarLway.

294, *Mr. K. 0. Neogy : Is it a fact that the North-Western Railway
is the sole ageney for purchasing eoniferous sleepers required by the Indian
Railways, and that during the past several years it has bcen always
purchasing them from a dozen or more competing firms 1

The Honourable Mr. C. A. Innes : Since 1920 the North-Western
Railway has been the purchasing agency for broad gauge sleepers from
the Punjab forests for the North-Western, the Bombay, Baroda and
Central india, the East Indian, the Great Indian Peninsula and the Oudh
and Rohilkhand Railways and of metre gauge sleepers for the Bombay,
Baroda and Central India and the Jodhpur-Bikaner Railways. In 1921-
22 there were 6 contractors and in 1922-23 17 contractors.

Dr. Nand Lal : May I ask, why this contract was placed this time

with one centractor ?
The Honourable Mr. O. A. Innes : There are numerous other ques-
tions on that subject which will be answered in due course.

NorTH-WesTERN RaiLway TENLUERS FOR SLEETKRS,

295, *Mr. K. 0. Neogy : (1) Is it a fact that in September last, the
North-Western Railway issued a call for tenders for the supply of 50 lakhs
of coniferous sleepers during the next 5 years and departed from its policy
of distributing orders amongst several competent firms by notifying that
o firm could tender for less than the full quantity” of 50 lacs of sleepers,
and is it a fact that this condition was subsequently modified by the
Railway after strong protest from certain quarters ?

. Al
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(2) Is it a fact that contrary to the old praetice of giving about one
month’s previous notice even in cases where tenders called were for much
smaller quantities, the North-Western Railway gave originally only one
week’s time to the intending tenderers to submit their tenders for a
contract the value of which was roughly 24 crores of rupees !

(8) Ts it a fact that out of the fifty lacs of sleepers required by the
Railway, 15 lacs were to be treated sleepers ?

(4) TIs it a fact that there are several methods of treating sleepers and
the cost of treating differs according to the method employed ?

(5) Is it a fact that the North-Western Railway originally left the
intending tenderers in the dark as to the method of treatment which they
wished to- be employed, and that in the absence of such information no
quotations could be framed by any firm ¢

The Honourable Mr. C. A. Innes : (1) Yes.

(2) In previons years it was customary to give one month’s previous
notice where tenders were called for. The original notice issued on
the 4th September 1922 called for tenders by the 20th September but a
revised notice extended the time to the 20th of October.

(8) Yes. 15 lakhs spread over 5 years.

(4) Yes.

'(5) Yes. The original tender notice was defective in this respect,
but the defect was remedied in the revised tender notice and in the end
no treated sleepers were purchased.

Dr. Nand Lal : Is Gavernment aware that the various methods of
treating these sleepers have various different rates ?

The Honourable Mr. C. A. Innes : I am aware of that fact and I
have already said that the original tender notice was defective in that res-
pect and that the defect was remedied in the subsequent tender notice.

Dr, Nand Lal : Is the Government of Tndia aware that the successful
firm with which the contract has been placed is also the sole agent of a
eertain system of treating ¢

The Honourable Mr. C. A. Innes : No treated sleepers are being pur-

chased. I am not aware that the firm has the monopoly of any particular
form of treating.

NorrE-WesterN Rainway CoNTRACT YOR SLEEPERS.

296. *Mr. K. 0. Neogy : (1) Are Government aware that the firm to
which the recent contract for the entire supply has now been given.by the
North-Western Railway does not command the full supply of sleepers from
forest under its control, and that for move than half the supply it would
have to purchase sleepers from the very same firms and Departments
whose tenders, though lower than the former’s, were rejected by the
Railways ¢

(2) Are Government aware that this firm has recently obtained a
commission of about Rs. 1-8-0 per B. G. Deodar sleeper, and
Rs.%2-0 per B. G. Chil sleeper to be delivered to the Railway ‘through
its agency 1 1If so, will the Government state why & middleman
has been employed to obtain sleepers from the producers who were willing

«
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to supply same at a price cheaper thun that which bas been settled with
the middleman ? )

(3) What steps do Government intend to take in keeping healthy
competition alive in regard to the slecper business ? ,

The Honourable Mr, C. A. Innes : (1) At the time the contract was’
given it was understood that Messrs. Spedding and Dinga Singh who had
previously supplied from 3 to 5 lakhs Deodar sleepers annually had
embarked on extensive new leases and expected to find the bulk of the
supply from their own forests. Statements have since been made by,
other contractors that Messrs. Spedding and Company and Dinga Singh
are purchasing this year about 30 per cent. of the supply outside their
own forests, but the Government have no authoritative information on
the subject.

(2) The Government do not understand what is meant by the term
“ Commission.” The contractors are not employed by the North-Western
Railway to buy sleepers on a commission basis. If the Honourable Mem-
ber means that the contractors are buying sleepers from other firms and
delivering them to the Railway at a profit of Rs. 1-5 per Deodar sleeper
and Rs. 1-4 per Chir sleeper, the Government have no information on
the subject. But it has come to their knowledge that the firm has recently
signed a contract with the Punjab Government for 1} lakhs of broad gauge
Deodar sleepers per annum at Rs. 6-8 per sleeper and for 70,000 Chir
sleepers per annum at Rs. 3-3-6 per sleeper. Nothing approaching this
rate was offered to the North-Western Railway in October 1922, Indeed
the only Government Department which tendered quoted Rs. 8 for two
years and Rs. 8-8 for the remaining period for broad gauge Deodar
sleepers. The Punjab contract was entered into some months later and
was made without reference to, or the cognizance of, the North-Western
Railway.

(3) Up to 1917 the North-Western Railway had obtained praectically
the whole of their requirements from Messrs. Spedding and Company.
The price of Deodar sleepers up to that period had ranged from Rs. 3-8
to Rs. 5 a sleeper. During the period 1917—1921 when tenders were
called for and when the contract was split up between a number of com-
‘peting firms, not only was the price forced up against the Railway to as
high as Rs. 10 per sleeper, but the supply became very precarious. Messrs.
Spedding and Company in fact were the only contractors who satisfactorily
carried out their contracts. Other contractors defaulted in their supplies
of sleepers and consequently the North-Western Railway decided that
the interest of the Railway would best be safeguarded by reverting to
the system of giving the whole contract to a firm of proved reliability
and ghat this was the best way of &tabilising prices and ensuring regular
supply. :

Mr. N. M, Samarth : Have Government attempted to ascertain whe-
gler they would not be able to obtain sleepers at cheaper rates from

anara ?

The Honourable Mr. 0. A. Innes : We have imported in sleepers
from Canada. But I have always felt that there was great resentment
agaimst that practice in India, and, moreover, going on my present inform-
ation, I am not at all satisfied that we should get cheaper sleepers from
Canada.

* . ° LY
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Dr. Nand Lal : Has the Government now come to know how many
forests the successful firm has got !

The Honourable Mr. O. A. Innes : I understand that they have large
forest leases in Kashmir.

Dr, Nand Lal : May I ask how many leases ?
. The Honourable Mr, C. A. Innes : I don’t know.

- Dr. Nand Lal : Did the Government make inquiry whether the
successful firm had leases of forests on the day and at the time when
the contract was brought about ?

The Honourable Mr. C. A. Innes : I am afraid the Ilonourable Mem-
be;' has not listened to my answer to the first part of his question.

Dr. Nand Lal : I have listened to the answer given.” I am asking
if the Government made any inquiry whether the statement which was
made was correct or not.

Dr. H. 8. Gour : May I, Sir, ask if the tender accepted for the supply
of the sleepers was the lowest tender offered ?

The Honourable Mr. C. A. Innes : I am placing on the table in reply
to a later question a complete list of all the tenders offered. It was
not the lowest tender but, in the opinion of the Agent of the North-
Western Railway, it was the lowest satisfactory tender.

" Mr. P. B. Haigh : Sir, shall I be in order in asking if Mr. Samarth’s
question referred to Canada or Kanara ?

Mr. N. M. 8amarth : Kanara.

Mr. P. B. Haigh : The Honourable Member replied with reference
to Canada.

The Honourable Mr. C. A. Innes : In any case, I can reply to that
at once. I cannot imagine that it would pay the North-Western Railway
to buy sleepers as far south as Kanara. *

(uarps oN NorTH-WESTERN RaiLway.

997, *Mr. W. M. Hussanally : (1) (¢) How many guards are there on
North-Western Railway in classes A, B and C respectively ?

(b) How many of each class are Indians, Europcans and Anglo-
Indians respectively ¢ .

(2) What are the rules regarding promotion from one class to
another ?

(3) (a) Isitafact that while Furopeans and Anglo-Indians with com-
paratively short service are promoted to class C, Indians with 10 or 20
years’ service and experience are not so promoted *

(b) If so, what arc the reasons why Indians are thus passed over

(4) (a) How many Europeans and Anglo-Indians have heen promoted
to class C with 5 years of their service ? .

(b) How many Indians with longer service have not been so promot-
ed ¢
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(5) How many Indian guards have passed the Station Masters’.and
other examinations and still not promoted to class C.1

(6) (@) Is it a fact that hetween 1919 and 1922 several European and
Anglo-Indian guards have bcen directly taken in class C on a starting
salary of Rs. 125 ¢ If so, how many ¢

(b} Was this because there was no Indians in cldass B fit to be pro-
moted 1o class C ?

(7) Do Government propose to liberalise the rule and praetice about
rromotion in railway service gencrally with a view to equalise the number
of every class of IIis Majesty’s subjects in all grades of service with due
regard to efficiency and do away with all colour bar 1
The Honourable Mr. C. A. Innes : (1) (¢) There are :

: 537 iif Class A.
317 in Class B.
290 in Class C.
(b) The distribution by communities is as follows :

Europeans .
Class, and Indians.
Anglo-Indians. :
A o .. .. 5 532
B .. .. .. 98 "19
C .. .. 213 . 77

(2) Promotions are mado bv ‘selection from amongst the senior men
of each class. For promotion from B to C, a guard must pass as an
Assistant Station Master, and must sign a certiﬁcate that he is prepared
to work as an Assistant Station Master when so required.

(3) (a) It is sometimes the case that Europeans and Anglo-Indians
of comparatively short service but with the necessary qualifications are
promoted to Class C in preference to Indians of longer service.

(b) Promotions are made by selection, having due regard to efficiency.

(4) (a) There are 36 I‘auropean and Anglo-Indlan guards who were
promoted to Class C in the first 5 years of their service,

(b) It has not baen found possible to obtain this information im the
limited time available.

(5) 15.

(6) (a) Yes, T6.

(b) The custom on the North-Western Railway has ordinarily been

to appoint Europeans and Anglo-Indians Assistant Station Masters in
large stations.

(7) The whole question of recruitment for the Subordinate Traffic
Service is now under consideration.

Mr. Harchandrai Vishindas : Why should only Europeans and Anglo-
Indians be appointed in large,stations and not Indians t

The Honourable Mr. C. A. Innes : I have already said that this has
apparently been the custom up- -to-date on the North-Western Rajlway.
1t is a question of the method of rceruitment and the whole question
of the method of recruitment is now under exahrination.

"Dr. H. 8. Gour : Will the Honourable Member supplement his reply
to question (4) (b) by obtaining the information and incorporating it in
this reply later on 1 .
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The Honourable Mr. O. A. Innes : I will eertainly endeavour to do
s0.

Dr. Nand Lal : Will the Honourable Member be good cnough to
enlighten this Assembly as to what is the difference between the pay
of an Indian Guard and & European Guard belonging to the same class !

The Honourable Mr. O. A. Innes : I am afraid I cannot answer that
question without notice.

Resznvap INTeRMEDIATE CrLaSS.

298. *Mr. W. M. Hussanally : (a) With reference to the undertaking
given by the Honourable Mr. Innes on 10th March 1923, printed at page
3183 of the Asscmbly proceedings, to do away with Inter Class reserved
compartments for Europeans and Anglo-Indians on Indian Railways, will
Glovernment please state what action has been taken by Government in the
matter !

(b) Upon what Railways have such reserved compartments been dene
away with so far !

The Honourable Mr. 0. A. Innes : (¢) and (b). Railway Administra-
tions were asked to consider whether there was any necessity to continue
the distinetion in respect of inter class accommodation and report what
action they were takiny in this matter. The reports have now been
received and they shew that except on the East Indian, the Oudh and
Rohilkhand and the North-Western Railways. inter class compartments
are not reserved for Europeans and Anglo-Indians. The reservation
on the East Indian Railway is restricted to one small compartment on
the Mail and Express trains only, on the Oudh and Rohilkhand Railway
to one com %u-tment on the PunJab and Dehra Dun Mails only and on

the North-Western Railway to one compartment on 1 Up and 2 Down
Mail traius hetween Lahore and Saharanpur only.

Fatrow Lixps NEarR Rainwavys.

299, *Munshi Mahadeo Prasad : (1) Has the attention of the Gov-
ermment been drawn to the fact that large extents of land are lying vacant
and fallow on both sides of railway lines in certain plaees, ¢.g., between
Jhusi and Benares Cantonment Railway stations, Bengal and North-Western
Railway, and that the said lands can be beneficially let for agricultural
purpose or disposed of by sale 1

(2) Are the Government prepared to order collection of figures on
the above points and to see what amount could be available to pay a portion
of the loan incurred for capital expenditure on Railways ¢

The Honourable Mr. O. A. Innes : The Governnent's attention has
not previously been drawn to the subject. The leasing of lands, for short
g.noda for purposes of grazing, etc., i within the discretion of the

ilway Administration, whose attention will he invited to the matter.
fir Deva Prasad Sarvadhikary : Would not the allowing of grazing
within the railway fencing be apt to lead to destruction of c.nttle in
the same way as unfenced lines are apt to be ?

The Honourable Mr, 0. A. Innes : I imagine the practme is rather a
dangerous one. .

-t ‘
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CoST OF SUPERVISION, ETC., OF (OVEBRNMBNT PRmsses.

300. *Dr. H. 8. Gour : (¢) Will the Government be pleased to state
the cost of supervising,- clerical and menial staff of the Calcutta and
Delhi Presses, the Simla Monotype Press and the Simla Press, for 1921-22
and 1922-23 ?

(b) Is it a fact that the cost of supervising, clerical and menial staff
for 1920-21 was as follows ;—

Rs.
Calcutta and Delhi Presscs ‘e .. 233,646
Simla Press : .o .. .. 73,048
Simla Monotype Press .o .. 34,075

The Honourable Mr. A. C. Chatterjee : (a) The cost of the super-
vising, clerical and menial staff in the year 1921-22 was as follows ; the
figures include the total cost of the accounts offices of the presses :

. Rs.
Calcutta, Delhi . . .. 2,713,145
Simla .. .. .. .. 80,065
Simla Monotype .- 41,147
Figures for 1922-23 are not yet available.
(b) Yes.

Cost or OFFricE oF CONTROLLER OF PRINTING.

301. *Dr. H. 8. Gour : What is the cost of the administrative offiee
of the Controller of Printing ?

The Honourable Mr. A. C. Chatterjee : The total cost of the Office
of the Controller of Printing, Stationery and Stamps, including the
stationery store, amounted to Rs. 3,27,945 in 1921-22 ; the greater part
of this is recovered from Local Governments ; of the balance only a
fractional part'is debitable to printing.

Press MACHINERY.

302, *Dr. H. 8. Gour : What amount has the Government decided
to invest in the purchase of machinery for printing presses ?

The Honourable Mr, A. C. Chatterjee : It is proposed to spend Rs. 5
lakhs on the purchase of new machinery for the Government of India
presses during the current year. The Government of India have not
yet decided on the amount to be invested for the purpose in future.

Dr. H. 8. Gour : A supplementary question, Sir. Will it include any
prevision for the printing of stamps in the country—postage stamps and
non-judicial stamps hitherto printed by firms overseas ?

The Honourable Mr. A. O. Chatterjee : So far as I am aware, it will
not.

Dr. H. 8. Gour : May I inquire, Sir, if in the cost that is to be

incurred, any provision is made at all for the printing of postage and
other stamps ¢

The Honourable Mr. A, 0. Ohatterjee : That matter is under separate

consideration. .
D . ® e
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Cosr or GovERNMENT PriNTINg,

3¢3. *Dr. H. 8. Gour : Is the Government aware that the average
eost of Government printing is about two and & half times in excess of the
work done by private printers 1

The Honourable Mr. A, O., Chatterjee : The Government are not
aware of the fact stated and have grcunds for belief that the statement is
imcorrect.

Rao Bahadur C. 8. SBubrahmanayam : With reference to the state-
ment made by the Honourable Mr. Chatterjec some time ago, hus auy
action been taken upon the question of ¢ costing ’ 1

The Honourable Mr. A. 0. Chatterjee : That is being done, Sir.

Rao Bahadur C. 8. Subrahmanayam : When will that inquiry be
finished !

The Honourable Mr. A. C. Chatterjee : 1 hope to be able to give
further facts about it in January next.

Dr. Nand Lal : Is Government aware that if this printing is carried
on by private agency, it will be comparatively cheaper ?

The Honourable Mr. A, C. Chatterjee : That is not a faet.

Mr. N. M. Joshi : Is Government aware that scme private presses are
sending’ canvassing letters amongst Members of this Assembly 1

The Honourable Mr. A. C. Chatterjee : I believe so, Sir.

CoMPTOMETERS.

304. *Dr. H. 8. Gour : («) When were comptometlers purchased and
what was their object and cost ?
(b) If it was intended to reduce the number of clerks otherwise
required in the Press, has any reduction been made on this account ?
(¢) Was it intended to improve the efficiency of the accounts section ?
If so, is it a fact that the Government has paid twice over the. bills of a
Government printer ?

. 'The Honourable Mr, A, C. Chatterjee : The necessary information

is being collected and will be supplied to the Honourable Member when it
is ready.

Pay or GoverNMENT CoMPOSITORS. .

805. *Dr. H. 8. Gour : Is it a fact that Government compositors are

paid higher wages than private printers and their outturn is considerably
less ?

The Honourable Mr. A. C. Chatterjee : In private presses composi-
tors ordinarily receive a fixed wage plus overtime ; in Government presses
they do not receive a fixed wage, hat are paid by the piece ; the first part
of the question accordingly does not arise. Government are satisfied that
the outturn of compositors in their presses is greater thau that achieved
in private presses. ' . : '

L
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DxevELorMENT o¥ PriNTING INDUSTRY,

306. *Dr. H. 8. Gour : Will the Government be pleased to state
what means it is employing to assist the development of the printing
industry in India ¢

The Honourable Mr. A. O. Chatterjee : Printing is an old established
trade in India and Government do not believe that it requires any direct
assistance ; under the existing constitution such assistance, if necessary,
must be given by Local Governments. The Government of India believe
that existing facilities for printiffg are equal to the demand. Since the
year 1881 the Government of India have entrusted a considerable amount
of their printing work to private firms with the specific object of encourag-
ing the industry ; the results have not always been satisfactory. A system
of apprenticeship training has recently been inaugurated in the Govern-
ment of India presses, while training on a more extensive scale is givem
in some of the jails in India.

. Dr. H 8. Gour : Is the Honourable Member aware that the House
of Commons have recently appointed a Committee to go into the question
how far the (Government presses in England compete with private enter-
prise, and will the Honourable Meraber take a similar step in this country
for the purpose of ensuring that the (Government do not hamper the pro-
gress of private printing in the country ?

The Honourable Mr. A, C.: Chatterjee : I think the solicitude which
the Government in India displays towards private industries is greater
than that in England and I do not think we need follow the exgmple of
England in this particular matter.

ArMY CANTBREN BoaRvs.

307. *Mr. W. M. Hussanally : With reference to answer to Question
81, dated 28th September 1921, of Mr. J. Chaudhari, will the Government
please state if the Army Cantcen Board is a privatc company or an
official budy ?

Mr. E. Burdon : The IIonourable Member’s attention is invited to
the reply given to Question No. 253 asked by Mr. Chaudhri on the 8th
September 1922 The Army Canteen Board (India) is a public company
incorporated under the Indian Companies Act of 1913,

Apvaxce To ArMy CaxTeEeN Botaep.

308. *Mr. W. M. Hussanally : (s) How much money has been
advanced to Army Canteen Board by the Imperial Bank and for what
period ?

(b) Does that loar hear interest ¢ If so, how much ¢

(¢) If tibe Army Cantecr: Board is a privaté body, under what law
has the ((overnment guaranteed to the Imperial Bank the amount lent
by them to that company

Mr. E. Burdon : (a2) and - (b). The.Honourable Member’s atten-
tion is again invited to the reply given to Mr. Chaudhri’s Question No. 253
on the 8th September 1922. The Government of India have no official
access to the accounts of the Army Canteen Board, and have no informa-
tien regarding the details of its financial arrangements, gpart from that
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which is available to the general public. The Homourable Member must
therefore be referred to the Canteen Board’s audited balanee sheet.

(¢) As the Army Cantecn Board has for its ebject, the welfare and
health of the Army, the guarautce is inira vires of the Government’s
powers under the Government of India Act.

OrzratioNs o ARMY CaNTEEN Boarb.
809. *Mr. W. M. Hussarally : (1) When did Army Canteen Board
start their operations and at what places 1
(2) What net profits, if auy, has the Army Canteen Board made
during the tume it hos been in exisicnce 1 '
{3) How have those profits been utilized ?
(4) Has the Army Canteen Board liquidated any portion of the
lean from the Imperial Bank * Tf so, how much {

Mr. E. Burdon : (1) The Army Canteen Board commenced its opera-
tions in October 1921 at Rawal Pindi on a small scale. It has since
extended its operations in the Rawal Pindi District and bas also com-
menced operations in the Peshawar, Baluchistan and Waziristan Distriets.

(2), (3) and (4). The Honourable Member is referred to the reply
which I have just given to parts (a) and (b) of his Question No. 308.

WorkiNG OF ArMY CANTEEN Boarn,

310. *Mr. W. M, Hussanally : Ilave the Government’s anticipa-
tions as to the success of the Army Canteen Board, as foreshadowed in
answer to Question 62 (¢), dated 26th September 1921, of Rai Bahadur
Bakshi Sohan Lal been realized {

Mr. E. Burdon : The Government of India have ascertained that the
Army Canteen Board have commenced to make a profit ; and they have

ne reason to anticipate that the venture is not likely to achieve the success
which was hoped for.

Bervices oF ArMY CANTEER Boarp coMrareo witE ARMY CONTHAGTORS.

311. *Mr. W. M. Hussanally : (a) Have the Government called for
any report from Commanding Officers of regiments served by Army
Canteen Board or received any such reports on the working thereof ?

(b} 1f ®o, will Ggvernment lay the same on the table or state the
purport therecf 1

(c) ¥ none bave been received, do Government propose to eall for
saach reports to ascertain whether the Army Canteen Board has been
successful in giving better service than Army Contractors ?

Mr. E. Burdon : (a) No.

(b) Does not arise.

(¢) The Government of India do not propose to call for reports of
the kind suggested : so far as they are aware there is no occasion for

doing so.

BXAXINATION OF YOOD SUPPLIED 10 ARMY.

''8132. *Mr. W, M. Husminally : (1) Is it a fact that the Inspectors who
got samples of food supplied by Army Contractors (before Army Canteen
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Board commenced operations) that were submitted for analysis to food
laboratory, were servanis eraployed by Army Canteen Board 1

(2) ,(n) Will Government be pleased to state whether any samples
obtained from the Army Canteen Board, of beer and other food stuffs
have been sent to any brewery and food laboratory for examination ?

(b) If so, will they lay on the table or state the result of such
analysis or examination 1

Mr. E. Burdon: (1) The Inspectors mentioned were employed
under the authority of Government.

(2) (a) and (b). For the reason which has been explained in replies
to previous questions, the Government of India have no official access to the
details of the Internal administration of the Army Cantcen Board
(India). Orr the other hand, the Military Food Laboratory at Kasauli
is authorised to examine and report upon samples of supplies made by
the Canteen Board, and such samples are, as a matter of fact, sent up
by the military authorities. The reports made by the Laboratory are not
communicated to the Government of Tndia.

UnenproyMeNT of DomiciLep CoumMuNITY,

813, *Lieutenant-Colonel H. A. J. Gidney : 1. Has the attention eof
Government heen drawn to u lefter written by me and published in the
town issue of the *“ Statesmsn '’ and ‘‘ Englishman '’ of the 30th June
on the appalling present day condition of unemployment, in the Domieiled
(Community in India, especially in the capital towns ?

2, Has the attentioyt of Qovernment been drawn to the two Editorials
published on the matter in the town issues of the ‘‘ Statesman '’ of June
and July Ist ¢

3. Ts the GJovernment of India aware of the fact that this unparalleled
economic upheaval is mainly due to (@) demobilisation from the Army
of men and lads, who gave up carcers to serve their King and country,
And (b) as a direst sequel to Indinnisation of the Railways, chiefty, and
partly of other Governmemnt Departments ?

The Honourable Mr. A. O. Chatterjee : (1) and (2). Yes.
(3) Government do not consider that the inference contained in the
question is well-founded.

NoN-EMPLOYMENT OF EUroreans AND DouiciLep EvropEaNs cN RalLwavys.

314. *Lieutenant-Oolonel H. A. J. Gidney : (a) Will Government be
good enough {o state hew mary Europeans and how many Anglo-Indians
have been deprived of eraployment from each of the Railways :

(1) During the past 3 years, i.e., since the introduction of the
Reforms Scheme, and

. (2) Since the President of ghe Railway Board made his memor-
able pronouncement in Mareh 1922, when the demands for
grants for Railways was discussed in the Legislative Assembly ¢
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(0) Will Government be gocd enough to state :

(1) How many Europeans and how many Anglo-Indians have
been employed during these 2 periods, on each of the various
Railways ?

(2) How many Indians have been employed during these two
same periods ?

The Honourable Mr. C. A. Innes : (¢) and (b). (Government regret
they have not the information asked for. It has been ascertained, how-
ever, from the principal Railway Administrations that there have been
no wholesale dismissals of Europeans and Anglo-Indians to make room for
Indians and all the Railway Administrations consulted categorically deny
the statement that any unemployment which may exist is due to such
dismissals.

INDIANISATION ON RAILWAYs. .

315. *Lientenant.Colonel H. A. J. Gidney : (1) Is Government aware
of the fact that, Company Railwayvs are interpreting the term Indianisation
of the Railways to mean the replacement of Anglo-Indians by Indians,
as evidenced by the fucts that (¢) Buropeans and Anglo-Indians are
being dismissed on certain Railways, e.g,, Bengal-Nagpur Railway, and
on some of these discharge certificutes is written, ‘“ reason for dis-
missal.”” "¢ We have derided to put Tndians in these posts.”’ (b) That
Mr. Fenton, the Chief Trensportation Officer of the Great Indian
Peninsula Railway, wrote me a letter with words to the effect that his
Railway must cease employing Anglo-Indians and employ cheaper
Indian labour ?

(2) Will Government be pleased to state whether Members of the
Domiciled Community are included in the term ‘‘ Indianisation of the
Services '’ and if they are, will Government be good enough to explain ths
contrary conduct on the part of certain Indian Railways ?

The Honourable Mr. C. A. Innes : (1) The Honourable Member is
referred to the answer just given him from which it will be seen that
there have been no wholesale dismissals of Anglo-Indians to make room
for Tndians.

(2) The Honourable Member is referred to the replies mven in this
Assembly to Mr. K. C. Neogy’s and Mr. K. Ahmed’ ’8 questions Nos, 184
and 201 on 7th September 1922.

OrpERS RE TNDIANISATION ON Ralnwavys.

316, *Lieutenant-Colonel H. A. J. Gidney : Will Government be
pleased to place on the table a copy or copies, of the order, or orders, issued
by the Government of India and the Railway Board, to the various Rail-
ways, relevant to Indianisation of the Railways and the employment of
Tndians on Railways 1 v

The Honourable Mr. C. A. Innes : The Government have had certain
demi-official correspondence with Agents on the subject but are not pre-
pared to lay it on the table.

DenopirisaTion rRoM ArMY,0F Doumrcitev Commuwrry.

817. *Lieutenant-Colonel H. A. J. Gidney : Is the Government of India
in possession of statisties of the total number of unemployed in the
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Domiciled Commumty, the revelt of demobilisation from the various
branches of the army, tewmporary as well as permanent service § If not,
will it kindly obtain th:s information 1

Mr, E. Burdon : The Government of India have no statistics of the
kind indicated and have no sure and ready means of obtaining them. They
will, however, be glad to examine and consider any statistics of the kind
which the Honourable Member can furnish to them.

PoverrY or DoxiciLep CoMMUNITY.

818. *Lieutenant-Oolonel H, A. J. Gidney : (1) Is the Government of
India aware of the fact “hat hundreds of demobilised army men, of the
Domiciled Community, ave, to-day, tramping the streets of India, begging
for food, clamouring for wages, even at Indian rates, and living like
animals with their families and, as a result, are to-day swelling the
population of the jails und heeoming e positive danger *?

(2) Will the Givernment of India state what steps it has, hitherto,
tgken to come to the rescue of these demobilised army men who gave up
iheir all to serve their King and ecuntry and are, in consequence, to-day,
starving and inhabiting the slums !

Mr, E. Burdon : (1) The Government of India have no information
to the effect that acute unemployment exists amongst members of the
domiciled community who were demobilised from the Army in India and
that such unemployment is due to members of the domiciled community
having been employved in army service and subsequently demobilised.
Under the existing constitution of the army in India, members of the
(lummlul community are not employed, as a class, in army services
except in the Indian Medical Department and there has been no measure
of demobilisation in the recent past which, so far as Government are
aware, econld affect large numbers of the domiciled community.

(2), For the reason indicated in the reply to the preceding part of
this question, the Government of India have taken no specific steps to
provide for members of the domiciled community demobilised from the
army.

PrerengNTiAL TREATMENT TO INDIAN SoLDIERS.

319. *Lieutenant-Colonel H, A. J. Gidney : (1) Has the Government
of India granted (quite deservedly granted) (a) gifts of lands as rewards,
(b) opencd out Technieal Schools, and (e) given preferential treatment,
in various ways, to demobilised Indian soldiers ?

(2) Have similar rewards and opportunities been offered to demobilis-
ed army men of the domiciled community ¥ If not, why not ?

Mr..E. Burdon : (1) Yes.

(2) The Horvurable Member's attention is invited to the terms of the
Resolutions issued by the Government of India in'the Home Department,
dated the 8th August 1919 and the 15th September 1921, in which it was
laid down that certain coneessions in the matter of securing eivil appoint-
ments should be granted to those persons who had rendered service in
connection with the great war. These orders applied to all classes of the
community. No land grants or other facilities of the kind mentioned by

* tlie TI&nourable Member have been sanetioned specifically for demobilised
Anglo-Tndians but the Government of India would be prepared to go
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into the matter if, as T have already suggested in my reply to his question
No. 317, the Honourable Member is able to produce statistics of deserving
cases in which military service during the Great War has directly led to
present distress.

PREFERENTIAL TREATMLNT TO SEPOYS.

820. “*Lieutenant-Colonel H. A. J. Gidney : (1) Is the Government of
India aware of a reecent communiqué issued by the Punjab Government
_ordering preferential treatment to be given, in all Departments, to demo-
bilised soldiers (meaning sepoys) ?

(2) Is the Government of India itsclf prepared, as also prepared to
advise all Provincial Governments, to offer similar treatment to unem-
ployed demobilised army members of the Domieiled Community ¢

Mr. E. Burdon : (1) Yes.

(2) The reply which I have given to part (2) of the preceding ques-
tion covers this question also.

Hzur ror DomiciLeo CovmuoNiTY.

321. *Lieutenant-Colonel H. A, J. Gidney : Is Government prépared
to offer land, assist in establishing land settlements and to financially help
unemployed and demobilised Army members of the Domiciled Community
aud, so relieve the present day acute distress amongst these men ¢

Mr. E. Burdon : The question of establishing land settlements is one
primarily for provincial Governments. But if the Honourable Member
will report to the Government of India any specially deserving cases of
the kind to which he refers, the Government are prepared to examine them
and to consider whether any special measure of relief is called for.

DoxiciLep COMMUXITY DEBARRED FROM ARMY.

322. *Lieutenant-Colonel H. A. J. Gidney : (1) Is Government aware
of the fact that members of the Domiiciled Community are to-day debarred
from (a) entering the ranks of the British and Indian Armies (entrance
into the former being dependent on the colour of the applicants), (b) from
participating in the formation of the 8 experimental Indian Army units ¢

(2) Do Government propose to remove these restrictions ?

Mr. E. Burdon : (1) (a) Members of the domiciled community, so far
as Government are aware, are not admitted to the British Army. Recruit-
ment for the British Army is earried out by His Majesty’s Government
in the United Kingdom. Members of the domiciled community are
eligible to hold the King’s Commission in the Indian Army ; but they
cannot enter the ranks of the Indian Army, in respect of which a specific
elass eomposition is 1gid down.

(%) The Indianization of the 8 selceted Indian Army units merely
consists in replacing the establishment of British Officers by an establish-
ment of Indian Officers holding the King’s Cdmmission ; and as already
stated, members of the domiciled community are already eligible to hold
the King’s Commission in the Indian Army.

. (2) The Government of India are not concerned with the recruitment.
“of soldiers for the Britilh Army ; and as regards the Indian Army, they do
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not propose to make members of the domiciled community eligible, as
Indians, for sdmisgion to Tndian Army units,

8ir Deva Prasad Barvadhikary : Is the Government in a position to
state the number of Anglo-Indians that have joined either the Territorial
or the Auxiliary Forees according as they view themselves as Indians or
a5 Europeans ! '

Mr. E. Burdon : Not without notice.

MiLirary ExMrroyneNT oF ANGLO-INDIANS.

824, *Lieutenant-Colonel H. A. J. Gidney : Has the attention of the
Government of India been drawn to an editorial, on the military employ-
ment of Anglo-Indians, which appeared in the town issue of the
‘¢ Statesman,’’ the leading English newspaper in the East, dated July Tth,

.ﬂlld what aetion does it propose to take on the issues raised !

Mr. L. Graham : The Government of India do not propose to take
any action in the direction of forming Anglo-Indian units of the Indian
Army. If they were to do so, it would be nesessary to disband a corres-
ponding number of Indian nnits ;: and after the retrenchments recently
decided upon, the Government of India are not prepared to make any
further change in the strength or organisation of the Indian Army.

Tern:Toniat Force,

n24, *Bir P. 8. Bivaswamy Aiyer : Will the Government be pleased to
state :
() Whether they have fixed or intend to fix any limit to the
strength of the Tndian Territorial Foree which is bheing
organised 1
(b) What is the annual addition intended to bhe made to th
Territorial Foree !

Mr. L. Graham : (¢) The maximum strength of the Indian Terri-
torial Force has for the present been fixed at 20,000, The authorised
establishment of the units so far constituted is in the neighbourhood of
19,000, and the actual number of persons so far enrolled is approxi-
mately 14,000.

(b) No annual addition has been or can be fixed at present.

Avuxruiany Forck.

tnt:%. *Bir P. 8. Sivaswamy Aiyer : Will the Government be pleased to
B :
(a; The reasons and necessity for organising and maintaining an
*® Auxiliary Force as distinet from the Territorial Force, and
(b) Whether there are any, and if so, what objections apart from
statutory difficulties to the formation of India Units of the
Indian Auxiliary Force ?

Mr. L. Graham : («) The Auxiliary Force exists for the pnrpose
of supplementing the regular forces in support of the eivil power and
alro to meet any kind of emergency arising within the military area
in which the unit concerned is Jocated. The Indian Territorial Force,

. o
B
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_though it may be used in support of the civil pewer, is primarily a
second line to the regular army. The two forces are intended to serve
somewhat different but equally necessary military purposes.

(b) There would be no objection of military principle to the for-
mation of Indian units with obligations limited to those of the Auxiliary
Force ; but it is considered unnecessary to do this. The more efficient
and convenient arrangement is that already laid down, by which the
Territorial Force is available both for internal security and as a second
line to the regular army.

Cost or MiLitarY CouLEGe aND Units.

326. *Bir P. S. Sivaswamy Aiyer : Will the Government be pleased te
state the probable cost, initial and recurring, of maintaining—

(a) A Military College like Sandhurst in India,

(b) Anp Indian Unit of Artillery,

(¢) An Indian Unit of Air Force,

(d) An Indian Unit of the Royal Engineers,

(¢) An Indian Unit of the Armoured Car Company 1

Mr. L. Graham : It is impossible to give an answer which would
‘be of any practical value to the Honourable Member as in any calcula-
tion which could be made the data would have to be largely hypothetical.
It is presumed that the Honourable Member has in mind units in
which both officers and rank and file would be Indians. In that ocase
the cost of the officer establishment would be the same as it is at present
if the units werc to be Indianised on the same lines as those on which
the Indianisation of the 8 selected Infantry and.Cavalry units is now
proceeding, that is to say, mercly by the substitution, on the same rates
of pay, of Indian officers holding the King’s Commission for British
officers holding the King’s Commission. But so far as the rank and flle
are concerned. the rates of pay which it would be necessary to give
Indians possessing the technical qualifications required would be a
matter of pure conjecture. Again, we have in the Army in India no
such thine ax a unit of Royal Engineers.

It is similarly impossible to say what the cost would be of establish-
ing a military Sandhurst in present Indian conditions. .The net annual
cost to His Majesty’s Government of maintaining Sandhurst is shown
in the Home Army Estimates as about £2,00,000. The initial cost of
S8andhurst is not known to the Government of India.

EstanrisaMEsT or Wirerrss TELF@RAPH.

327. *Mr. N. M. 8amarth : (1) Will Government be pleased to state
the grounds on which the Legislative Department of the Government
of India has bhased its legal opinion to the effect that, under the Tndian
Telegraph Aect. as at present worded, the Governor General has the
power to permit any person, by means of a license, to establish, maintain
or work a wireless telezraph within any part of British India ¥ .

(2) (a) Have Government obtained the legal opinion of the Faw
~ Officers of the Crown on the point ¢ '

(b) .If so, will they lay it on the table of the House 1

¢ ¢ ‘
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Mr. L. Graham : (1) It would not be in aceordance with practice
to state the grounds of an opinion expressed by the Legislative Depart.
ment.

(2) (a) No. It is mot the practice to consult the Law Offieers of
the Crown regarding the interpretation of Acts of the Indian Legislature,

(b) Does not arise.

License ror WIRELEss BRroaD-casTING,

828. *Mr. N. M. S8amarth : (1) (¢) Will Government be pleased to
state if any license for wireless broad-casting in any part of Britich
India has been given by them to any person or persons or to any
Company ¢

(b) If so, will Government be pleased to state the name or names
of the person or persons or of the Company and the terms and conditions
of the license given {

(2) £ no such license has been given, will Government be pleased-—

« (a) to state if the terms and conditions of the wireless hrozd-
casting license have been drawn up by them ?
(b) if so, to lay on the table of the House, a copy of the said
license 1
Mr. Q. R. Olarke : (1) (a) No.
(b) Does not arise.
(2) (a) No.
(b) Does not arise.

Mr. N. M. S8amarth : Was there not a meeting last March in Delhi
between Government and the representatives of the Press and manu-
facturers regarding broadcasting ? If so, what was decided at that
meeting ?

Mr. G. B. Clarke : There was a meeting in Mareh last held by
Mr. Sams, first with the members of the press and secondly with the
manufacturers of wireless apparatus regarding the question of bhroad-
casting. The press were generally opposed to broadcasting. At any
rate they were not enthusiastic absut it and the matter is still
under comsideration. I went into this question of broadeasting in
England nnd at present there is a committee sitting in Englahd known
as the Sykes Committee dealing with the whole question of broadeast-
ing, which presents very much greater difficulties in England then it
is'likely to present in India and I think it is desirable that Government
should wait for the conclusion of this committee before they bind them-
selves to any definite policy.

Mr. N. M. 8amarth : How many wireless licenses have been glven
already and how many have been giver to private persons ?

Mr. @. R. Olarke : In India we have given up-to-date 32 non-com-
mercial licenses and three limited commercial licenses. Non-commercial
licenses are generally given to educational institutions for experimental
purposes and a certain number is being given to private experimentors.
Only three limited commercial licenses have been given, two to a Petro-
leum Company ir the Punjab and one 1o the Marconi Representatives
in Bombav for dealing with their apparatus on hoard ships.

8ir Deva Prasad Sarvadhikary : Was the press opposed to broad-
caating in India on the same grounds as existed in the case of erganisers
of entcrhmments in England !

L] 05.1
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Mr. G. R, Olarke : I cannot say, Sir.
CLosiNG DOWN OF WIRELESS STATIONS,

829, *Mr. N. M. 8amarth : (1) Will Government be pleased to say
if the recommendations of the Incheape Committee, in regard to the
closing ('lo“n of certain Government wireless stations in British India,
have been given effect to ?

(2) If the answer to the above question be in the affirmative, will
Govornment be pleased to state—
(a) which of the wireless stations have been closed down ¢
(b) the dates on which they have been closed down ?
(¢) the manner in which the plant and equipment of the said
stations have been disposed of ¢
L (d) the respective economies that have been thereby effected ?

Mr. G. B. Olarke : (1) Yes, and further reductions are under con-
gideration.

(2) (a) One station, Patna, has been dismantled, one, Maymyo, laid
up and nine, namely, Allahabad, Delhi, Mhow, Nagpur, Quetta, Secundera-
bad, Lahore, Poona and Diamond Island, have been placed under a care
and maintenance party.

(b) 15th January 1923.

(¢) In cases where the plant and ‘equipment has been removed it
has been returned to store.

(d) A reduction in working expenses of 4.63 lakhs in 1923-24 over
the budget estimate for 1922-23, with a corresponding saving in the re-
maining months of 1922-23 after 15th January.

Mr. N. M. 8amarth : What does a care and maintenance party con-
sist of and why is such a party necessary ?

Mr. G. BR. Clarke : A care and maintenance part) in a wireless
station consists of a supervisor and an engine room hand merely to keep
the battery and the generating plant in order. If these men were not
there. the most expensive and important part of the apparatus, namely,
the battery and the generating plant, would seriously deteriorate.

Mr. N. M. Bamarth : Is this party maintained even in the case of
dismantled stations.

Mr. G. R. Clarke : In the case .of. dismantled stations, the station
is completely removed and no care and maintenance party is kept.

Cost aANp ReveNue or WirmLEss Statioxs.

%0 *Mr. N M. 8amarth : Will the Government he pleased to state—-
(a) if the wirelese branch of the Indian Telegraph Department
keeps the fieures of capital expenditure, operating costs
and annual revenue for cach of the Government wireless
stations :
(b) if 8o, which of the wireless stations are being worked at a
profit and which not ¢
.' Mr. G. R. Clarke: (1) Yes, but the annual revenue from trafﬂc
i only kept in coast stations.
(2) The coast stations except Madras and anzoon earn a revenue
ahove their cost. Madras and Rangoon maintain in addition the only
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telegraph communication with Port Blair and Vietoria Point, which
does not pay. Most of the remaining stations in lndie are now not
operating for reasons of economy.

. Mr. N. M. Samarth : Are no inland stations doing any commercial
traftic ¥
Mr. G. R. Clarke : There are no inland stations doing commercial
traffic, cxcept Peshawar and Jutogh. In the case of Peshawar we do not
account for any separate revenue as the station is used as part of the
ordinary telegraph communication of the country. In Jutogh we get about
400 words a day from Leafield in England. The traflic is known as
Addressed Press and for this traffic India gets four annas a word.

'Mr, N. M. 8amarth : Is the one at Peshawar used for military
purposes ?

Mr. G. R. Olarke : It ix used for ordinary traftic with Kabul. i

* Revexur or Wikkniss BuanNcw.

531, *Mr, N. M, 8amarth : (1) Will Government be pleased to state
what system, if any, is in operation for c¢reditimg to the wireless branch
such portion of the revenue of the Indian Telegraph Department as
is assignable to the wireless branch in respect of telegrams that are
transmitted and received by Government wireless stations ¢

(2) If no such system is in operation, do Government propose to _
rake steps to inifiate such a system at an early date {

Mr. G. R. Clarke : (1) With respeet to the revenue from coast
stations, this is shown in the accounts of the Department as a separate
item. With respect to traffic carried by the Inland stations, the charges
are collected at the ordinary telegraph oftices and the revenue is eredited
to the general telegraph revenue since the Inland wireless stations form
part of the Inland telegraph system of the country.

(2) Government do not propose to alter the existing system for the
present. R
Derurarion To ENagLaNp o¥ Dxr. RusuBrook-WiLLiaus,

332. *Mr. N. M, S8amarth : (1) Has the attention of the Government
been drawn to an article in the ¢ Hindu ’ of Madras, dated the 4th July
1923, on ludia’s representation at the Imperial Conference by Sir Tej
Bahadur Sapru ? .
"' (2) Will Government be pleased to state under what circumstances
Dr. Rushbrook-Williams was appointed his Private Secretary ?

(3) 1s there any truth in the statement that in addition to his duties
a8 Private Secretary to Sir Tej 13ahadur Sapru, Dr. Rushbrook-Williams
has been commissioned by the Government of India to place himself in
touch with the Labour Members in Parliament,

The Honourable 8ir Maloolm Hailey : (1) Yes.

(2) Sir Tej Bahadur Sapru particularly requested that Mr. Rush.
brook-Williams should act as his Secretary. Mr, Rushbrook-Williams
was in gny case going to England on 4 months’ leave, and the arrangement
suggested by Sir Tej Bahadur Sapru was therefore readily accepted

(3) 'Phere is no truth whatever in this statement.

. .
°
(] LI
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SeNTENCE OF Liaba lissrat Rar

333, *Dr. Nand Lal: (1) Is Government of India aware that accord-
ing to section 401, sub-section 1, of the Criminal Procedure Code, the
Governor General in Council is empowered to remit unexpired portion of
rentence ?

(2) Will Government of India state as to whether Governor General
in Couneil is prepared under Section 401 (1), Criminal Procedure Code,
‘o remit the unexpired portion of Lala Lajpas Rai’s sentence !

The Honourable 8ir Malcolm Hailey : (1) Yes.
(2) No.

Dr. Nand .Lal : is the Honourable the liome Member aware of the
statement recently made by Dr. Maharaj Kishen, the family doctor of Lala
Lajpat Rai, who was permitted to attend on him in jail ! The contents
of his statement are these—that Lala Lajpat Rai is developing tuberculosis
of the lungs and this statement is incorporated in the ** Tribune ' dated
the 21st instant.  Is the Honourable the Home Member aware of this? .

The Honourable 8ir Malcolm Hailey : The llonourable Member has
just handed me a copy of the issue to which he refers. As regards any
implieation whieh he desives to draw from that fact, now published, [ only
desire to say that [ have no doubt whatever that the I'unjab Government
will take steps to ascertain whether the diagnosis of the other medical
men who are attending Lala Lajpat Rai coineides with that. of Dr. Maharaj
Kishen. [ have explained before that the Punjab Government is watching
this case with the greatest eare,  Lala Lajpat Rai has the best medical
advice, and I have not the slightest doubt that the Punjab (Government will
take the necessary action on any diagnosis that is finally decidzd on by the
doctors,

Dr. Nand Lal : Will the Honourable Member be kind enough to offer
a suggestion to the Local Government in this behalf ?

The Hnmnourable 8ir Malcolm Hailey : In a matter like that no sug-
gestion iy necessary for the Loezl Government. .

INDIAN STORES DDEPARTMENT.

334. * Bir Deva Prasad Barvadhikary : Will the Government be
pleased to state («) whether in view of the expansion of the Indian Stores
Department indicated in  the answers given by the Honeurabla
Mr. Chatterjee in reply to my starred question No. 14 on the 2nd of July
1923, steps have been taken or are proposed to be taken.to redues.-the ass
tivities of the Indian Stores Department in England 1

(b) Are the Gpvernment prepared in this connection to consider
the desirability of calling for tenders in India, in Indian currency, for
nrtieles which are not manufactured in India ?

The Homourable Mr. A. C. Chatterjee : («) T would .refer the
Honourable Member to the renly which T zave 1o starred questions Nos. 229
and 230 on the 16th July,

(hb) Government have carefully considered the question of calling for
tenders in India in Tndian curreney for imported stores required by the
central departments. They recognise the advantages of this procedure,



QUESTIONS AND ANSWERS. 4861

and have in fact already adopted it to sume extent in conformity with
the provisions of the rules for supply of stores for the public services.
The adoption of the procedure as a general rule presupposes that goods
obtainable through agents, etc., in India of foreign manufacturers can be
purchased as cheaply as those obtainable, for example, from manufac-
turers thémselves in the United Kingdow by a Government agency estab-
lished in that country. This, however, is a proposition which has not yet
been established. In any case, if the arrangement referred to is to prove
a success, it will necessitate the establishment of an experienced expert and
propetly staffed purchasing and inspection agency in India. The Indian
Stores Department furnishes the nucleus of the kind of agency which would
be required for carrying out this work, but, even assuming that firms estab-
lished in India are as cheap a source of supply as is obtainable, it would not
be practicable to entrust the Department with this duty in respect of all
the requirements of the central departments until the financial position
permitted a considerable expansion of the staff of the Department, and until
the staff had been given an opportunity of acquiring more experience of the
very technical work involved. The Government will keep this matter pro-
minently in mind.

PurcHAsE oF TEXTILKS BY StToRks DEPARTMENT.

335. * 8ir Deva Prasad 8arvadhikary : Will the Government be
pleased to state whether it is a fact that the Indian Stores Department is
not making pugchases for the State Railways as regards textiles ¥ And
if so, why 1

The Honourable Mr. A. C. Chatterjee : It is not the case that the
Indian Stores Department is not puvchasing textiles goods on behalf of the
State Railways. At present, however, the purchases effected by this Depart-
ment represent only a comparatively small proportion of the State Rail
wayu requirements in respect of such goods.  The reason for this is that,
owing to the financial stringency, it has not been found possible up to tho
present to provide the Department with the necessary staff to undertake
the inspection of this class of stores. As soon as the financial situation
permits, action will be taken in this direction and the Department will
then be entrusted with the purchase of all textiles goods required by State
Railways which can. be purchased in India under the provisions of the
Stores Purchase Rules.

8ir Deva Prasad Barvadhikary : Is it suggested that the purchase of
the other kiud indicated in the Honourable Member’s reply is without
inspection

The Honourable Mr. A. 0. Chatterjee : No, that was not the impli-
cation at all.

8ir Deva Prasad S8arvadhikary : If so, what would be the difficulty
of the Government Department organizing inspection and making the
purchases in the way suggested ?

The Honourable Mr. A. C. Chatterjee : T have already mentioned,
Sir, that ﬂw diffiecnlty is a financial one.

v Funcrioxs or CONTROLLER OR CONTRACTS.
° 386. *8ir Deva Prasad Barvadhikary : Will the Government be
pleased to state what are the functions of the Controller of Contracts !
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Mr. E. Burdon : The attention of the Honourable Member is invited
to the replv given on  ilie 9th  February 1922 to part (¢) of question
No. 255 ‘(umistarred).
MeTtnops or PuRcHASE.

337. * 8ir Deva Prasad 8arvadhikary:Is it a fact that (¢) purchases
are made not direct from the growers or the manufacturers of articles but
through the agency of a middleman ¢

(b) If so, why?

(¢) Are the Government preparsd to consider the desirability of
ehanging this systemn ?

Mr. E, Burdon : (a) to (¢)."In the great majority of cases it is
impracticable and would be contrary to business principles to attempt to
eliminate the middle-man in the operations of the Controller of Contracts.
I may explain that the system of purchase followed by the Controller
of Contraets is in close conformity with the principles laid down hy the
eminent business man who was appointed, during the war, as the first
Controller of Contracts and organized the work of the Department.

PosTaL CenTiricaTes AND FiNavcisn Resvurs,

338, * 8ir Deva Prasad 8arvadhikary : With reference to the recent
eommuniqué regarding introduction of a denomination of Rs. 1,000 postal
certificates will the Qovernment be pleased to state ite likely financial
results in comparison to the resulis of the various Government loans in

existence or floatation ?

The Honourable 8ir Basil Blackett : As explained in the com-
mumqnw the 1,000 rupee denomination has been introduced for the con-

venience. of the public and to reduce clerical work in post offices and to
avoid the nnnecessary expense of printing and dealing with a large number
of documents.  No change has been made in the maximum of Rs. 10,000 for
holdings of cash certificates at any time by any one person. The introduec-
tion of the new denomination eannot hy itself have any appreciable effect
on the sales of these certificates.

-« dXPRRIMBNTAL PrEss ror PrixtiNg G. C. Notss.

S

339. ‘? Bir Deva Prasad 8Sarvadhikary : (a) Is it a fact that the Gov-
ernment proposes to establish an experimental press for printing of G. C.
notes and stamps at Delhi at an estimated cost of 23 lakhs or thereabouts ?

(b) If the answer be in the affirmative, are the Government prepared
to comxdex the desirability of establishing such a Press at Bombay or

Calcutta in preference to Delhi 1 _
. (¢) In view of extensive note forgeries does not the Government eon-

pider it necessary to take extra precautions in regard to the proposed

experimental Press ?
(d) Is it not a faet that such precautions could be better taken in

Bombay gr Calguita than at Delhi ¢

The ilonourable 8ir Basil Blackett : (a ) The answer is in the

affirmative.
(b) The proposal to estublish the expernnental press at Delhr is based,

on grounds;of economy .and convenience. There is already sufﬁemnt
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accommodation available for the purpose in the buildivg ocm]ued by, the :.
existing press at that place. Tt will also be possible to utilise existmg
machines and the eleetric equipment already installed there without incur-
ring unnecessary expense at the preliminary stage. The ultimate location
of the Security Printing Press has not yet been decided, but it is improbable
that Delhi will be seleeted.

(¢) Government are fully alive to the necessity of taking precautions.

(d) Government consider that adequate precautions could. be tdkeu
at any of the places mentioned.

Dr. H. 8. Gour : May I inquire from the Finance Member whers the-
new ten-rupee notes were printed and why they do not name 1he place
where they were printed or even the date ?

The Honourable Sir Basil Blackett : 1 should like notice of that.’

Triall or Foraers o¥ CurnkNoy NoTes.

. 340. *8ir Deva Prasad 8arvadhikary : («) Is there any truth in
the statement made in the Press that Government has under considera-
tion the appointment of a speeial magistrate with jurisdiction all over
India to try cases arising out of the recent capture of forged currency
notes and that the headguarters of thiy officer will be at Lahore ?

(h) 1f the answer be in the afiimative, will the Government be
pleased to state as to how one spceial magistrate will be able to exercise
jurisdiction all over India and how appeals and revisions I)lO\lHlOllb are
proposed to be worked ? :

() Would the Government he pleased to state what speeial reasons
exist for sclecting Liahore as headquarters of the proposed officer ?

The ‘Honoura.ble 8ir Basil Blackett : The answer to (a) hebig in the -
negative, (b) and (¢) do not arise.

CoxsvyrTioN oF BEEF IN THE ARMY.

341. * Rai Bahadur Bakshi S8ohan Lal : 1. Is it not a fact that the
British Army in India is fed on the beef of prime cows thereby contribut-
ing towards the deficiency of live-stock ?

2. Are the Government prepared to consider the desimb“ity of
introducing Australian beef for the army in order to save prime cows, to
generate more cattle to cultivate more land, to produce sufficient milk, tb
lessen the heavy infant mortality in India even at a higher cost ?

Mr. L. Graham : 1. The answer is in the nemmve The attention
of the Ionourable ’\/Iembox is invited to the reply given on the 15th
February 1921 to part (b) of Question No.. 68. :

2. For the reasons stated in the reply given to part (¢) of the question
which T have just referved to, Government are unable to adopt the s-
gestion of the Houourable Member.

Rai Bahadur Bakshi Soban Lal: Have Government issued ahy
instructions to the Army Department not to kill prime cows for the feedmg o
of the British Army !
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Mr. E. Burdon : No such instructions have been issued. No prime
cows are ever tendered.

Rai Bahadur Bakshi Sohan Lal : Has the Government tried to import
beef from countries outside India for the use of the British Army

Mr. E. Burdon : The possibility of doing so has been very fully
explored on more than one occasion.

Baba Ujagar Bingh Bedi : Sir, is Government aware that the number
of prime cows is diminishing every day, and, if so, what the reason for it
is ?

Mr. President : The Army Department is not responsible for that.

Mr. K. Ahmed : Arc the Government aware that many people are
drinking too much milk on account of which the calves of the prime cows
are deprived of their moral and natural right ?

PostaL Savings Bangs Transacrions. .

342. *Bir Deva Prasad Barvadhikary : Would the Government be
pleased to state year by year for the last ten years the amount of—
(a) deposits in the Postal Savings Bank ;
(b) withdrawals from the I’osial Saxings Bank ;
(¢) balance after withdrawal ar the end of the year ;
(d) amount of interest or yroiits derived by the Government from
user of the deposits ;
(e) amount of working charges ;
(f) amovrnt of interest paid to the depositors ;
(g) amount of net profit made by the Government ?

The Honourable 8ir Basil Blackett : («) , (b), (¢), (¢) and (f). A
statement showing the fizures required is laid on the table.

In regard to parts (d) and (g), as the Savings Bank balances form
part of the general Government balance, a separate calculation of the gross
or net profit on Savings Bank transactions is not possible.

Statemert showing the business of Post Offoe Savings Bank during the last ten years.

Balance at the] Amount of | Amount of ir-
Yeoar. Deposits. | Withdrawals.{ end of the wl;rkin' &Md paid to
Oar. [J o8 ] Y
A: B. ’0. !;‘ F fore

RBs. Bs. Re. Rs. Rs
191218 ... 11,94,71,088 | 10,00,62,483 | 20,61,14,573 4,90,000 56,217,479
1018-'4 ... 18,17.94.100 | 11,24,24,105 | 33,16.75.467 9,10,000 61,90,980
191415 ... 11,62,08,231 | 20,43,45,882 | 14,89 6 R28 8,58,000 58,18,66¢
1015-16 ... o | 9,45,20,961 | 9.4568,279 | 15382,13,517 5,8%,150 48,90 211
191817 ... w ] 111023999 | 10,28,80,484 | 18,50.58,401 5,78,30 43,47.81%
1917-18 ... 12,08,26,807 ' 12,53,74,146 | 16,58,46,469 5,49,600 44,40,317
1918-19 ... 15,42,85,551 | 1%,6524,874 | 18,8244 748 5,868,911 46,687,601
1919-% .., 20,87,91,804 | 18,41,98,260 | $1,84,64,638 13,51,600 56,46,913
1920-31 ... 21,65,35,644 . 90,7618,295 | 23,86,81,716 17,%0,000 €3,19,719
199193 ... ¥0,78.98.248 - 92,00,30,180 | 93,96,24,834¢ 18,580,700 61.51,764
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8ir Deva Prasad Sarvadhikary : Having regard to the large and
steady credit balances shown in the statement, would the Government be
prepared to consider the question of raising the interest payable on postal
.Bavings Bank deposits ? )

The Honourable 8ir Basil Blackett : 'I'hat question has heen examin-
ed ‘on several occasions. I should like to say that I am quite sure the
present moment is not the proper time to re-examine it.

Reront or Deck PasseNcers CoMMITTCR.
343, *Mr. Harchandrai Vishindas : (1) Will Government be pleased
to -state the cause for the delay in publishing the report of the Deel:

Passengers Committee appointed two years ago ?
(2) (a) Have the reports of the Liocal Governments been received t

(b) If so, why has there been any delay in giving effect to the recom-

mendations made by them !
(¢) If not, will the Government be pleased to expedite such reports ¥

The Honourable Mr. C. A. Innes : 1. The Report was published more
than a year ago.
2 (a). Yes.
(b) The last reply was received towards the end of the Delhi session
and the matter is now under consideration.
(¢) Does not arisc.
Harvsuirs oF Deck PassENaras.

344. *Mr. Harchandrai Vishindas : (a) Are Government aware of the
vatious hardships suffered by the deck passengers, such as insufficiency
of aceommodation, inadequate number of privies, overcrowding, lack
of sufficient drinking water, regarding which -hardships complaints have

been made from time to time ¢
(b) If so, will the Government be pleased to state what action they

propose taking to remove these hardships ?

The Honourable Mr. C. A: Innes : One of the purposes for which the
Deck: Passenger Committee was appointed was to examine the conditions

under which deck passengers are carried.
(b) The opinions of Maritime Local Governments on the recommen:

dations of the Committee have been received and are now being considered.

AMunpep CriyivaL Procrbure Cour.

845, *Mr. Harchandrai Vishindas : Will Government be pleased to
state when they will publish the notification in the. Gazeste. brmgmg
-into foree the amended Criminal Procedure Code !

The Honourable 8ir Malcolm Hailey : Government: propose to:bring
Acts XII and X\VIII of 1923 into force with effect from some date in
Soptember 1923.

Purciase or “Lrepers BY NowiH-WesTrrN Ratiway.
46. “Mr. N. M. Bamarth : Will Government be pleased to state :
(u) If it is a fact that the North-Western Railway is the «ole
Ageney for purchasing coniferous sleepers reqmred by the
Indian Railways ?
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(b) If it is a fact that in the past the North-Western Railway has
been purchasing coniferous sleepers required by itself and
other Railways in its greup from a dozen or more competing
firms ¥

(c) if it is a fact that in September 1922 the North-Western Rail-
way issued a call for tenders for 1he supply of 50 lacs of
coniferous sleepers 1o he supplied during the next five years?

(d; If it is a fact that out of the 10 lacs sleepers required annually
4 lacs were to be Deodur, 14 lacs treated Fir, 13 lacs
untreated Fir and 1} lacs treated Chil and 14 lacs untreated
Chil ¢

(e) If it is a fact that the call for tenders was issued on the 8th
of September 1922 and that the 20th September 1922 was
fixed as the latest date for the receipt of tenders 1

(f) If it is a fact that originally tenders for the supply were called
for and it was published that no tender for part supply
would be considered ¢

(g) IL it is a fact that the North-Western Railway has never before
called for tenders for the whole quantity and has always
been considering tenders for part supply ?

(h) If the Government is aware that there is not a single firm in
Northern 1India that can supply 10 laes of coniferous
sleepers annually from its own stock ?

The Honourable Mr. C. A. Innes : (e) to (y). The Honourable Mem-
ber is referred to-the replies given to-day to similar questions by Mr. Neogi
on ‘the same subject.

(h) Tt is believed that this is a fact.

Tawpers 1ok SLEEPERS ON NoOnTH-WirsTerN RaiLwav.

347. *Mr. N. M. 8amarth : (1) Are Government ‘aware that it is
generally believed that the calling of tenders for sleepers was & mere
formality and that the North-Western Railway had made their arrange-
ments beforehand snd that it was to discourage tenderers that they
purposely gave a short notice ?

(2) Will Government be pleased to state if it is a fact that the North-
Western Railway received several tenders but rejected them all in favour
of one .particular tender which was higher than almost all the tenders
recesived !

(8) Will Government call for and lay on the table a statement,
showing the rates offered in the different tenders !

The Homourable Mr. C. A. Innes : (1) The reply is in the negative.
The North-Western Railway had received an offer for the whole supply,
but prior to considering this offer, called for tenders in order to test the
market and 1o give the former suppliers an opportunity of quoting.

(2) The majority of the tenders received were higher than the tender
accepted. Tn the casex where a tender was lower, the difference in priee
was 80 small that it was advantageous to accept the offer of a firm of proved

reliability.
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(3) A Statement is laid on the table.

LIRS

Its. 4-6-0.

Rs. 3-18-0.

- List of Tandews fir B_ Q. Sloopers fur 5 years from. 1st April 1993.
Identifi-
catlon Deodir, Kail, Chir. Fir.
letter,
A |1,00,000 in 5 years | 50,000 in 5 years | 50,000 in & years | 1,00,000 in 5 years
-mooa n yoar @ | = .10,000 ayour | = 10,000 & year | - J & Year
@ Re. 5-4-0. @ Rs. 4:0-0. @ Ras. 400,
|3 w.ooo ymrly @ )ppmoyurly,ﬁs. } lakh fir, } Iakh | Kail and Chir @
C | 25000 year! @ | 60,000 yearly @ 100,00““13'“'?'@ 50,000 yearly @
' | 28, yearly , yearly yearly X yearly
Re.8-00for 5 years. | Rs, 4-15-0. Re 8-15-0. Ba. $-14-0.
D (10000} wemtly @| ... 1,560,000 Yyearly @ | 50,000, yearly @
Bs. 8-0-0for 2 years Re. 400 for 8| Ls 8.12-0 for 2
.. @ Rs. 8:8-0 for 8 years, @ Ra. 4-1-0 | ycars, @ Ra, 4-0-0
yoars = Ru. 8-4-86 for years, | for 8 years.
or b years. 100,700 @
- i Bs. 3-12.0 for 3
| yoars, @ Rs. 4-0-0
for 3 years, {'!.I
E 400,000 in § years .ODﬂOOtmudnnbjun@ . 6-8-0,
@ Ras. 9-0-0.
F [4,00,000 yoarly @ 6.,.0,000
Ra. 7-14°0. " -
Ra 6180 ... 1 @Rs. 400 we | @ B 8140, .
400,000 yeorly @ | 150,000 yearly @ Ba. 4-0-0. 1,60,00) yesrly @
Ras. 7-14-0. Ks. 8-12-0.
H (400000 yearly @ .00,000 year'y
Ls. 7140 for 8 | m———m——— e - o
3 ,@ u., 8-00 | @Re. 4120 ... ‘ @ s 400 ... s.oo,oqu, yml: @
or - &IO-Q.
Ta. 7-1544 ¢ tor 8 1,50,000 yearly.
years j for part con- | —— A -
tract1,60,000 yearly | @ Rs. 4-10-0 ... | @ Ro. 400 ... 1.00,00_0 -.:uﬂ,r @
@ Rs. 7-12-0 for "R, 8100,
ears, @ I's. 7-14~O .
or 8 yéams
Rs. 7-18-2:4 for 5 -
years.
J 100,00 yearly @ 50,000 yearly
Rs. 7-100 for 2 | —— A \
years, (@ Rs. 7-13-0 | @ Re. 4-10-0 ... | @ Re. 8-15-0 ... .00,000 yearly @
for 8 years = Re. 860 for 2
Rs, 7-11-10 for & @Rl s-a-o
Years. 8 -
l!s. 8-7-8 1u 6
K (8,00,000 yearl 60001 earl 25,000 yearl !6 000 ear]
L Its, 8—0-0{ v e -’ 3 v e Bs, 4-12.0, v @ g 7 @
| af.ooo earl 26,000 ] 25,000 yeasl
Daade @ 5000 Ty @ | 3000 sty @
N .00.000 @ Rs- 7-12-0 | 8,00,000 @ | Rs. 4-12-0. 1,560,000 @ Re. 4-4-0
one year only. :
O 1,850,000 yeariy (@ 1,00, 0‘0 yearly
vours. @ e, 3180 @Re. 4 @ Rs. 8-14.0 1,00,000 yearly @
vears, @ Ra, 7-18-0 Rs. 4-11-0 - e ,0C0 yearly
for :1@ year = Re, 3-10-0,
Re. 7-12-24 for 6
. Yoears, .
P | 80,000 vearly @ | 20,000 yearly @ seenng

L]
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Tdentis- . 1 "
oation Deodar. Kail. Chir, Fir.
letter.
-—
Q (20,000 1¢t year, 50,000 80,000 1st year,
Snd yu.ry,ﬁmo 8rd 30,000 $od year
your @ Ra. 7-14-0, @ Ba. 3140,
" R | 50,000 for 1938 only .
@ Ba. 780,
s | ... 25,000 yearly @ | 1,00,000 yearly @ | 60,000 for 1938,
Bw. 5136, Re 8-13-6. §0,000 for 1934,
.. . 1,00,000 for 8 years
g | @ Ra. 3-11-6.
U | 400000 ‘yearly @ ™ 1,560,000 @ Rs. 480, 1,60,000 @ Rs. 8-13-0
Ra. 7-150. - . y
- @ Re. 4-0-0 if hksn together equally.
X | 9,00000 yearly @ | 75000 yearly @ | 75,000 yearly @ | 1,580,000 yearly @
Ra. 7-15:0, -| "Ba.S, Rs. 8-15-0, Ke 3-12-0,
B, 8-4-0,° Re. 54-0,% Bs. 4-4-0.% Rs. 4-4-0.9
Y ernee 1.00.000 yen-ly &
Z | Rs 10 o | R8T o | Res Rs. 4.
AN | L e 1,!':0.000 yearly @
Rs. 8-16-0.

*If individual inspection.

NorTE-WEesTERN Rarnway CoNTRacT FOR SLEEPERS.

848. *Mr. N. M. Bamarth : (1) Will Government be pleased to state
if it is a fact that subsequent to the receipt of tenders for sleepers, the
‘North-Western Railway changed the following conditions in favour of
the firm in whose hands the contract has been placed : .

A—Instead of delivery on trucks, delivery in Railway premises
was agreed to, thus saving the loss of loading into trucks to
their contractors !

B.—Originally only first class sleepers were to be taken but suk-
sequently it was agreed that in case 85 per cent, of the
sleepers were first class, 15 per cent. of miscellaneous sleepers

- would also be paid for as first class.

(2) Will Government. be pleased to ascertain and state, if it is a
fact that these concessions mean payment of about 2} lacs annually
to the said firm in addition to the rates accepted ?

(3) Are Government aware that the firm with whom the centract
has been placed does not command the full quantity of sleepers it has
contracted »~ supply from forests under its own control ¢

(4) Are Government aware that the said firm is now sub-letting
contracts for supply of sleepers at & profit of Re, 1-4- 0 to Re. 1-8- O Fer
sl¢eper 1 e
(5) Will Government be pleased to state if it is not a fact—

(a) That this firm can command from its own forests oply
abent one Tae of Dendar sleepers, and 14 lacs of Fir
sleepers, against 4 lacs of Deodar, 1} lacs of Fir and
1} laes of Chil sleepers which it has contracted to supply

.t ' i
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(b) That the contract was given to the firm because it made the
Railway authorities understand that it had all the supply
available from its own forests ?

The Honourable Mr. 0. A. Innes : (1) A. The form in which tenders
were submitted was an old one and the heading of column 6 required the
rates to be given ‘‘ at which materials were to be supplied free on rail.”’
It had, however, always been the custom for the Railway itself to do the
loading and this was known to all contractors. Article 6 of the tender
form itself provided that ‘‘ if the above modes of delivery (that is, the
delivery from ship or on rail) are not provided for in the tender, all
sleepers shall be stacked or placed by the contractor in such position as
may be pointed out to him by the Chief Engineer ’’. Messrs. Spedding
and Dinga Singh did not tender for free on rail.

(1) B. Yes. The form of tender grave a specification with regard to
Indian sleepers and the standard specification laid down for second class
sleepers in the contract differs only very slightly from the specification
for’ first class sleepers in the form of tender.

(2) There is no profit from A. As regards B, the difference is
reported to be infinitesimal.

(3) and (4). The Honourable Member is referred to the reply given
to-day to a similar question by Mr. Neogi on the same subject.

(5) (a) Government are not aware of the exact output of the forests
of the Contractors,

(b) The reply is in the negative.

Price or CHIL SLERTERS.

3190,  *Mr. N. M. 8amarth : Will Government be pleased to state :

(a) 1f it ir a fact that the Chil B. G. sleepers rate up to March
1923, has been Rs. 4 per sleeper ¢

(b) If it is a fact that the rate has been increased in favour of
the firm to whom the contract has been given recently by

. the North-Western Railway at Rs. 4-6-0 1

(¢) If so, why ?

The Honourable Mr. C. A, Innes: (a) The rate was about Rs. &
per sleeper for mixed soft wood timbers

(b) The contract given to the firm provides for-a rate.of Re. 4 where
equal quantities of Chir and Fir are ordered ; the rates of Rs. 4-6 for
Chir and Rs. 3-12 for Fir apply only in cases where specific orders for
thesc particular classes are specified.

(¢) The combined rate of Rs. 4 com:pares favourably with the-pre-
vious rates and also with the tenders submitted.

Dr. Nand Lal : May I ask if the Honourable Member will enlighten
us if these changes in the conditions on which the contract was given
were laid down in the first notification ?

Mr. President : Order, order. The conditions of coniract do not
arige out of this question.

Dr. Nand Lal : It pertains to the same subject,

Mr. President : It does not.

. Purcrase or Suerrzis BY NoarH-WesterN Rarrwav.

850. *Mr. N. M. Samarth : (1) Are Government aware that the firm
with whom the contract for the supply of Deodar B. G, and Chil B. G.

»
4 , v,
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nleepers at Ra. 7.15.0 and Rs. 4-6-0 has been placed by the North-Westera
Railway has entered into a contract with the Punjab Governmens te
purchase from them 1 lac B. G. Chil and 1,25,000 broad gauge Deodar
sleepers at Ra. 3-3-6 and Rs. 6-8-0 per sleeper !

(2) If the answer to the above question be in the affirmative, will
Government be pleased to state why one Department of the Government
has employed the firm as a middleman for passing its sleepers to another
Department by paying a commission of Re. 1-7-0 per B. G. Deodar and
Re. 1-2-6 per B. G. Chil sleepers ¥

(3) Are Government aware that this arrangement causes a loss of
Ras. 2,95,312-8-0 to the Public Revenue annually ?

The Honourable Mr. 0. A. Innes : (1) The Honourable Member is
referred to the reply given to-day to g similar question by Mr. Neogi.

(2) The North-Western Railway has not employed the firm to buy
sleepers on a commission basis. The contract to which the IHonourable
Member refers was an entirely separate contract about which the North-
Wesatern Ruailway was not. consulted.

(3) The answer to the question is that the North-Western Railway
could only consider the tenders it received in reply to its tender notice,
and the Punjab Forest Department did not submit any tender.

Dr. Nand Lal : Sir, may I ask why the Railway Department did not
ask the Punjab Government to supply timber direet 1

The Honourable Mr. 0. A. Innes : The Railway Department called
for tenders and it was open to the Forest Department of the Punjab
Government to tender in reply to that call.

Dr. Nand Lz" : Is the Government of India aware that all this pro-
fit, which is enoraous, has gone to the middleman.

The Honourable Mr. C. A. Innes : That is a matter for the Punjab
Government.

Mr. N. M. 8amarth : Sir, may T know exactly what the answer to
clause (3) of my question is—whether the arrangement causes a loss of
Ra. 2,95,312-8 to public revenues annually 1

The Honourable Mr. C. A. Innes : I have already said that the answer
to that question is that the North-Western Railway could only consider the
tenders it received in reply to its tender notice and the Punjab Forest
Department did not submit any tender.

Mr. N. M. 8amarth : Is that a direet answer, Sir ¥ My question is a
direct one—is it or is it not a fact that this arrangement causes a loss of
80 many lakhs of rupees to the public revenues ; and T want a categorical
answer to that,

The Honourable Mr. C. A. Innes : My answer was given with vefer-
ence to that part of the question with which this Assembly is concerned,
namely, railway cxpenditure.

Mr. K B. L. Agnihotri : Is not the f\qsemhly concerned with the loss
to the publie revenues 7

The Honourable Mr. 0. A. Innes : If there is any loss, it is a loss

being sustained by the Punjab Government with which this Assembly is
not c.(mcc;rned. ‘

[%
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Oroers BY NorTH-WErSTERN RArLway rPoR SrrrpEms.

351. *Mr. N. M. S8amarth : (1) Will Government be pleased to state :
(@) If it is a fact that the North-Western Railway had offers in
October 1922 of B. G. Deodur sleepers at Rs. 7-11-0 and
Rs. 7-12-0 ¢
(b) If it is a fact that in nplte of this offer the North-Western
Railway placed another order for one lac B. G. Deodar
sleepers at Rs. 7-15.-0 with the firm in whose hands they
‘had placed the previous contract 1
(2) Will Guvernment be pleased to state why no tenderl ‘were callad
for, for this supply ¢ Y-

The Honourable Mr. C. A. Innes : (1) (a) No offers were made to
the North-Western Railway in October 1922 other than those in the tenders
mentioned in the statement laid upon the table in reply to another ques-
tion by the Honourable Member. .

(b) An order was placed with Messrs. Spedding and Dinga Singh
for an additional lakh of sleepers in the current year, but this order has
been deferred owing to the postponement of the work for which the sleepers

were required.
(2) Tt was not considered that there would be any advantage in

inviting fresh tenders as the market had been recently tested.

(An Homourable Member : ‘‘ Is Bawa Dinga Singh a broker of
Spedding & Co.’s 1'7)

The Honourable Mr. . A. Innes : No, he is the second largest con-
tractor in the Punjab.

Dr. Nand Lal : Ts the Government of India aware that the giving of
this contact to one firm for 50 lakhs of sleepers for 5 years has thrown g
number of timber merchants out of employment and some have been
reduced to poverty ¢

* The Honourable Mr. C. A. Innes : T am not aware of that. "

. Dr. Nand Lal: Ts it not true that the Secretary of the Punjab
Slcepers’ Association wrote to the Government saying that the sleepers
could be had at much lower rates ¢

The Honourable Mr. 0. A. Innes : T am not aware of any such repre-
sentation, Sir.”

Dr. Nand Lal : Will the Government of India be kind enough to
make inquiry into whether the successful firm with whom this contract

has been placed has got leases of some forests, and secondly, whether the
giving of this big contract to one firm has reduced a number of timber

merchants to poverty ?

Mr. President : Order, order. The Ionourable Member has had
answers to both of those questions already.

.,‘ Norra-WesTERN b YEARS CoNrraor For SLEzeERs,

852, *Mr. N. M. 8amarth : (1) Are Government aware that since the
time when the 5 years contract for the supply of slecpers in Ogtoher

-
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1922 was given. there has been a great slump in the timber market, of
which, owing to the placing of 5 years contract by the North-Western
Railway, the Railways are unable to take advantage 1

(2) Are Government aware that the result of the North-Western
Railway’s creating this monopoly is to firmly establish one European
firm in the market at the expense of the competing Indian firms ¢

(3) If the reply to the above question be inwthe affirmative, will
Government be pleased to state if they approve of this policy of the
North-Western Railway {

(4) Are Government aware of the serious loss which the Forest
Revenue would suffer in case the policy adopted by the North-Western
Railway is allowed to continue ¢

(5) Will Government be pleased to state :

(a) T they are prepared to appoint & Committee of inquiry to in-
vestigate and report on all the circumstances connected
with the aforesaid contract for five years given by the
North-Western Railway to the European firm in question ?

(b) I1f not, what other steps they intend to take in this matter ?

.. The Honourable Mr. O. A. Innes : (1) Before the contract was plac-
ed, the Railway authorities were advised that the supply of Deodar
nleepers was likely to contract and that a long term contract at current
price would be adv antageous.

(2) The Honourable Member is mistaken. The contract was secured
by Messrs. Spedding and Company and Bawa Dinga Singh in partner-
ship.

(3) Thercfore does not arise.

(4) It is not understood how forest revenue can suffer from this con-
tract.

(5) (a) Government do not eonsider it necessary to appoint any
ecommittee of inquiry.

(b) The manner of placing contracts for the supply of sleepers will
be re-examined in the light of the contract and all the facts will be placed
before the Central Advisory Committce. .

Hian Power WIRELUSS STATION,

353. *Mr. N. M. Samarth : 1. Will Government be pleased to state
if the Indian Telegraph Department is considering any application for
the grant of a license for a high power wireless station in British India
for direct communication with England 1 .

2. If the answer to the above question be in the affirmative, will Gov-
ernment be pleased to state :

(a) the name of the applicant ;

(b) whether the applicant proposes to float a Company in India
with a rupee capital ; and

(c) whether the applicant wants merely to exploit the license and
sell the same to a foreign wireless company 1

3. Will Qovernment be p]eased to say whether it is propooed to
grant the said license 1 .

4, If the answer to the above qnos’rmn he in the affirmative, will Gov-

ernment state the eonditions which they propoesé to lay dowrl rognrdmg—-
~(a) the question of a monopol; ;
e f . €
14 -
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(b) the rates to be charged by the applicant for private and Gov-
eriment radiograms ;

(¢) the provision to be made by the applicant for proper tra.mmg
and adequate employment of Indians in his wireless station ;

(d) the facilities for other competitors, should oue or more come
forward, for installing a similar high power station after the
grant of the above license.

5. Are Government aware of the decision of the Postmaster-General
of the United Kingdom that in the matter of granting a license to private
enterprise for high power long distance wireless stations, no llcensee will
be pormﬂted 1o have a monopoly !

6. In view of the above decision, will Government be pleased to state
whether a similar safeguard, in the publiec interest, has heen or will be
embodied in the license to be given for high power wireless stations in
British Indis 1

« Mr. G. R. Clarke: 1. Two such applications have been received.
They have not yet been specifically considered, as the general question of
the terms and eonditions an which licenses for high power wireless stations
should be granted is still under the consideration of the Government of
India.

Paragraphs 2, 3 and 4 of the question do not, therefore, arise.

5. Yes.

6. Government consider that in the cvent of a license being granted
for the erection and operation of a high power station in India a similar
safeguard will be desirable.

ArpoINTMENTS TN MepicaL DrrarTrent.
354. *Mr. N. M. 8amarth : 1. Will Government be pleased to state :
(a) the number of staff apnointmpnta on the military side in the
Medical Department, i.e.,
(#) Deputy Director of Medical Senncm Army Headquarters
and Commands ;
(4i) Assistant D1rector of Medical Servmes, Divisions, brigades
and districts ;
(#4) Deputy Assistant Director of Medical Services, District,
, Sanitary and mobilisation.
(b) How many of these appointments are held by the Royal Army
Medical Corps and the Indian Medical Serviee, respectively ?
(¢) How many of the appointments held by the I.M.8. are held by
Fumpeann and how many by Indian members of the Service !
(d) What is the percentage of Indians in the TM.S. ¢
2. Will Government state the reason why the percentage of Indians
in the case of staff appointments is not raised to the level of the percentage
of Indians in the TM.S. ¢

8. Will Government be pleased to state which of the following con-

siderations govern staff appointments ; Race, Semonty or Conﬂdentml
reports ! 9

Mr. E. Burdon : 1. (a), (b) and (¢). A statement is laid on the table
which .gives the information desired,

L. . ) ..cl
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(d) 22 per cent. |pproximately.

2. As in the case of all staff appointments, candidates for staff
appointments in the military medical services must ordinarily have a
certain prescrihed rank. For the most junior staff appointment in
the medical services, the rank of Major is prescribed and there are only
8 Indian officers of the IM.S. serving on the military side who have
attained that rank, the great majority of the Indian officers being junior
officers. Apart from this circumstance, however—which time will glter—
it is not intended to allot staff appointments on a percemtage bagis deter-
mined by racial considerations.

3. None of the three. Selection for staff appointments is governed
by the relative merits of the officer eligible. *

Btate showing the num‘ber of stalf appointments, eto., on the military side in the
Medical Department.

Total.
Director of Medical Services 1 (lato R. A. M. C.) 1
Deputy Directors of Medical 2 (R.A.MC) 8 (I. M. 8) 6 -
Bervices.
Assistant Directors of Mediecal 12 (R. A. M. C.) 11 (I. M. 8.) 23
Services.
Deputy Assintant Directors of 18 (R. A. M, C) 7T(LMSB8) 25
Medical Rervices.
Totals . 33 (R. A. M. C.) 21 (I. M. B.) b4
Temporary appointments of 8 (R. A M 0) .. 3
Deputy Assistant Direetors of
Mediceal Services for W. F. F.
Embarkation Bombay and
Razmak Forca.
Totals . 36 (R. A. M. C) 21 (L M. 8.) &7

Of the above, one appointment is held by an Indian officer of the Indian Medieal
Bervice (Assistant Dircetor of Medical Scrviees, Allnhabad Brigade Area).

SrrcianisTs 1IN MEpicaL DEPARTMENT.

855. *Mr. N. M. S8amarth : Will Government be pleased to state :

(a) The number of specialists appointments on the military side of
the Medical Denartment ;

(b) ITow many of these specialists appointments are held by the
R.AM.C. and the I.M.8,, respectively ;

(e) Out of the IL.M.R. appointments, how many are held by Indian
members and how many by European members of the Ser-
vice ?

Mr. E. Burdon : (a) 93.

. (b) 55 are held by officers of the Royal Army Medieal Corps and 20
by officers of the Tndian Medical Service. The remaining 18 appointments
are at present vacant.

‘(¢) Of the appointments at present held by officers of the Indian
Medical Service, 9 are held by Indians, and the remainder by Europeans.

ArrorntieNT oF D.D.M.C.,, ArMY HEADQUARTERS. o

356. *Mr. N. M. S8amarth : Will Government he pleased to stite —
(a) Tf it i3 a fact that in the case of & recent appointmént of
D.DM.C., Army Headquerrters, the claims of a very senior

. .
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Indian LM.S. officer, with a very distinguished career have
been set aside in favour of a junior European [.M.S. Officer ;

(&) If it is also a fact that i tile case of u reeent civil admninistra-
tive appointment, the claims of the same Indian Officer have
been set aside in favour of a much juunior European LM.S.
Officer {

Mr. E. Burdon : (a) Yes. It is relevant to state at the same time,
however, that the junior European I.M.S. officer mentioned was also pre-
ferred to 5 European 1.M.S. officers who are senior to him in service.

(b) The claims of the officer referred to were considered along with
those of a luropean officer senior to him in service, and :certain other
European ofticers senior to the officer selected. The officer referred to
could have held the appointment, under the rules, only for a few months,
and was not recommended by the Local Government. The officer appointed
had officiated in the appointment before and was recommended by the
Lo‘cal Goverument. .

E ]
RicistRaTION OF I'RaADES UNIONS.

367. *Mr. J. N. Basu: (a¢) Will the Government be pleased to state
whether they intend to introduce & Bill for Registration of Trade Unious
in India ¥ 1f so, when ?

(b) Whether any steps have been taken since March 1921, to collect
opinions of local Governments and Commercial Bodies ¥ If so, whether
ihe Qovernment will be pleased to publish them on their receipt ¢

The Honourable Mr. A. C. Chatterjee : (a) The attention of the
Honourable Member is drawn to the reply given to a similar unstarred
question by Mr. N. M. Joshi on the 2nd July 1923

(b) The Government of India addressed 1he Loeal Governments
and* Administrations on thig subject in September 1921, The replies have
now been received and are being examined, and the suggestion of the
Honourable Mecmber to publish them will ‘be considered in due eourse.*

INvEsTMENT or INvIAN GowD. |

358, *Mr, J. N. Basu: Will the Government be pleased to state
whether the Indian gold that is locked up in England if invested here,
will fetch interest at 6 per cent. yielding Rs. 1,35,00,000 per year ?

The Honourable 8ir Basil Blackett : The answer is in the negative,
The Government of India has no Indian gold locked up in England. The
question is not however fully understood.

- AsoniTioN oF Froaaine.

859, *Mr. J. N. Basu : What steps have been taken to abolish flogging ?

The Honourable 8ir Malcolm Hailey : The Honourable Member is
referred to the question asked by and the answer given to Mr. K. C. Neogy
on the 17th July 1923.

AssessMeNT OF PARCELS, KaRAcHI

360, *Mr. Harchandrai Vishindas : Will Government be pleased to
state—
Ya) ‘What was the income from the assessment of parcels at Karachi
] received from the United Kingdom and foreign ports in the
years 1920, 1921 and 1922 ¢
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(b) How many Customs Appraisers were working in the Karachi
Post Office in 1920 and how many arc working at present {

The Honourable Sir Basil Blackett : (¢«) The customs duty receipts
from postal parcels assessed at Karachi during the three calendar years
1920, 1921 and 1922 were respectively Rs. 1,96,869, Rs. 2,36,312 and
Rs. 2,43,462.

. (b) One whole-time Appraiser was employed ut the Post Office in
1920 and there has been no inoreasc since. The whole-time officer is
now however assisted by anothér Appraiser for 2 or more days a week.

INCRBASE OF APrRAISEMS.

361. *Mr. Harchandrai Vishindas : Will Government be pleased to
ipquire from the Local Government if they have received any representa-
tion from the Chief Collector of Customs, Karachi, regarding the increase
in the number of Appraisers t

The Honourable 8ir Basil Blackett : ®hc Government of India ste
no necessity for taking the action proposed. If the Local Government
receive any such representation and consider that it merits attention,
they will no doubt forward it in due course.

LExXaAMINLRS AND APPRAISERS, KARACHL

862. *Mr, Harchandrai Vishindas : Will Government be pleased to
inquire from the Local Government what percentage of promotion has
beew given to Examiners and Appraisers of the Karachi Customs House ?

The Honourable 8ir Bagil Blackett : 1 amn not quite sure what the
Ilonourable Member means by ‘‘ percentage of promotion ’’. If he is
referring to the increases of emoluments recently granted, the reply. is
that the Government of India gave full discretion to the Loeal Govetn-
ment to fix the initial pay of the existing incwunbents on‘the new scales
as tAey thought fit, subject to the, maximum of a 50 per cent. increase
m each case. The Government of India se¢ no necessity for making
the enquiry suggested.

InooMe-Tax Work 1IN SIND.

3¢8. *Mr, Harchandrai Vishindas : With reference to the answer given
on page 2948, to Question No. 443, by Rai T. P. Mukherjee Bahadur,
Volume III, No. 49, regarding income-tax cstablishment, will Govern-
ment be pleased to state why in Sind the income-tax‘work is still being
done through the agency of the Provineial Government ?

The Honourable Bir Basil Blackett : Save for minor exceptions the
assessment of income-tax in Sind is being done by the special staff,

INcoME-TaX OPFFICERS IN BoMBAY AND SINp,

364. *Mr. Harchandrai Vishindas : Will Government be pleased to
state when whole-time Income-Tax Officers sanctioned fur Bombay
Presidency including Slnd will be appointed 1 .

The Honourable Sir Basil Blackett : The special scheme is being
. gradually introduced as trained officers become available.
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PasseorTs FOR PasssNGERs PROM INDIA.

366. *Rao Bahadur C. 8. Bubrahmanayam : 1. Is it a fact that persons
proceeding from British Indian ports to Penang and Singapore were
required to take out passports and has that rule been since cancelled
and such passengers are entitled to sail without passoprts § When was
this change effected ?

2. Is it a fact that persons proceeding to the islands of Mauritius and
Seychelles have to take out passports before they embark {

3. Will the Government be pleased to state why passports are required
to be taken from such persons 1

4. Do the Government propose to withdraw the rule regardmg
the taking out of passports in view of the delay and other inconveniences
caused to such persons in the matter of obtaining passports ¢

Mr. Denys Bray : (1) Yes, except that the exemption from passports
granted by the Government of the Straits Scttlements in January 1921
was a concession specifically restricted to Indian British subjects and
1s not of general application to travellers from India.

(2) Yes.

(3) Because the laws of the Colonies in question demand passports
on entry from everybody. )

(4) It is not within the power of the Government of India to do so.

UNSTARRED QUESTIONS AND ANSWERS.
Panarpur CanNarL, Dega IsmaiL Kuan.

113. Baba Ujagar 8ingh Bedi : Is it a fact that Paharpur inundation
canal, Dera Ismail Khan, has been transferred from the control of the
lrrigation Departinent of the N. W. I, Province to that of the Distriet
authorities ¥ 1f so, will the Government be pleascd to state-the reasons
for this change of control ¢

The Honourable Mr. A. 0. Chatterjee : The transfer has been
sanctioned in the interests of cconomy, as under the present system of
working a heavy aunual loss is inevitable.

CanaL ForR Dera Ismair Kaan Districr.

114. Baba Ujagar 8ingh Bedi: (1) Is it a fact that in 1912, plans and
estimates of a pereunial canal for irrigating the District of D. 1. Khan,
to be taken off from the right bank of River Indus at Kalabagh, were under-
taken when the Irrigation Departiment was under the Punjab Government?
Will the Government be pleased to state the reasons which led it to give
up the scheme ¢

(2) Is it a faet that the Irrigation Department, North-West Frontier
Province has been contemplating during the last three or four years the
conversion of the Paharpur inundation canal into g percnnial onc ¢ If so,
what led the Government to give up the scheme ¢ '

(3) Is it a fact that the Zemindars of the Dera Ismail Khan Tahsil
memorialized the Secretary to the Local Government, Irrigation Depart-
ment, throuzh the Depufv Commissioner, Dera Ismaul Khan, in 1920
reqyesting for the conversion of the Paharpur canal into a perenmal one !

(4) Is it a fact the financial eonsiderations alone have stood in the
way of the Government to prepare the canal project ?

.-
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(5) Have the Government ever inguired from the Zemindars of the
Dera 1smail Khan Tahsil that a project for converting the Paharpur canal
into a' peremmial one, can be ‘executed provided they arc prepared to pay
water rate in the same scale as obtains in canals in the Punjab ?

The Honourable Mr. A. O. Chatterjee : (1) The answer to the
first part of the question is in the negative. As regards the second
part, a canal from Kalabagh on the right bank of the river Indus will
beeome a practical proposition only if and when the Punjab project for
the irrigation of the Thal on the left bank is constructed. The idea of
a right bank canal from this point has not been finally abandoned, but
it is realized that, even should the Thal prujeet mature, the engineering
difficulties involved in the construction of a right bank canal would be
very great. )

(2) The eonversion of the Paharpur canal into a perennial one
has been carefully counsidered, but the scheme has been abandoued owing to
the great engineering difficulties involved, the cost of overeoming which
would be prohibitive.

(3) Yes. ¢

(4) No. As stated under (2) above, there are very grave con-
structional difficulties to be faced, more-especially in regard to the
obtaining of a perennial supply and to the safc passage across the canal
of floods from thé numerous torrential drainages which traverse the
alignment,

(5) Yes. But, as explained above, it has been found that the con-
version of the canal into a perennial one is not a practical proposition.

‘ IknrieatioN DeparTMENT, Nowrs-Wiesr Froarier Province.

115 Baba Ujagar Singh Bedi : Will the¢ Goverument be pleased to
ZJive the revenue and the expendituve of the Irrigation Department of
North-West Frontier Provinece for the years 1921-23, showing the deficit,
if any ?

The Honourable Mr. A. C. Ohatterjee : A’ statement giving the
information is laid on the table.

Statement showing the expenditure on and revemue from works in charge of the Ireigation
Branch of the Public Works Department in the North- Weat Fyontier Province dur-
ing the years 1921-22 and 1923-23,

Bxreubi-

TORY, RavENOSB.
Yoar, e 4
Oapita Grosn Working Net Profit or -
. expexrditure. Revenue. | oxpenses. | Revenue. Intorost. Loss.
Rs, Rs, Rs. Ba. Bs. Ra.

192182 (aotunle) | 1,18,180 | 17,27,308 | 11,36,730 8,00,573 9,50,798 | —3,50,385

1929-23,
(revi-oi:lwutimtos) 2,00,000 | 20,68,000 | 10,67,000 | 10,11,000 | 9,60,000 | +51,000

N. B.~The aboye figures relate to tho four major canals, tho Upper Swat, Lower Ewat,
Kabul River and Poa{mrpu Canals, They do not include & fow smell mincellaneous works oonatyuot-
od partly for irrigation purposes and partly for road protection, which were in of the Irri-
gd:y:n l'ranch during the period in question but sro now being hauded over to the distriot autho-
tities, and for which separate Sigures are not readily available, .
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EastierN BeNeaL Rainway BraNou Lings.
1io. Mr. J. N. Mukherjee : 1. Will the Government be pleased to
state whether therc was any project for a broad-gauge line connecting’
Birnagore railway station on the Kastern Bengal Railway with Santipore,
and was any survey made by Government with a view to carry out the pro-
Jeet ¢ 1f so, what has become of it ?

2. Are (Government aware that the existing narrow-gauge line from
Ranaghat to Krishnagore on the lastern Bengal Railway, via Sauntipore,
Leing discontinued for want of a bridge across the Churni river, fails to
sorve the public in a satisfactory manner !

3. If 8o, do Government propose to carry out the above project of a
broad-gauge line connecting Birnagore with Santipore, a distance of about
6 miles only, or to consider any other suitable project calculated to remove
tlee existing inconvenienco of passcugers bound for Santipore ?

The Honourable Mr. C. A. Innes : 1. Yes. It was eventually decided
that the proposcd broad gauge railway to Santipur should take off from
the main line just on the north side of the Churni bridge and not at
Birnagar. ‘

2. Yes,

3. Uovernment are exanining the prospects of a broad gauge rail-
way from the Churni bridge to Sautipur. '

Pay or CremicaL Srarr, Asmy HEaAvQUARTERs,
117 . Mr. K, 0. Neogy : 1. Will Governmment be pleased to state :

(¢) whether it is a fact that the existing rates of pay of the
clerieal establishments at Army leadquarters are less than
tilose drawn by similar establishments employed in the
Government of India Civil Secretariat ;

(b) whether it is a fact that the Civil Secretariat clerical establish-
ments draw house rent and other allowances in addition
to their pay, and if so, whether similur allowances are
granted to the clerical establishments at the Army Head-
quarters ;

(¢) whether it is a fact that the conditions governing the admission
of candidates for employment in the clerical estublishments
of both the Civil Secretariat as well as the Army Head-
quarters are identical in nature, notwithstanding the
differonce in their rates of pay ; and

(d) whether it is a fact that the clerical establishments at the
Army Headquarters perform the same class of work as the
clerical staff of the Army Department of the Government of
India Civil Secrectariat ¢

II. If the answers to (a), the first part of (b), (¢) and (d) above be
in the affirmative, what are the reasons for the differential treatment
meted out to the Army Headquarters clerical establishments §

III. Is it a fact that the Esher Committee examined the question
of the differential treatment referred to above‘and recommended that
the Army Headquarters clerical establishments should be placed on the
same footing as the corresponding establishments of the Civil Secretariat
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as regards rates of pay, allowances and status t If so, what action
has been taken or ir proposed to be taken to give effect to the said recom-
fwendation 1

IV. Are Government aware of the existence of a guneral feeling of
growing discontent among the Army Headquarters clerical establishmenta
owing to the continuance of the present differential treatment accorded

to them ? 1f so, what steps do Government propose to take to remove
this feeling 1

Mr. E. Burdon: I. (a) Yes.

(bl The answer to the first pnrt is in the affirmative, and to the latter
part in the negative.’

(¢) Yes,

(d) No.~

II. The reason for differential treatment is contuined in the reply
to (d), which I have just given.

II1. The answer to the first part is in the affirmative. (Government
are not prepared to give effect to the recommendations while conditions
of v;’ork in the Secretariats and at Army Illeadquarters remain dis-
similar

IV. Government have received information to the effect stated in
the first part.of the question, but as already stated, they have decided
that it would not be justifiable to assimilate the rates of pay in Army
Headquarters to those granted to Secrctariat establishments, nor do
they propose to take any other action in the matter.

INt1akNOUR 8YSTEMS OF MEDICINE.

IIB. Rai Sahib Lakshmi Narayan Lal : (¢) llave the Government
taken any practical steps regarding the indigenous system of medicines
for which hopes were helil out during the debate on my Resolution regard-
ing the indizenous systems of medicines in January 1922, and in reply to
my question regarding the same during the last Simla Session t

(0) I[i‘not, do the Gov crmu(,nt propose {o take. any such step in the
near future {

(¢) Will the Goveinment be pleased to lay on the table a detailed
statement of what has been done end of what is proposed to be done
regarding the Central Research Institute, Delhi ¢

~ Mr. M. 8.D. Butler : (a) and (b). A copy of the Honourable Mem-
ber’s Resolution”.f Jannary 1922 was forwarded to all local Governments
for information and such action as they might consider necessary.
(¢) The scheme for the formation of a Central Resecarch Institute
at Delhi has beer held in abeyance as a result of the recommendation
made by the Retrenchment Committee,

SELxcTIONS FOR SANDHURST CANDIDATES.

119. Mr. Muhammad Faiyaz Khan: (q¢) Will the Government be
pledeed 1o state 1he names of the fathers or nearest relatives of all the
candidates sent for military training to Sandhurst up to this time !

(b) Is it true that only the sons or relatives of titleholders and
flatterers are selected for Sandhurst ¢

(¢) 1f it is true, why does the Government not select from other
classes as well 1

e o A
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Mr. 8 Burdon:

488):

(a) Al statement, which gives the information

asked for by the Honourable Member is laid on the table.

(b) No.

(¢) This question does not arise.

List of Indian Cadets admitted to the Royal Military College, Sandhurst.

Namo of Cudet.

1 Syed Iskander Ali Mirza (Bombuy)
2. Igbul Ali Bog. (Madras)

. Turan Kumar Sinha (Bengal)
. 8Sirdar Madanjit Singh (Punjab)

o

5. Lolit Kumar Roy (Bengal)

G. Jumar Shri Himatsinhji (Bomba.y)

7. Nawab Sarwar Ali Khban (Central
India).

8. Sahibzada  Faiz  Mubammoad Khan
(North-West Frontier Provinee).

9. Bedi Daya Singh (Punjab)

. Kumar 8bri. Rajendrusinhji (Bom-

bay).
. Edris Yusuf Ali (United Provinces)
. Promsik Chunder Scn (Bengul)

18.
1t

Muhammad Nawaz Khan (Punjab)

Tck . Bahndur Shah  (United Pro-
vinces).

15. Pritam 8ingh Brar (Punjab)

16.

17.

Maung Tun Hla Aung (Burma)

Nnhibzada Muhwnmad Kurshid
(North-West Frontier Province).

Babu Sukumar 8en (Bihar and
Orissa).

Kumar Shri Madhavsinhji Chandra-
sinhji (Bombay).

Kunwar Sheodatt Singh (Rajputana)

Arthur Rikh (United Provinces)

18,
19,

20.
21,

22. Thakur Nathu Singh (Rajputana) ..

28. Charles Ba Thein (Burma)
24, Kumar Shri Kishersinhji (Bombay)

25. Gurbachan Bingh (Punjab)

26. Mutaqui Mubsmmud Al (United
Provinces).

27. Syed Bad 8hah (North-West Frontier
Province).

28. Har Bishan Singh Brar (Bihar and
Orissa).

2p. Batyavant Shrinagule Mallangh ..

80. Muhammad Ishfakul Majid (Assam)

" Khan

Father's nnme, ete.

Nawaly Fateh Ali Mirza of Bombay.

Nuwab Sir Afsar-ul-Mulk, Commander-in-
Chief of His Exalted Highness the
Nizam’s Military Forces.

Lord Sinha of Raipur, P.C,, K.G.

Sirdar Partab Singh, 0.8.1, of Jullundur

(decensed).

Pyari Roy, Barrister-at-law, Calcutta.
Kumar 8hri Narsinhji of Rajpipla State.

Nawab of Kurwai (deceased).

Mansab Ali Khan, Sherwani
Pathan, Zemindar (deceased).

Bedi 8ir Gurbaksh  Singh, CLE., of
Rawalpindi. ’

Kumar 8hri Davaisinhji (Ward of the
Jam Sahcb of Nawanagar).
Khan Bahadur Abdulla Yusuf Ali, C.B.E.,
1.C'.8B,, (retired), United Provinces.
Profulla Chunder Sen of Cooch Behar
(Private Secretary to His Highness the
Muharnja of Cooch Behar).

Sirdar Mubammad Ali Khan of Attock.

Indra Bahadur 8hah of Khen, United
Provinces.

Honorary Captain Hira Singh, Sardar

Bahudur, of Ferozepore.

T. May Aung, B.L., Rangoon.

Sahibzada Kalil-ul-Rahman (deceased),
North-West Fronties Provinee.

Rai Balmdur Jogendranath Sen, Govern-
ment Plender, Bihar and Orissa.

Chandrasinhji, Jagirdar, Jamnagar,
Bombay Presidency. ’ ’

Thakur Dip Bingh of Bikanir.

Kunwar Shoonath Rikh, Rais of Tejpur,
United Provingces.

Thakur Hamir Singh of Gumanpura,

Jputana.
Pro essor Maung Tun Po, Judson College,

His .I-hghnesu Maharana Shri Sir
Chhaterasinhji, Raja of Rajpipla—
Naudod (deceased).

Risaldar Major Kartar Singh Ladhran,
Gurbakshpura, Punjab.

S8yed Muhammad Al, retired District
and Sessions Judge, Umted Provinces.
Syed Fatch S8hah, B.L., of Peuhawar, now

Hpructismgc at Lucknow.
onorary Captain Hira 8 Sardar
Bahadyr, of Feroze ore. ngh,

Dr. Bhrinagule Mallanah, King Koti,
Hyderabad, Deccan.

Honourable Mr. A. Majid, C.I.E., Membot,
Exocutive Oouneil, Assanm.

-
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Name of Cadet. Father's name, ete.
31. Thakur Bingh Negi (United Pro- Thakur Jodh Bingh Negi, Ashwul-shyun,
vinces). Garhwal.

32. Mirsa Osman Ali Baig (Bombay) .. Bir Abbas Ali Baig, K.CI1.E., CB.IL,
Panchgani, Bombay.

33. Ajit Kumar Ghosal (Bombay) .. Mr.B Jyl?tmnnath Ghosal, C.LE,, ICS8,
ombay.

34, Gurdip Bingh Dhillon (Punjab) .. Late Risaldar Major and Honorary

- Captain Ram Singh, Bardar Bahadur.

35. Ashghsr Ali Khan (Punjab) .. M. Asiz-ud-Din, Eeq, O.V.0, C.LE,

Retired Depity Commissioner, now
Commigsioner of (ustoms, Hydcrabad,
. Decenn.

36. Balwant Hingh Lamba (Punjab) .. B, Tara Singh, Honorary Magistrate,
Gujrat, Punjab.

37. Bheikh Mugbul Hussain (Punjab) .. Khan Buahadur, Sheikh Rinz Hussain,
C.LE., Honorary Assistunt Commis-
sioner, Multan,

38. Bahibzada Anis Ahmed Khan (United The Honourable Buhibzada Aftab Ahmed

Provinces). Kban, Bar-ut-law, Member, India
Counvil, Londen.

39. Nirmal Chandra Hoon (Bombay) .. Balak Ram, ICB., District Judge,
Bijupur (Bombay).

40. Bakshish Singh Chimni (Punjab) .. Honorary Licutenant und Risuldar Major
Bardur Bant Bingh Chimni Bahadur,
Honorary Magistrate, Gujranwulu,

41. Thakur Amar Bingh (United Pro- Naib Commandant Rai Buladur Thukur

vinces). Rann  Rum  Bingh Bahadur, 0.B.E,
. Burma Military Police (retired).
42. Batyendrannth BSarkar (Bibar and Judunath Sarkar, 1.EH., Professor,

Orissa ). Ravenshaw College, Cuttuck.

48. Mirza Rashid Ali Baig .. +« Bir Abbus Ali Baig, K.C.LE,, CB.L

44, Hira La! Atal (Punjab) .. Late Major F. L. Atal, LM.8. -

45, Ali Asghur Khan (Punjab) .. Nawab Moula Bakhsh Khan, Bahadur,
C.LLE. (Woodlunds—8imla).

46, Kulwunt Singh (Punjab) .+ Late Sardar Bahadur Bardar Sant Singh,
E.A.C., Punjab.

47. Mehtab Bingh (Punjab) .+ Bardur Gulub Bingh, Government Land
Contractor, Gujrut District.

48. Jalal-ud-Din Pirsada (Pun;ub) .. Mr. Taj-ud-Din, Pir, Bar-at-law, Lahore.

49. Bant SBingh (Punjab) .. .. Psd I::,fadar Bewa Kingh, late Sth
Cavalry. .

INpIan MzEuBERs or GovEnNMExXT Or 1NDIA Execurive CouNoiL.

120. Mr. Muhammad Faiyaz Khan : While speaking or replying to
questions are the Indian Members of the Executive Council of the Gov-
ernment of India allowed to speak their mind as Indians or they have
to speak only as Government servants !

The Honourable 8ir Malcolm Hailey : All Members of the Governor
General’s Executive Council, whether European or Indian, in answering
questions or in speaking in the Indian Legislature express the views
of the Government of India. I would remind the Honourable Member
that a corpurate responsibility is placed upon them.

ANaLO-INDIAKS ; WHETHBR CONSIDERED AS INDIANS or Evurorzams,

121, Mr. Muhammad. Faiyaz Khan : (a) Are the Anglo-Indum eon-
sidered as Indians or Europeans in Government service 1

(b) Are the Government aware that some of the dark complexioned
Anglo-Indians freely travel in European Compartments while Indiang

L}
. 1
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are refused admission in European ecompartment, and are even asked to
vacate if they are seated there ?

Mr. G. G. 8im : (1) The Honourable Membher is referred to the
reply given to-day to Lieutenant-Colonel Gidney’s starred question
No. 315.

(b) The statement made by the Honourable Member is not entirely
eorrect since, on most of the Railways on which reserved compartments
for Europeans and Anglo-Indians are provided Tndians in European

costume are allowed to travel in them.
[ 2

THE INDTAN PORTS (AMENDMENT) BILL.

The Honourable Mr. 0. A. Innes (Commerce Member) : Sir, I beg
to move :

‘¢ That the Bill further to amend the Indian Ports Act, 1908, be taken into
vonsileration.”’

This is ¢ very little Bill and its objects are fully explained in the
Statement of Objeets and Reasons appended to the Bill. I also gave some
statement of those objects when T introduceéd the Bill last week. Since
then T have received no notice of any amendment, and no criticism or
ecomment.  In the cireumstances T do not think it necessary to detain the
House further and T move that the Bill be taken into consideration.

The motion was adopted.
Clauses 1, 2 and 3 were added to the Bill.
The N'itle and Preamble were added.

The Honcurable Mr. C. A. Innes : Sir, I move that the Bill be passed.
The motion was adopted.

TIIE INDIAN ELECTRICITY (AMENDMENT) BILL.
The Honourable Mr. A. O. Chatterjee (Industrics Member) : Sir, I

rise to move :

¢¢ That the Bill further to amend the Indian Electrieity Act, 1910, be taken into
congideration.’’ o

Tn this case also, Sir, I gave a brief account of the object of the Bill
when moving for leave to introduce it, and there is very little further
to state. The Bill arises from a little oversight at the time when the
Indian Elcetricity Act was revised last year and we are attempting to
remedy this defect in the interesis of railway administrations who are
electrifying their suburban lines. I hope that the Assembly will allow the
Bill to be taken into consideration without reference for local opinion er
without reference to a Select Committee.

The motion was adopted.
Clauses 1 and 2 were added to the Bill.

The Title and Preamble were added.
The Honourable Mr. A, 0. Chatterjee : Sir, I move that the Bill be

passed.
The motion was adopted, .



i.» THE LAND ACQUISITION (AMENDMENT) BILL,

Mr. M. 8. D. Butler (Secretary, Department of Educatlon Health
and Lands) : Sir, I beg to wove :

!* That tho Report of the Bolect Committee on the Bill turther to amend the
Land Acquisition Act, 1804, for certain purposes, be taken into consideration.’’

8ir, when 1 introduced this Bill I explained that its object was to
give those people whose land was about to be acquired an opportunity of
objecting in the initial stage. At present there is a preliminary notifica-
tion under section 4 which is followed at a subsequent date by a notifica-
tion under section 6, when the (covernment has decided that land is to be
taken. The Bill provides that after notification under scetion 4 the
persons interested shall have an opportunity of putting torward their
objegtions. No objection 1o the prineiple of this 13ill was taken at the
time and nore has been taken sinee. The Dill was referred to a strong
Select Committee and certain changes of a minor charaeter have been pro-
posed in it. We have, for example, proposed that in clause 1 there should,
bé a ecommencement eleuse. This is a petty matter, but we observe that
before this Act is brought into foree, it will be necessary to instruet all
officers who have to administer 1t as to the new provisions, and it will be
convenient therefore if a breathing space is given before the Act actually
oomes into operation. TIf there is not time to instruect officers beforehand
it i8 possible that certain proceedings will be invalidated. Our second
amendment. has been introduced to make it clear that the Collector shall
be entitled to make any further inquiry which he considers necessary after
hearing the objeetor. The third amendment provides for summary pro-
ceedings in cases of emergency. None of these changes, as T have said,
affects the principle of the Bill, and the only disagreement in the Committée
wagr as to certain details about the inquiry to-be carried out by the
Collector on receipt of objections. I will not discuss this question at
the present moment becauge it will be more suitable to do so if and when
the amendments which have been tabled on this point are before the House,
1 will, therefore, ask the House at this stage merely to pass this motion and
then procied to the amendments which will he dealt with as they arise.

Mr. J. N. Mukherjee (('aleutta Suburbs : Non-Muhammadan Urban) :
Sir, at this stage T should like to ask the Honourable Member in charge
of the Bill one question, in order that we may decide upon the advisabi-
lity of proceeding with certain amendments which 1 with several other
members of the Select Committee have proposed. (A Voice : ‘* They
are for consideration.”’) The question that T should like to ask is this,
If in consequence of the amendments of which we have given notice, the
Government, before proceeding further, decides to* colleet the opinions
of Local Governments with regard to them, what will be the effect of it ?
We are now at the close of the present session and there will be a new
Assembly some time later on. T should like to know if, in that case, the
whole Bill, with the amendments propored by us, will be shelved, and a
new Bill will have to be ntroduced in the new Assombly without, perhaps,
the amendments !

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan) : Of course.
( 4884 )
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Mr. J. N. Mukherjee : I wanut an answer from the Honourable Member
in charge of the Bill. On reeeipt of an answer we can decide as to what
course we should follow with reference to the amendments that we have
put forwurd.

Mr. M. 8. D. Butler : Sir, the position is that we desire to get this
Bill through before this session is prorogued at the end of this week, as
otherwise on the dissolution of the Assembly the Bill will be lost aud we
shall have to proceed de novo.

Mr. T. V, Beshagiri Ayyar (Madras : Nominated Non-Official) : Sir,
1 do not think the Honourable Member in charge of the Bill has given an
answer to the question which was put by Mr. Mukherjee. The point is
this, There has been a good deal of feeling inside this House and also
outside it that the procedure adopted in regard to the aequisition of lands
other than for public purposes should be followed also in the case of
acquisition of lands for public purposcs. 1 understood the IIonourable
Member in charge {o say that Government is prepared to make some con-
cession on this question, namely, to allow objetcions to be put forward to
the acyuisition of land for publie purposes before the Collector, but that
no attempt will be made at present to ¢nable the party to bring the matter
before the eivil authorities. Now the question which T ask is this. Sup-
posing this Bill is passed, will the Government take steps to ascertain the
opinions of the various Local Governments and other authorities in order
that a further change may be made in the Act: itself giving power to the
person whose land is to he taken, to go before a Civil Court and contgest
it ¢ That is the point, I believe, on which Mr. Mukherjee wanted an
opinion of 1he ITonQurable Member in charge of the Bill.

Dr. H. 8. Gour : That is not the point at all.
Mr. T. V, Beshagiri Ayyar : Sir, as Mr. Mukherjce rightly pointed

out, we should like to have an opinion from the Government Benches, and
not from Dr. Gour. The point is of great importance. We are willing
10 have half a loaf if we cannot have a full one. Supposing half a loaf is
now given, will the Government take steps to see that the full loaf is
secured latcr on, and will they ask the opinions of the Local Governments
and of other bodies in order that a further change may be made in the
Act 7 1 should like to have the opinion of the Government Member and
not of other people, ‘ '

Dr. H. 8. Gour : Sir, before that question is replied to, may I ask
another question. Which is the half loaf presented to the Government,
Mr. Mukherjee’s or Mr. Seshagiri Ayyar’s § They are entirely two
different questions. Mr. Mukherjee raises the question that whenever there
is an inquiry as to the acquisition of land, certain assessors should be
associated with the inquiry officers. Mr. Scshagiri Ayyar raises an entirely
different anestion, and he fathers it upon Mr. Mukherjee, and the father
Mukherjee indignantly repudiates it by a violent shake of the hand. The
qnestion that he refers to is that if, supposing after an inquiry is made,
the Follector, with or without the aid of the assessors, comes to the con-
«Ingion that the land is requited for the purposes contemplated by the Tand
Aequisition Aet, will that decision be open to challenge by the aggrieved

.
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party in the Civil Court ¥ That is the question which Mr. Seshagiri Ayyar
raises, and that is an entirely different question to the one raised by
Mr. Mukherjee. Consequently, T submit these two questions are not iden-
tical as Mr. Seshagiri Ayvar seems to have assumed, and the Government
must realise that the two questions are indepernident, and that in accepting
Mr. Mukherjee’s suggestion they do not necessarily accept Mr. Seshagiri
Ayyar’s suggestion,

Dr. Nand Lal (Wegt Punjab : Non-Muhammadan) : Sir, the ohject
of this House is to point out that there is some improvement on the pre-
vious Land Aecquisition Actl and we all like that this Bill should be passed,
provided the Honourabhle Member in charge will give us an undertaking on
two points ; firstly, that he will move the Government to put forward
another Bill with a view to introduce a change * that the Collector, after
having bheen assisted by two assessors, may make inquiry into any ohjeg-
tion ’ ; secondly, ‘ that if a decision is given by the Cellector againat
the objector in regard to his title to the 1and and the same report has heen
adopted by the Loeal Government, whether it will be competent for the
objeetor to go to the Civil Court and obtain a decree declaring that he is
entitled to the land as owner or that he has got interest in that land and
that the decision of the Collector ag well as that of the Local Qovernment
will not affect his title . Tf the Honourable Memher in charge of the
Bill is prepared to give us an undertaking on these two points, we shall
not impede the passage of this Bill, otherwise we shall have to discuss
every one of the clauses of the Bill.

Mr. J. Ramayya Pantulu (Godavari cum Kistna : Non-Muham-
madan Rural) : Sir, it seems to me that the point raised by Mr. Seshagiri
Ayyar does not arise out of the Bill before the Touse. Tt was embodied in
my Bill but that Bill has been serapped, and the Government has come
forward with a smaller Bill. The question of future legislation on the
lines of my Bill does not really arise now.

With regard to Mr. Mukherjce’s amendment, T fhmk he has raised
a very good point, but we should wait to discuss it till the amendment
eomes to he moved. The question hefore the House now is whether the
Bill shonld be taken into consideration or not. T do not think that there
in any objection to its being taken into consideration. The question of
assesnors can he considered when the amendment relating to it comes up
for consideration. Meanwhile. T think, Sir, that we ought to agree to
the Bill being taken into eonsideration.

The Honourable Bir Narasimha Barma (Eduncation, ITealth and Lands
Member) : Sir, some of the questions whieh have been raised do not pro-
perly arise ont of this particular motion, but T, understand that thev
have heen put in order to facilitate the discussion and passage of the Bill.
The Government have had long nunder consideration the question of amend-
ing the Tand Aecquisition Aect in this and other particulars and have stated
80 on previour neeasions in this Honse. The aunestion as to what is to be

dom with »egard to the acquisition of land for industrial and other
nses  was  referred to T.ocal (Governments. We have received the
fes’ lmd we have eireulated the papers amongst the Industries and
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Revenues Committees which-have been established in accordance with the
promise of the Government, But it was impossible for us ta undertake
any cgmprehensive legislation during this session, inasmuch as the Govern-
ment gave their promise to amend the Laud Acquisition Act at least in
one particular matter, namel,y, the granting of a statutory mght to be
heurd and to state objections'to parties interested in land which is pro-
posed to be acquired, they have felt that it was their duty to fulfil their
promise and that is the rcascn why they have tabled this small Bill which
they considered to be non-contentious before the Assembly, and I would
request that the House would assist us in getting this Bill passed during
this session both here as well as in the Council of State, 8o that it may
become law and may come into operation at the earliest possible date.

With regard to the question which has been raised by Mr. Mukherjee
as to whether any further amendments would be undertaken, it is always
open to any Membher of this House to propose amendments by bringing
in a BAlL and the question would be decided on its merits. There is
uothing, therefore, to prevent any Ilonourable Member from introdueing
any private Bill if he thinks that any useful purpose would be served
thercby, suggesting such modifications as he considers would be suitable
and \\'ould be useful in the scheme of -the Land Acquisition Aet. But I
think it would be diffieult—mnay impossible—for us to proceed to a solution
of the immediate problem before us if difficult questions of that deseription
are raised for diseussion in this Iouse at the present moment.

With regard {o the question which has been put by Mr. Seshagiri
Ayyar, the procedure which may have to be adopted with regard to the
acquisition of land for industrial and other purposes and the modifications
which may have to be introduced into the procedure, if further facilities
are to be given, is a question which I shall not. raise now and the Govern-
ment are not in a position to answer. But as to whether judicial tribunals
would be cpen to parties who may be aggrieved by the Local Government
deciding that particular land should be acquired, so far as the Government
are concerned they have clearly stated their attitude during the discussion
on Mr. Ramayya Pantulu’s Bill and they have no reason whatsoever to
depart from the attitude which they adopted at that time. That is the
position, so far as the Government are concerned.

With regard to private Members, it is always open to them to move
any amendment and to bring in any Bill of any kind whatsoever. T think,
therefore, Sir, it would be unnecessary to complicate the situation by taking
cognisance of matters which do not really come within the scope of this
Bill as to what the procedure of the (Government or the Honourable
Members . may have to be when different questions—questions of a
different character arise on a future occasion.

Mr. President: The question is :

¢¢ That the Report of the Belect Committee on the Bill further to amend the
Land Acquisition Act, 1894, for certain purposes, be taken into consideration.’’

The motion was adopted.
Mr. President : We had hetter postpone Clause ene.
The Honourable 8ir Malcolm Hailey (Home Member): Yes.

Mr, President : Clause 2,
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Mr, J. Ramayys Pantulu : Sir, before moving the amendment which
stands in my name, I wish, if I may, to thank the Government for haviug
brought in this Bill. The Honourable the Revenue Member, in opposing
my Bill upon the same subject during the last Delhi session und getting
it serupped, gave the House—I do not say an 1111d01'st,a.11di1ngTbut an
undertaking that the Government would bring in a Bill of their own at
a very early date and they have done so at the earliest opportuuity. This
Government Bill does not go anything like the length of my Bill but it
goes a little way and, if some of the amendments that are to be prnpng«;e{l
to-day are to be given effect to in substance thouzh not in the wording.
in which they are put, I think the Bill can be made to go some way to
meet the requirements of the ease. 1, therefore, Sir, accept the Bill on the
principle that ‘‘ half a loaf is better than no bread,”” ov, as we put it in
our part of the country, ‘‘ a blind husband is better than no husband.”

My amendment, Sir, is this: .
*¢ In clausec 2 at the end of sub-section (1) of section 4 of the Act, Insert the
following, viz. : . '

¢ And shall also cause a similar notice to be served on the oceupier (if ary) of
such land and on all such persons known or believed to be interested therein, or to
be entitled to aet for persons so interested, na rewide or have ngents nuthorised : to-
receive mervice on their behalf, within the revenue distriet in which the land I
situated *.’’

My object in proposing’ this amendment is that, when the Government
publishes a notification in the ofticial Gazette that a particular piece of
land or land in a particular locality is required for a public purpose or
for a company, a separate notice should also be served on the person whose
land is proposed to be acquired. It iy the provineiul (azetie that these
notifications are published and we a1l know that people in general do not
subseribe for the provincial Gazette, ard mere publication m the provineia
(Gazette is really giving no notice to the party that is interested. There-
fore, it is necessary, if you want to do justice to the people, not only to
publish a notification in the (Gazette but also to give some sort of warning,
some sort of intimation to the landholder that his land will be acquired.
Buch a provision is made in seetion Y, sub-section (3), in regard to the
inquiries to be made about the compensation to be awarded after the final
notification under section 6 is published. Now, in some respects, it scems
to -me that the inquiry to be made under the present Bill is even more im-
portant than the inquiry that is to be made under section 9, because the
inquiry that has to be made under the present Bill is as to whether there
is any objection to the acquisition of the land itself, whereas the other
inquiry is concerning the amount of eompensation that is to he awarded.
Very often, a man loses much more by the aequisition of the land than by
the compensation heing a few rupees less or more. 8o, it is mueh more
important to him that the land should not he acquired than that he should
get a few more rupees on aceount of that land. . I, therefore, think that,
if you want to do justice to the people whose land you propose to acquire,
vou ought to give sufficient notice to them that their land-is going to be
aequired and mere publication in the provineial Gazette is not rufficient,
And, as to the particular man to whom the notice should be served, T
horrowed the wording of my amendment from sub-gection '(8) of section 9,
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I am quite willing, if the Government thinks that it ia cumbersome, to
have tbat put into a workable form. What I want to be done is that
you should give to the party concerned a better notice than mere publica-
tion of the notification in the I’rovincial Gazette. That is my point, Sir.
-Therefore, I move my amendment.

Mr. M. 8. D. Butler : Sir, it is a most unfortunate thing that cir-
cumstances prevented my Honourable friend who has just moved this
motion from being present at an ecarlier stage of the Session when this
Bill was committed to a Select Committee. Really, he is the father of the
Bill, and we hoped to have had the opportunity of consulting him in Com-
mittee on the details of the Bill, for he knows a great deal about it. I
have no doubt that, had he been here, and been a2 member of the Select

‘ommittee, we might have arrived at a form of wording which would
have embodied the substance of the particular amendment now before us.
The amendment as actually proposed-throws a very heavy burden on the
Collector. He has got to find out who is the occupier, and who
are ‘‘ such persons known or believed to be interested therein, or to be
entitledd to act for persons so interested '’ and all that within 30 days.
This proecedure involves very claborate inquiries and very serious danger
of the right people not being discoverced and thereby a danger of invalida-
tion. My Ilonourable friend has hiraself admitted in his remarks that
possib!y the procedure he proposes may he a little cumhbersome, and he is
prepared, he says, to admit of some modification in it which will suit us.
But there is no time now to get the clause redrafted if we are to pass the
Bill this Session. So, T hope he will be satisfied if we say that we will
consider the point, and refer it to Iircal Governments for their consider-
ation, for, after all, in a matter of this rort, we ought not to rush the Local
Governments who are chiefly concerned, and we ought to know what they
think about it. I will point out to him that under section 4, as it at present
stands, notice has to be given. The Collector is obliged to cause publie
notice of the substance of such notification to be given at eonvenient places
in the locality of the land which is to be acquired, and therefore, as a prac-
tical measure, I do not think any difliculty will arise. The obligation is
on the Collector to give public notice in the loeality of the land which is
to be acquired, and those who have had much dealing with the aequisition
of land know that the fact that it is going to be acquired is generally known
and gets abroad very quickly, and durine the thirty days which are allotted
for the preliminary objection I feel snre that there will be very few cases
in which there will be any real serious practical difficulty. T hope my
Honourable friend will he satisfied with this explanation and will not
press this amendment,

Mr. J. Ramayya Pantulu : I did not quite follow the Honourable
Member in the concluding portion of his remarks, but considering the
fact that we are now very nearly at the end of our life and that if no
proper amendment can be drafted and accepted by this House, and if
an amendment is to be made in the other House, there will be no time
for its being brought again to this House. and so the whole Bill will have
to gg.—in these circumstances, Sir, I am preparetl to withdraw my amend-
ment provided the Government will undertake to invite the attention of

pl
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the Local Governments to the matter and ask them to frame rules so as
to require the Collector to serve individual notices upon persons owning
land in cases where particular fields are proposed to be acquired. Of
course, I quite recognise that when it is proposed to acquire a large area
of land, you do not know vxactly whet portion of that land you are likely
to acquire until you have finished the preliminary investigation under
section 4, and it will not be posslble to kuow the owners whose lands will
be aequired. But very often it is individual fields that are proposed to
be acquired, and all these fields are very often mentioned in the preli-
minary notification published in the Provincial (fazette under scetion 4.
In such cases, there ought to be no difficulty on the part of the Collector
in serving notices upon the owners of those fields. If the Government
will ask the Provincial Governments to make provision to this effect.in
the rules that will be made under this section, I shall, for my part, be
quite satisfied with it under the existing circumstances, and withdraw my
amendment,. .

The Honourable 8ir Narasimha 8arma : Sir, without proceeding to a
discussion as to the merits of the amendment, I may say that Mr. Butler
has already promised the Honourable Member that he would invite the
attention of Local Governments to thix subject and ask them whether they
can issue instructions so that the notices that ean be legally and statutorily
given under section 4 should be s0 given as to mecet the wishes of the
Honourable Member by bringing as far as possible to the notice of persons
who may be interested the fact that particular lands are to be acquired.
We shall have to proceed according to the wording of seetion 4. We
cannot cast upon the Collector any further obligation than is possible,
But certainly T think we shall be within our rights and it will be our duty
to invite the attention of Local (Gloveruments to see that all steps are taken
that would render the notice really eifectual and that persons whose lands
may have to be acquired receive adeqoate notice of the proposal.

~ Mr.J. Ramayya Pantulu : Under the circumstances, Sir, T withdraw
the amendment with the permission of the House.

The amendment® was, by leave of the Assembly, withdrawn.
Clause 2 was added to the Bill.

Mr. J. Ramayya Pantulu : I suppose, Sir, that the ahcve deomon
disposes of the next amendmentt also.

B AL ¢ 1 chm 2 at the end of sub-section (1) of section 4 of the Act insert the
following, vig.

¢ And shall nlso cause n similar notiee to be served on the occupier (if any) of
such land and on all such persons known er believed to be interested therein, or to
be entitled to naect for persons so interested, as reside or have agents authorized to
reaeive serviee on their behalf, within the revenue distriet in which the land is
situated .’

t4¢ In clause 3 in sub-gection (1) of the propond new section 5A for the words
¢ iasue of the notification ’ substitute the words ¢ service of the notice referrell to in
the said sub-section ’,'’
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Mr. President : Clause 3.

Mr. J. N. Mukherjee : Sir, after receiving the explanation which the
Honourable Member in charge of the Bill and the Honourable Sir Nara-
simha Sarma have presented to the House, I and my friends who have
Jjoined me—

Dr. Nand Lal : I do not agree.

Mr. J. N. Mukherjee : —some of my friends at any rate—four of
my friends excepting Dr. Nand Lal—think that we should not press the
amendments* which are tabled against the names of five of us. But I
should say a word or two by way of explanation as to the line of action we
propose to adopt with reference to our. amendments. I submit, Sir, that
in view of the recommendations of the Industrial Commission, a very im-
portant question of principle is going to be raised in the near future, with
reference to the acquisition of land for, what may be deemed, a publie pur-
pose ; and the fundamental conception underlying the idea of a public
Yurpose is going to be extended a great deal. Even as matters stand now,
the Act 1s interpreted differently by different officers of Government, in
different parts of the country and sometimes in the same part of the country
and the expression ‘‘ public purpose '’ has been utilised to serve various
ends the propriety of some of which at least may be questioned. In respect
of some of these ends, it may be fairly said that the purpose to serve which
land is sometimes acquired, is not a public purpose. Therefore, Sir, that
is onc aspect of the question which requires very careful consideration.
Then, again, various incidental questions arise as regards the suitabjlity
of the land proposed to be acquired to the purpose put-forward in the
notification, and as regards other matters, and objections are raised on
various grounds which have tc: be decided at an early stage of the pro-
ceedings before a declaration under section 6 of the Aect is made. But
there is no provision in the present Land Acquisition Act by reference to
which these questions can be satisfactorily decided or, for the matter of
that, decided at all. It is with a view to meet this want in a larger measure,
than what the Bill provides, that myself and some of my friends on the
Select Committee decided to have assessors associated wjth the Collector
in this difficult task of deciding as to the existence of.a public purpose
within the meaning of the Statute as to whose land should be taken, for
the public purpose in view, as to what quantity of land should be acquired,
and as to whether there is any probability of the land acquired being put
to immediate use, for want of money which can be immediately utilised

*¢¢In clause 3 of the Bill in the proposed new section 5A (2) after the word
¢ and ’ where it oeccurs for tho second time the following words be inserted :

¢ in case of objection, wherce the objector so applies, the Collector shall hear such
objection with the aid of two asscssors, ono of whom sball be appointed by -the Local
Government, and the other by the objector, and ’.”’

¢ Tn clause 3 of the Bill in the proposed new section 5A (2) after the word
¢ objections ’ where it occurs for the second time the following words be added :

¢ algo the opinion of the Asscssors, if any ’.’’ .

¢¢ Tn. clause 8 of the Bill to the proposed new section 5A (2) as amended above
the following proviso be added : .

¢ Provided that no assossor shall bo appointed unless the objector deposits the
costs of the assessor to be appointed by him, and that in such event the costs of the
other nssessor to bo appointed by Goverament as herein provided, shall be paid by
Government .’

e ° . ® .
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upon taking possession of the land proposed to be acquired, and similar
other guestions. I may tell the House that it sometimes happens that
although Government is not prepared to put the land acquired to some
public purpose immediately after acquisition, yet for some extraneous
reason,—for instance, the consideration that the value of land might go up
if not acquired at once, and other considerations of that kind induce Gov-
crnment to acquire the land and then leave it vacant for many years to
come, and I have known from my own experience that such lands have
been lying vacant sometimes for 10 or 12 years. All these questions the
Collector might lightly brush aside, once he thinks that the land has to be
acquired. Some requisition comes from the Railway Department—and
the requisition is often passed from one department to another as if from
one post office to another—and the land is acquired, although there may be
no money in hand to put the land to use at once. The Railway Administra-
tions are often requisitionists of this type. Some acquisitions of land in,
connection with the Kidderpore Docks is another instance of this kind.
The fundamental or incidental questions which arise in conneection with
acquisition of land at this stage are dealt with rather lightly in this
country, and sometimes people think that because publi¢c money is spent
in acquiring land under the Act, the purpose of the acquisition must
necessarily be a public purpose. But this is not the case in cther countries.
‘We have hitherto trusted too much in the Central Government who from
the positions they occupy see only one side of the question,—the necessity
for the acquisition, the advantages it will bring. Therefore I submit that
it is a question of supreme importance that the final authcrity which
decides these questions should be in possession of views other than the
official and the Collector should be associated with others who can throw
upon the whole subject a different light of their own. Of course, if in
every case, people want assessors and a somewhat elaborate inquiry has
to be always made it may cause some administrative inconvenience. We
have considered this aspect of the question also, and in our amendments
we have suggested that the man who wants an assessor to be associated
with the Collect®r should pay his costs. This would go to keep down the
number of such applications. Then, again, we have also considered that
this question of association of assessors with Collectors might not generally
speaking, arise with refercnce to rural areas at all. It might arise only
with reference to lands situated in urban areas and commercial centres,
growing towns, and the like. Therefore, the practical inccnvenience
which might possibly be apprehended if assessors were to be associated
in every instance with the Collector would not be present when the
practice of association of assessors came to be confined in practice only
to urban areas. These are some of the grounds which led us to suggest
our amendments, but as it has been said by the Honourable Member in
charge of the Bill that our amendments will necessitate an inquiry from
Local Governments before we proceed any further, which means that
if our suggestions find favour with the House and then in that event, if the
Bill has to be re-circulated, we fear the Bill as well as our amendments
will have no chance of getting through during the present session of the
House. With that view I beg to withdraw our amendments,
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Mr. P, B. Haigh (Bombay : Nominated Official) : You have not
moved it yet. How can you withdraw it ? -

Mr. J. N. Mukherjee : I am now on the amendments. The new
clause 5-A is the clause with which we are at present dealing. I may
put it also that I do not move my amendments.

Dr. Nand Lal : I rise to a point of order. My Honouarable friend
is not the only author of this amendment. There are a number of authors.
Therefore he cannot be given liberty to withdraw.

Mr, J. N. Mukherjee : If I do not move my amendments, some other
friend of mine might move them. As it has been pointed out, half a loaf
is better than 1o bread. and if this Bill is passed into law, I am sure, it will
be a decided improvement on the existing Act and it will give some relief
undoubtedly. The points to which I have referred and the amendments
1 have proposed, might be left on the record and if any of us comes back
to the Assembly, he may put forward our amendments in the shape of an
amending Bill, and we might have some chance then of putting through
our idea, but until then we might go on with the present Bill which we think
is a decided improvement on the existing Aet. If I do not move our
amendments now, some other friend will he at liberty to move them.

Dr. H. 8. Gour : Ilas my Honourable friend the leave of the House
to withéraw ¥ '

Mr. J. N. Mukherjee : So far as I am concerned, I am willing to
withdraw, but unfortunately, five of us have signed together the same notice
setting forth our amendments. .

Dr. H. 8. Gour : Ask for leave to withdraw.

Mr. J. N. Mukherjee : The majority of the signatories are with me—'
I believe four, out of five.

Mr. President : Order, order. The Honourable Member must
address the Chair.

Mr. J. N. Mukherjee : I think I may submit to the House that four
are on my side. One member, Mr. Hussanally, is not present here, but I
have counsulted him privately. Apd we three who are present, are of
opinion that in the present circumstances we should not press our amend-
ments now, but may live in the hope that we may do so later on in future
when an opportunity will present itself.

Dr. Nand Lal : Sir, while conceding that this Bill is some improve-
ment on the Land Aecquisition Act, T may submit that the suggestion which
is made in clause 3,—new section 5-A and sub-section (2) of that new see-
tion—is as follows :

‘¢ Every objection under sub-section (1) shall be made to the Collector in writing,
and the Collector shall give the objector an opportunity of being heard either in
person or by plender and shall, after hearing all such objactions und after making
such further inquiry, if nny, as he thinks necessary, submit the case for the decision
of the Local Government, together with the record of the proceedings held by him

and a report containing his rccommendations on the objgetions. The decisions of the
Local, Government. on the objections shall he final.’’

What is deduction from this sub-section (2) of new section 5-A ¢ That
the Collector is given the sole charge of making a report and the Local
]
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Government on the receipt of that report may give any decision and that
deeision will be considered final. It is not revisable, it is not appealable.
Now, my sahmission iy that it cannot be asserted on behalf of the Local
(Government that every Collector has got the expert knowledge of the
various departments, that he understands various sciences. The Govern-
ment will nceede to this contention that the Collector ought to have some
sort of assistance, and the assistance, which is suggested now, is this, that
if any objector makes an-application to that Collector, saying ‘ I should
like that an assessor should be appointed who may go into my objections
atong with yon ’ his application ought to be allowed. This application
could be made on Lehalf of the objector but in order to have another
assessor on behalf of the Collector or on behalf of the Government, the other
ausessor may be appointed or selected by the Collector, so that two assessors
may help the Collector in making the inquiry and arriving at the correct
decision. I think the whole House will be in sympathy with this sugges-
tion which is contemplated in the amendment, which I am going to move and
which reads as follows :

‘' m casc of objection, where the objector so applics, the Collector shall hear such

objection with the aid of two assessors, one of whom shall be appointed by the Local
Government sad the other by the objector, and ’’.

I think it i1s a fair suggestion in order to attain the end which, in reality,
is contemplnted by this Bill, namely, that justice may be done and the
grievance, of the land owner or any person who has got any interest in the
land, may be redressed. If this suggestion is not accepted by this House,
then I may point out very respectfully that it amounts to this, that the
(‘ollector aceording to his own idiosynerasies and in some cases ncedrding
to his own error or judgment may submit any report and the Local Gov-
ernment, as we can infer from the procedure, as laid down in this new sub-
section, has not got to take evidence of experts, whom they may call and
consult. The natursl result then will be that in some cases there will be
room for a great amount of injustice. In order to obviate this injustice
this amendment has been moved and I believe that the whole House will
be in sympathy with the terms thereof.

Dr. H. 8. Gour : I think this House will be in some perplexity beeause
it does not know whether to follow the lead of my friend Mr, Mukherjec
or my friend Dr, Nand Lal. Mr. Mukherjec has pointed out, and I think
it is a criticism whieh is very justly made, that it will be very difficult
in the case of rural areax to appoint assessors. Dr, Nand Lal’s amendment
deals both with urban as well as rural areas. Now, so far as Dr. Nand Lal
is concerned, I will very briefly point out to the House that his amendment
will not serve the purpose for which it is intended. Tf the objeetor iy at
liberty to appoint one assessor he will naturally appoint an assessor in
whom he has confidence and who is.likely to support hiy case. On the
other hand the Collector may justifinbly appoint an assessor in whom the
Collector places implicit confidence. Consequently, these two assessors
miay be at cross purposes. One may ray ‘' T believe thin is a publig pur-
pose.”’ Another may say, ‘‘ I believe that this is not a public purpose.”’
Now, 1 wish to ask Dr. Nend Lal if he is able to ‘Formulate a clear and
vomprehensive definition of what constitutes a public purpose. There is

[ ] . .
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2 definition in the Land Acquisition Aet but it is a very meagre defini-
tion. The reason is obvious, We have the words ¢ public purpose ’ in
various Statutes in India and the nature of public purpose is to be defined
with reference to a variety of circumstances which it is not possible to
categories, and therefore 1 submit, that if the Legislature has failed to
define exhaustively the meaning of the term ¢ public purpose ’, it is not
likely that the two assessors, both laymen, not eonversant with the techni-
cality of the purpose for which, let us assume, the land is acquired, to say
whether it is or is not for a public purpose. That is my first contention.
My second objection is this. My friend admits or at any rate he has not
denied that the purpose of the land Acquisition Act.is to acquire the
land with the least possible delay. Now, I submit, would it be in consopance
‘with expedition and despatch if a quasi-judicial inquiry is embarked upon
by the Collector with the aid of assessors ¥ I venture of submit that it
will cause delay. Thirdly, I have pointed out elsewhere and I wish
to repeat it to the Members of the House that the purpose of the
Jequisition is varied. It may be that land is required for an aerodrome,
for a railway stretching over 500 miles of a narrow strip of land, running
through abcut a dozen or more districts, it may be for the opening of a
canal, a mine, for a hostel or a college or a hospital. Now, if the
assessors are to be appointed with the Collector, and I assume that in
all cases where the owner is unwilling to part with his land he will
insist upcn the appointment of an assessor, because he thinks that is
his only chance of resisting the land acquisition officer, in that case
where is the assessor to go ! Is he to travel 500 miles of a narrow strip
of land which is to be acquired for railway purposes ¥ Is he to be let
into the areana of the scientific department which says that'the land
iy suitable for the purpose fer which acquisition has been determined
upon ? These are very difficult questions upon which, I submit, the
assessor with the best intentions can give no assistance to the Collector.
That is my third submission. Lastly, I submit that Mr. Mukherjee is
perfectly right when he says that if he were to insist upon this amend-
ment it would entail delay and possibly indeed wreck this very Bill.
Moved by that sentiment, he and his co-authors of similar amendments
have withdrawn this amendment. My friend Dr. Nand Lal is irrecon-
ciluble und I therefore ask this House to throw out his amendment.

Mr. J. Ramayya Pantulu : Sir, I have only two remarks to make with
reference to this amendment. One is that if we are to associate assessors
with the Collector when inquiring into the objection, 1t is only fair that
while once of the assessors is appointed or nominated by the objector,
the other should he mowminated, not by the Government, but by the
company or the local bedy or the Government Depari:ent that applies
for the lard : because the parties. to the proccedings are the objector
on the one side and the party that applies for the land on the other.
T do not sce any propriety in the Government appointing an assessor
to sit with the Collector. One should be nominated by the objector
and the other by the party that applies for the land. That is one
point.

But after all, I do not see that the association of two assessors
with the Collector is likely to result in much advantage to the objector ;



4808 LEGISLATIVE ASSEMBLY. [23kp JuLy 1923.

[Mr. J. Ramayya Pantulu,}

becanse, if the assessor appeinted by the Department that applies for
the land agrees with the Collector, they will overrule the objectors’
8BECYSOT, and when the papers go to the Government, it will be found
that the majority are in favour of acquisition ; and Low is that any
beiter from the point of view of the objector than that Government
should have only one opinion, namely, that of the Collector ¢ In the
one case it wonld be the opinion of one ofticer and in the other case the
opinion of a majority. I do not think that, after all, this amendment if
adopted will result in much advantage to the objector. If the Govern-
ment feels unable to accept it I would advise my friends the authors of
ithis amendment to withdraw it.

Mr. K. Rama Ayyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan) : Sir, I rise to oppose the view put forward by
Dr, Gour. The stage at which this is wanted is before the proceedings
arve taken for acquisition. It may be that there will be an objection
with reference to only a portion and not all the land applied for ; as
for example, we have in one of the villages near Madras a portion of
the land through which the line has to run ; or it may be that a portion
of the Inud to be acqmred for a particular purpose may be so important
and essential that it wculd be better not to proceed with the acquisition.
The Collector to whom the application is made may often not fully
understand the importance of the spot which is l(-quncd for the line
or the direction in which the line has to run. In such cases, of course,
Mr. Ramayya has suggested that the presence of one assessor with the
Collector. may really be of no advantage, as the majority may hold the
view taken by the Collector. We do not say that a Collector is going
always to act with prejudice. It may be that the real facts are not
brought to his notice. When we appoint assessors the object is more
to bring the Government into contact with knowledge that is necessary
for consideraticn of the. locality. In such cases it will certainly assist
the Collector. 1 dg not think the Collector always means to go against
the rights which are put forward. Of course the opinion of an assessor
put forward by the party objecting would have the same value, and in
such cases the Collector is likely to come to a correct conclusion, more
especially in the case of important portions of land to. be acqun-ed or
where habitations, ete.; are affected the provision would be of consider-
able value, and 1 thmk the Government itself would find that it would
be of considerable help to it, and I do not think there would be any
objection to accepting the amendment.

Dr. Nand Lal : Sir, my learned friend Dr. Gour........

Dr. H. 8. Gour : I rise to a point of order. Is Dr. Nand Lal entitled
to reply ¢ :

Dr. Nand Lal : You mentioned my name and T must give a personal
explanation, in the first place, and in the second place I am entitled...... \

Mr. M. 8. D. Butler ; Sir, if this is in the nature of a reply I must
claim the right to speak. .

Mr. President : I understand the Honourable Member is giving a
personal explanation.
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Dr. Nand Lal : Sir, my learned friend says that I have not explained
how the assessors will be able to know whether certain land which is
going to be acquired is being acquired for a public purpose or not,
and what the definition of ‘‘ public purpose '’ is. The definition to a
certain extent has been given. If not, he should have no quarrel with
the suggestion that if two assessors come to the help of the Collector
their collective opinion will be better than that of one Collector.

Mr. President : I undcrstood the Honourable Member was going
to offer a personal explanation regarding something that Dr. Gour had
said. He is not entitled to repeat arguments.

Dr. Nand Lal : Cértainly, Sir, I am not entitled to repeat all my
arguments. I understand that and I shall ¢ventually refer to the nature
of the public purpose, but I had to discuss the previous........

Mr. President : Order, order. The Honourable Member misunder-
stands. Ile must come to the question. If he has any personal explana-
tion to offer he is entitled to offer it. lle is not entitled to offer any-
thing else.

Dr. Nand Lal: Well, Sir, I thought that this required personal
cxplanation.

Mr. P. B. Haigh : Sir, I sinccrely hope that the House will throw
out this amendment, because 1 think with all due respect to Mr. Mukher-
jee that it is a most pernicious one. In the first place, it is very desirable
when the House is considering any amendment to refleet how it will
affect the whole structure of the Bill to which it refers. Now, this
amendment attempts to import into the Bill an entirely new principle.
The Honourable Member who is in charge of the Bill explained exactly
its purport, namely, that when Government has declared that a certain
piece of land is wanted for a public purpose, the person who owns or is
otherwise interested in that land should have the chance of represent-
ing to Government—a chance which he does not at present possess—
that the land is not wanted or that the purpose is not public ; and
Government will then be bound to take his objection into consideration
before making a final decision. This amendment, if it is passed, will
bring in a sort of quasi-judicial procedure into the investigation which
is made by Government. "The fact is that at the bottom of the whole
thing—and certainly at the bottom, 1 am sure, of the mind of the Honour-
able Mover of the amendment—is the idea that the Collector cannot be
trusted to make an inquiry properly. I wish to answer the objections
that h2 has put forward tc¢ the inquiry being made Ly the Collector.
First of all he told us that a Collector cannot be expected to be an
cxpert on all possible subjects. Well, Sir, I must admit—with reluctance
~—that this is true. But the Collector is not required to he an expert
on all sorts of subjects. Pmagine what will take place undér this
procedure laid down in the Bill. The party aggrieved by the
natice of acquisition is to appear before the Collector in person or by
pleadér and explain exactly what his objections are, and then of course
tiie Collector will hear a representative of the Department which is
interested in the acquisition. In.99 cases out of 100 acquisitions of
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land for a public purpose are made, not on behalf of the Revenue Départ-
went or any Department with which the Collector is immediately con-
cerned, but on behalf of other public Departments—Forests, Railways,
Publie Works and so on,

Naturally when the objection has been stated, the Collector will
hear a representative of the Department interested who will state the
case of that Department, as regards the necessity of the acquisition or
the necessity for acquiring that particular piece of land, and having
heard the two sides the Collector will make a report to the Govern-
ment with his opinion and—this is important—all'the papers of the case.
I would ask the House how will it assist the Collector to have two
assessors T The Collector, if I may say so with all humility, is in the
habit of hearing statements made by aggrieved parties. It won’t be the
first time that he will have to hear the other side. It won’t even be the
first time that he will have to submit a rcport to Government. But then
the Honourable Member proceeds further and says—the Colleetor having
reported to Gevernment according to his idiosynerasy the papers will
go up to Government, and Government having his report before them
and not being experts will not understand anything about the matter
Imt will accept the report of the Collector. Well, I only wish the
Honourable Member were right and that Government were always so
ready to accept the Collector’s report. My experience, Sir, has not been
s¢ happy as that.

And then, Sir, the other Honourable Member who spoke last sug-
geated that an assessor was necessary to explain to the Collector the
pemt of view of the objector. Now that does really seem to me rather
yaperfluous. In the first place, the objector can have his own pleader.
'There is nobody who can state a case better than a pleader, and if he has
not got his own pleader, then it will be the duty of the Colleetor to try
and find out as elearly #s he can what the objector is driving at. The
fact is that what the Ilonourfable Member wants is not an assessor but.
another advocate, and that is another objection to the whole scheme of
assessors. Under the pretext of setting up a sort of judicial inquiry,
actually it is attempted to enable the objector to have an advocate sit-
ting by the side of the Collector. But an advocate is already provided
by the procedure and another one is quite superfluous.

I must refer to one other point to make—if this amendment is
pressed the Bill will of course cease to exist. That point has already
been dealt with by the Honourable Member from Nagpur, and I do
not wish to repeat it ; but I did think that it was necessary, in view of
the line which was taken by the Mover of the Amendment with regard
to the position of the Collector in this matter, that one of that ‘‘ depressed
class  should have an opportunity of speaking, of being heard in his
defence.

Colonel Bir Henry Stanyon (United Provinees : European) :
my suggestion to this FHonourable House is to throw out this nmend-
ment with no umcertain voice upon two very short and commonsense
grounds. Firat of all, as pointed ou.t by my friend Dr. Gour who has

. [}
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had a great deal of experience in these matters, however short it may
bs of the ideal, the reality will be this—that two assessors appointed
in the way suggested by the amendment will in nearly every case con-
stitute a plus and a winus eliminating each other, and the result will
be that a decision on the point will still be left in the hands of that
Collector who is said to be ‘‘ not an expert in everything,’”’ and who,
according to Dr. Nand Lal, will still be obliged ‘¢ to make any kind of
report he pleases.’’

The other and still more solid ground upon which I am opposed to
this amendment is this, that it is perfectly obvious that the Government
could not possibly accept an amendment of this kind without consulting
Local Government ; and if the Government took that course it would mean
that this Bill would be wrecked and a very useful advance, a great advant-
age to the public, would be lost. I think upon these two grounds the amend-
ment should be rejected.

Mr. H. Calvert (Punjab : Nominated Official) : Sir, it is quite
probable that in the course of a fairly prolonged career as a land acquisi-
tion officer I may have committed many of the atrocities which Honour-
able Members like to ascribe to us poor depressed Collectors. But from
my practical experience I have been trying to imagine what exactly
would happen if this amendment were passed and put into practice,—
say if I were called upon to acquire land for g new railway line or for
a new canal, ‘ '

Now n new railway line, Sir, as has been pointed out, may extend
over a very great length of line rununing through many distriets and
many villages and we may have to take up the land of thousands of
owners, Now, Sir, presumably when our legal friends really get io
work, they would take very good care that cvery one of those thousands
of owners put up an objection and each objection would be supported
by an assessor. I would myself of course take very good care to sec
{hat the ‘assessor appointed by the Government was a man after my
own heart. But what would be the result ¥ The resulting railway
line would zig zag gently over the .ountry, arriving or failing to
arrive, as the case may be, at the destination which it was intended to
reach when the line was designed. Or, 8Sir, our rsilway line
might possibly Dbe interspersed with gaps; where the obections
have been upheld, the line will stop, the passengers will have to tranship
and go on to the space beyond. Well, Sir, a railway line might or might not
succeed under these eircumstances. But a further reason why we have
to take up land, in the Punjab certainly, is for canals. Now in align-
ing a canal, the actual engineers have really little option whatever. The
alignment of a canal is decided for them by the features of the land ;
and, Sir, owing to the peculiar physical defects of nature it will be
quite impossible to uphold the objection of an assessor because what-
ever vou do you cannot make water run uphill. You have to take the
highest ridge to put your canal through, whether there is an objeetion
or not, and whether your assessor supports it or not. It seems to me,
Sir, that the amendment which has been put forward has not been put
forward from any experience of the actual methods under which land
is acquired. Wo have not even been told how the assessors will be
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appointed—whetirer there will be a panel of assessors kept at the Col-
lector’s oifice and cavefully checked by him, or whetheér each objector
will produce from his pocket a list of assessors and we shall have to
object to any of them, on the gound that they are not sound of mind
or for any of the other reasons usually produced in such cases.

Now, Sir, the main point is this—that in these transactions the
Collector is merely an executive officer and is merely carrying out the
duty handed over to him by Government on behalf of some Department.
In the carrying out of this duty there is only one object—that is, the
public object. There is a sort of misunderstanding, 1 think, between
the ‘‘ official ’’ object and the ‘‘ public ’’ object. 1nder this Act, Sir,
the only official object can be the public object. That is presumed
from the Act itself, and there is really no conflict of opinion between
the official aspect of the case and the public aspect, because they are
bound to be the same. It is merely a conflict between some private
person and- a public company or the Department concerned ; and as
I have pointed out, Sir, the actual option open to the Department or
the company is usually very small inde~d ; pceople are compelled to buy
up certain land not because they like that land but because that
particular bit of land is the only land suitable for the purpose they
have in view. So it i8 mere waste of time to have two assessors,
it is not likely to he of any benefit 1o, the punblic and it will ecer-
tainly add to the expenses and delay of these proceedings. If,
Sir, there is any case in which the ohjector feels aggrieved, he
can as the Act as present stands take his whole case to the civil
courts where he can get the whole case thrashed out with the help of
any number of lawyers he might choose to employ. A gentleman behind
me points out that a divisional court cannot take up the case of acquisi-
tion. But the point is that in most of these big acquisition cases there
i8 no option at all. In a question like that of canals, for instance, no-
body can object at, all ; we must have tho canal along the highest
ridge, no matter who objects ; the canals either go there or nowhere at
all. 8o in most of these cases, Sir, the present amendment will be per-
fectly useless.

" (Several Honourable Members : ‘‘ T move that the question be now
put.”’):

Mr. President : The question is that the question be now put.

The motion was adopted.

* The amendment was negatived.
Mr. J. Ramayya Pantulu : Sir, I propose

*¢ That in clause 3, in sub-section (2) of the proposed new section 5A, after the
word ¢ objections ’ where it first occura, the following words should be inserted, vis. :

¢ and considering such evidence (if any) as may be adduced ’.’’
The objeet of my amendment is that a landholder when he makes an
objection before the Collector in regard to the proposed acquisition of
lanid, must be able to adduce some evidence to show that the acquisition
is really ohjectionable. If a man merely raise an objection, and adduces
no evidence, I think that the Colleetor will not. in many cases, be in a
position to know how far the objection raised is proper or teaable.
To enable the Collector to form a proper opinion in the matter, it will
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be necessary for the objector to adduce cvidence to show that the acqui-
gsition will be really objectionable. I think it requires very few words
to support that view ; otherwise how can a Collector formn an opinion
on the objection unless the objector is able to show by evidence that
‘his objection is well-founded 1 . I, therefore, propose, Sir, that these few
words may be inserted in the section so as to enable the objector to
adduce some evidence before the Collector to enable that officer to come
to a proper decision upon the point.

Mr. M. 8. D. Butler : Sir, I do not propose to detain the IHouse very
long on this subjcet ; I think the Ilouse wishes to come to a- decision
on the Bill soon. But I will only say that very much the same remarks
apply in the case of this amendment as to the amendment previously
moved by my Honourable friend. lad we had this suggestion in,
Committe: we could have gone into it in detail and found out what
would be the suitable way of bringing into effect what the Honourable
Member’s wishes really are ; but now, as the case stands, we have got
a procedure by which the Collector has got to hear objections ; he has
got to receive them in writing ; they ere going to be put to him in
writing ; and then he has to hear the person who is objecting and. he
has to hear his pleader. He has also 10 make such further inquiry as
he thinks necessary ; he has to do all this and then he has got to submit
his report in detail together with the record of his proceedings to the
Local Government. That, I think, is probably as much as we ought to
Jay upon him, and I am afraid that if ‘e try to elaborate matters any
further we may be directing a procedure which will be too dilatory.
Besides we are hardly in a position to accept any definite amendment to
this effect without consultation with the Loeal Governments, and as I
have explained before, we do not wish to delay the Bill and refer it
again to Local Governments ; the session is ending and we shall lose the
Bill. We are, however, quite prepared to bring the suggestion of’ the
Honourable Member together with his previous suggesticn to the notice
of the Local Governments and I hope that will meet his wishes.

Mr. J. Ramayya Pantulu: In the circumstances, Sir, I beg the
permission of the House to withdray my amendment.

The amendment was, by leave of the Assembly, withdrawn.
Clauses 3, 4, 5, 6, 7, 8, 9 and 10 were added to the Bill.
Clause 1 was added to the Bill, .
The Title and Preamble were added.

Mr. M. 8. D. Butler : Sir, I am very much obliged to the House for
the consideration they have shown to this little Bill, which I have brought
forward, and I do think that it constitutes a very real advance in land
acquisition procedure. The Collectors with whom I have discussed’it
are, T think, somewhat astonished at the magnitude of the advance.
and it undoubtedly is a very big advance, and I am sure we shall all
whateh its workirz with the greatest of interest. T am espeecially obliged
to my friend, Mr. Pantuln, for having met s in the way he has, for
I ktow how verv deep the interest he takes in this niatter is ;: and he
speaks as one who, like myself and others who have spoken, has done
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a great deal of land acquisition work. He let fall one remark in
Justification of his not saying much about the Bill in which he said
that. as he was at the end of his life here, or rather gs we were at the
end of our lives kere, he would not speak out all that might be spoken
on the suvject. i am reminded, Sir, of a saying in the Gulistan to the
cffect that whoever is under sentence of death will speak out with.
out restraint what is in his heart. So I draw the conclusion that we
shall meet the Ilonourable Member herc again.

I move, Sir, that the Bill, as amended, be passed.

Mr. J. Ramayya Pantulu: Sir, I heartily support the motion. I
welcome the little Bill before us, not because it is all that we desire it
should be—it falls very short of what we want it to be—but because we
must be thankful to (fovernment even for small mercies ; and such as it is,
1 welcome the Bill and I thank the Government for the promptitude with
which they have carried out the undertaking which they gave the House
during the last Delhi session,

I wish to say one or two words by way of personal cxplanation,
I am very sorry that I could not be here in time to take part in the
earlier diseussions on the Bill. In faet, I had no idea that the Govern-
ment was going to bring in this Bill in thix session at all. There was
my old Bill which was disallowed, but I found it in the list of pending Bills
that was sent to me by the Legislative Department. So, I sent a notice
to'the Legislative Department to the cffect that I would make a motion,
on the 19th instant, to refer it to a Select Committee again, and I came
here in time to do it. In the meantime 1 found that the President had
disallowed my moticn on the ground that a similar motion had already
been rejected. I was not quite satisfied on the point. Nevertheless, the
requirements of the case have, I think, been met for the time being at any
rate by the Bill introduced by the Government, and T would therefore ask
the House to pass the Bill as it is.

The Honourable Bir Narasimha Barma : Sir, I wish to make just
one or two observations before the motion is finally put to the House.
Liet me in the first place on behalf of Government tender our con-
gratulations to the House for the ready, speedy and expeditious manner
in which Honourable Members have allowed this Bill to pass throngh
the Chamber. The second observation that I should like to make is
that Government do not accept the position that this is only half a
loaf, that it is & meagre measure or that it could be very much improved
upon or improved upon at all. No doubt, it did permit of much dis-
cussion ; different views may be held, and possibly some changes, not
of a very important character, might have been introduced. But I
should think that the Government has gone as far as they could in
giving an opportunity to persons whose lands are proposed to be
acquired to state their objections so that the Government may have
all the proceedings before them before coming to a decision as te whether
a particulur land should or should not be acguired. I think my Honour-
able friend Mr. Ramayya Pantulu may have the satisfaction that he
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had induced the Government to give a promise on the last occasion to
expedite the matter as much as they could, and if we did expedite the
inatter he cammot very much complain because we did introduce it
without a long notice being given. We did feel that we might delay
this question, and take up the whole question of the amendment of the
Land Acquisition Act along with other proposals we have on hand, but
we thought that those proposals may or may not get through and that
it is desirable to give the persons whose lands may be acquired an early
opportunity of having the satisfaction that justice is done to them after
hearing them, rather than postpone indefinitely a question of this
character. I think, Sir, there is no dispute now as regards the principle
of the Bill. I felt as a non-official when I had to defend persons whose
lands were being acquired that there was a defect in the Bill and that
something could he done in this direction, and I have now the satis-
faction that that defect has been remedied. There is not very much
more to be done in the direction of amending the Act because we have
gone through it snd the report from the l.ocal Governments also have
assured us that there is not much more that can be attempted usefully,
except on this one question regarding industrial concerns. I have
made this observation, because Honourable Members may be under
the impression that Government have very wide and extensive pro-
posals before them, and I should not like to disappoint them. The
question of the amendment of the Land Acquisition Act has long been
under our considcration, and we have arrived at the conclusion that
there is not very much to be done except in the one direction I have
indicated. I again thank the House for the speedy and expeditious
manner in which they have allowed this Bill to pass through it.

The motion that the Bill, as amended, be passed was adopted.

The Assembly then adjourned for Lunch till Twenty Minutes to
Three of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Clock, Mr. President in the Chair.

EXCESS GRANTS FOR 1921-22,
EXPENDITURE ACTUALLY INCURRED IN EXoB8s oF VorED GrANTS.

The Honourable Bir Basil Blackett (Finance Member) : Sir, I beg
to move : :
th “ Thgti:tan cx}t::ss gll-;nt of Rs. 1,95,00,183 be voted by the Assembly to regularise
e cxpenditure chargeable to revemue aetually incurred in oxcess of voted
in the year 1921.22,7° 7 " ¥ grants
Sir, this is the first time that the House is called upon to deal with an
excess vote. Under Rule 49 of the Indian Legislative Rules ;
¢¢ When money has been spont on any service for which the vote of the Assembly
is necessary during any financial year in excess of the ‘amount granted for that year,
a domand for tho excess shall be presented to the Assembly by the Finance Membel:

;1:;1 ashxurlin:(" ’denlt with in the same way by the Assembly as if it were a demand

2 B
)
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The number of heads under which excess have ooccurred is rather
strikingly large. The explanation is strikingly simple. The year 1921-22,
in which these excesses have occurred, was the first year in which the
new system under the Reforms of voting on the demands for grants by
the Assombly came into foree, and hoth the Assembly and the Govern-
ment of India were new to the system. The net result is not quite so
bad as the fact that I have to present an excess vote for nearly two crores
would suggest. As a matter of fact, the total amount of the voted grants
for the year 1921-22 including supplementary grants was something over
134 crores. The total expenditure for the year out of those grants was
something over 125 erores, so that there was a saving on the whole of over
9 crores. Though there was a saving on the whole, an excess has occurred
under individual heads. This matter has been fully examined in the
course of the last month by the Public Accounts Committee, which has
had before it the appropriation report for 1921-22 and has examined item
by item and head by head the whole of the voted grants. In aecordance
with its duty, it has examined in -particular the cases in which excesses
have occurred and has given a full explanation of them in the report which
has been presented to the Assembly and has recommended that, in the
cireumstances explained, this excess grant be voted by the House.

There are three particular rcasons why the excesses have occurred.

v The first two are given in para. 8 of the interim report of the Public
Accounts Committee :

¢¢ A change of clasaifieation in the asecounts had been introduced after the demands
were passed whereby the expenditure was accounted for under a head other than that
under which the funds had provided for it. The most striking instance of this is due
to the decision to show tho losses under Fxchange under the various heads of expendi-
ture instead of under the separate heand ¢ Exchange ' where 903 lakhs had been
provided for it.’’

In going throueh the appropriation aceounts, if we had not been fore-
warned, we should have been rather surprised to discover that there was
a saving of nearly 903 lakhs under the head of exchange. That saving
was compensated by an excess umder some of the other voted head to which
the Exchange item had been transferred.

The second explanation which aceounts for several of these excesses is
the fact that certain items of expeuditure on stores in England could not
be adjusted by the High Commissioner under the correct heads for want
of full information in England. 'I'he expenditure consequently had to be
passed on to be adjusted in India uunder the various heads. Funds had
been provided for the purchase of stores under the head Expenditure in
England, where as a result, there is a net saving of over 58 and a half
lakhs, compensated by inereased expenditure under the heads to which
this charge has been transferred.

‘Perhaps T might for a moment illnstrate what has happened by taking
one particular head. T take the head of Stamps, under which I think
the largest exeess oceurs. The grant as finally voted by the Legislative
‘Assembly was Rs. 3.80,000. The actunl expenditure was Rs. 54,98,904.
‘An excess of Rs. £1,18,904 on a toial vote of less than 4 lakhs. The
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ion is given on page 14 of the appropriation report for the Central
f:el:}:;ltf;f '1‘h§s excess fﬂmmade ‘up of upout 33 lakhs transterred from the
Home accounts to the India accounts on account of the cost of certamn
Eurupemi stores,— (that is the second of the two explanations which 1 gave
just now),—and to the adjustment of about 18 lakhs on account of Kx-
change. 18 and 33 make 51, which practically accounts for the total of
Re. 51,18,904, \

The third cause of excess caused us rather more difficulty. That
is referred to in paragraph 12 and tne following paragraphs of the Public-
Accounts Commuttee’s Interlm Report. We were struck in going
through the Appropriation Accounts-—and indeed our attention was
drawn to the fact both by the Auditor-General and by the Accountant-
(General for Central Revenues—that in several cases the expenditure of a
Department was in excess of the net grant voted by the Assembly in the
revised estimates but was under the total grant voted by the Assembly at
the beginning of the year. It transpired that in several cases, the autho-
rity durectly responsible for expenditure out of the given vote did not
discover until April or May after the year had ended that the total amount
originally allotted to him, had been reduced in the revised estimate. He
had gone along in perfect good faith on the basis of his original grant.
He had never been notified that the original grant had been altered, and
he was a little bit unwilling—if he hns a conscience—to be reported to the
Public Accounts Committee for having exceeded his grant. Of course
is was quite obviously impossible for him to act otherwise, and indeed if
the reduction of the grant had been notified to him on the day on
which it was passed by the Assewbly, it would still have been impossible
for him to live within the original grant, The fact was that the revised
estimate was drawn up really for quite a different purpose. The revised
estimate was an estimate drawn up on the basis of the actual results of
the first 8 or 9 months for the purpose of enabling the Finance Member
when he introduces his Budget to give an approximate statement of the
outturn of the year that was ending. 'I'aken in gross the result is generally
very nearly accurate. But when the results of that revised estimate
drawn up without consultation with the administrative officers responsible
for the expenditure are used to cut down the original grant for a parti-
cular head, a good many inaccurac¢s naturally erop up. The system,
1 think, arises partly from a confusion between what is being done when
a Budget is being drawn up and what is being done when the House is
being asked to vote that certain sumns shall be appropriated for expenditure
under certain heads. The reviscd estimate is quite good enough
as n statistical basis for a total revised estimate for the year, but it is not
guod enough for securing that a Department shall in no case exceed the
amount +voted by the Assembly.” The Committee has recommended
as & method of getting over this difficulty in future that the revised esti-
mates shall not be wused as the basis for reducing at the end of the
year the total amount granted to individual Departments. What is
required at the end of the year, or before the,end of the year, is that if
in gny cases it is evident that for causes which could not be avoided a
given Department will require a larger sum for its voted expenditure than
has been voted up to that date, the Government must come to the ‘Assembly

) ‘ . 2l
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and. ask for an additional. grant under that head. If there have been
savings. i other directions, well and good. But without a very compli-
cated,maghinery you cannot just before the end of the year reappropriate
suyas from ong head to another unless you have spent a good deal of time
in making sure that the administrative officer responsible for the expendi-
tuve is able to live within the reduced grant. I am afraid this cause of
trotible -will recur next year in respect of the acoounts of 1922-23, but in
futare we hope by a better system to get over thas diffculty. Wlmt the
Housc is asked to do, therefore, is ta vote-fn additional grant, or rather
an cxcess grant of Rs, 195 lakbe for the purpose of regularising. the .ex-
pretwiure which was incurred in the year 1921-22 under. voted heads in
cxecss of-the amounts voted under these partioular heads by the Assembly.
Qup. syptem .of. course is modelled on the system in foree in the United
Kivgdom, and there excess grants are regarded as rather heinous offences
wiless they occur in very exceptional circumstanceg sueh as. arose during
the azar. I have not looked up the figares but I think thgt there were more
voars. between 1900 and 1914 in which no excess grant was required than
years. in which an excess grant was required under any head, and the De-
_pavipent that had incurred an excess geperally came in for a goed deal
of.criticinm. I.am afraid we are mot.yet in a position to take that line
(Rag Bahudur T. Rangachariar : ‘‘ Why not’’ 1) because, as I have
explsinad, the.whole.machinery of voted expenditure was new in the year
to, whigh we are referring.

A good many of these exeesses would not have been imeurred, I
may.say for example, if it had not bgen fer.ressons which were due to the
veansfer of . Bxchange .and spreading it over each individual -head instead
of retaining it under one head Exchange. That was an improvement in
out ;agsounts, But when the House has voted money under one head, if
an alteration in the form .of account is made during the year, that may
respdt i, individual grants being exceeded . although the total grant has
not. been, cxpeeded. That sort of change of classification is mot desirable
in the courwe. of the ycar and in the Public Accounts Committee Report
-it has begn regpmmended that.it should not be done, if possible, except at
the. . bgzinnipg of a financial year.. The change was made for perfeetly
gopd roasons, valid reasons, reasons whieh .appealod te the:Iouse, bat its
effect on the doctrine of appropriation was not recognised at the time.
It will be recogmised i future and that sort of thing won’t oceur. Bat,
-as, 1. say, it i8 nof surprising, I think, in the first year of the new system.
.AJ,l the .consegquences of the rules of appropriation were not fully recog-
nised . by. the Departments responsible.

I am in a position to give explanations of the excesses
under eaech head, if desired. But they are already fully ~set
out -in. the report of the Public Acebunts Committee. They have been
«examinad by the Public Aceounts Committee who have recommended that
this grant be given, and I do not, therefore, propese to take up the time
of .the Tlopse by gaing further into the details.

SMr. N, Mo Jothd (Nominated : Labour Interests) : I rise to.support
the meotion made 'by the Honourable the Fipance Member. The excess
‘wmosats 10 one ¢rore and 95 lakhs nearly. “It is & hrge sum no doubt,
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but the Honourable the Finance Member has expmrwim
i ow

or the causes which caused this excess. He has )" House ho
the departments, this being the first year, coitld nét or Mr doded
in keeping their expenditure within the budget grant. ®#ill, Six, although
I support the motion generally, you will allow me to make:a few renarky
on the accounts of the year 1921-22 which have been preséitéd “to ‘HHik
Assembly just now, _ _ ,

My first remark is that these accounts show that in the vetable itemi
in the year 1821-22 there was a saving of 9 crores of rupees and more,
I think this savimg was brought about by & demand for a supplementary
grant amounting to Rs. 21 crores. I feel that there is something: wrong m
the Department of Government which makes estimates of the supple-
mentary budget. When Government agk this Ilouse to give a supple-
mentary grant of 21 crores and at the end of the year shew a saving of
9 crores—of cowrse, we appreciate tuc saving—it shows that the method
of estimating iy certainly very defective. I do not say there may not be
8. good explandtion. Some of the saving may be explained by the reassn
of the exchauge charges on non-votable items being counted hmong the
votable items. but such a large saving cannot he explained by that réason
glonc. * Sir, that is the first remark which I wanted to make on the aceounts
which have been presented to this House. The second remuirk 'thit I
would like to make is that the time of the year in which this'report has
heen placed beforg the Assembly 1 somewhat too lute. No doubt, an
explanation has heen -given, that this being the first yeair the Auditor
General could ot be ready_with his audit and appropriation: regorts. Rir,
1 do not wunt to say -anything as regards that "explanation. Tt ‘looks to
be a good reason, '

gtill, T would like Government to make an effort nest tithe tb place
the report of the Public Accounts Committee before the Assémbly dvitie
time next Jamuary or February. Then, Sir, although the Hondwrible
the Finanee Mentber has already ddmitted that some of the eXdeSsés were
m0 doubt due to what T may ssy the negligence bf tho offieers, hé sotight
to exouse them on the ground that this was the first year 'of ‘thé niéw aystetn.
I hope the Government of India in the Finanes Departrent will ilite
striet instructions to their officers not to depend upon the indtfperice of
the House in regularising the excesses which they may make in future.
Thet instruction, I hope, the Government of India will not fail to give to
their dfficers, for otherwise they would place this House in a very difficult
position. Sir, there is another remark which I wapt to make on the
aedounts for this year and it is this. The appropriation reports that have
been submittéd to the House do not contain all the details which the book
contaming the demands for grants gives. That book gives all the details
of every grant in full but when the appropriation reports are submitted,
they dé not give all those details. They give much fewer details. This
makes the comparison of the budpet grant and the actual expendifyre
difficult. The report of the Public Aeccounts Committee gives some reasons
why such a detailed account could not he given. Unfortunately, I, cannot
agree with some of the reasons given in the réport. In the first place, it
i« matd in paragraph 28 : o

Y The appropriatfon reports, imstend of Aealingk with only variationk' in expendi.
ture’ under minor hends of accounts, should show in detall the vartouk approptintine
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d ‘the actual iture ineurred under each detailed head showing the
;mfor :}mu for the year in which the Assembly sanctioned it. On the other
hand, it was pointed out that this procedure would involve still further dcvl;{ in
issuing appropriation reports and would increase considerably the work involved in
preparing them.’’

Sir, I do not think that any additional labour is required to give the
accounts in detail. After all, when the Auditor General prepares the
accounts he prepares them from the details. Unless he adds up the de-
tails, how can he show the accounts in larger sums ? Therefore it is the
‘Auditor General who must be preparing the accounts in detail and,s0 no
more labour will be involved in publishing them in the way I suggest. The
only other difficulty that may be urged is that the volume of the book
will be very large. That may be, but as the Assembly has got the power
to go into the accounts of the Government of India, I think it is better
that full detailed accounts are placed before the Assembly. At present,
the Government of India publishes a big volume about their anmuml
accounts, but that volume contains’ a mixture of several accounts. Pro-
vineial accounts are mixed with the Central accounts and severg] other
things are brought in in that book. I would suggest to the Government
of India that if necessary they will publish a separate volume of their
aceounts showing all the appropriations in as many details as there are
given in the Demands for Grants. Then, Sir, it is said that these details
are given during the discussion of the budget in the book containing the
demands for grants. But, Sir, when the figures about the actuals of the
previous year are given in the book of the demands for grants there are
no explanations about the variations. What the Assembly cares to know
is an explanation of the variations. T therefore feel that, although it may
involve a little more trouble or a little more expenditure for the Gov-
ernment, they should publish their accounts in the fullest detail,—at
least giving all the 'details corresponding to the details given in the
demands for grants. Then, Sir, there is another point upon which I
should like to make a few remarks, and it is this. In paragraph 21 the
Public ‘Accounts Committée discusses the pros and coms of the powers
of the Government of India to re-appropriate within the same demand.

Sir, at present the Government of India claims to have the power to
reappropriate any sayings which they make in one dematd for the pur-
poses of that demand. Sir, T do not question the legal right of the Gov-
ernment of India to do this but I feel as a matter of commonsense that when
the Government of India place their budget before the Assembly with
the details given in the Book of Derands for Grants and if the Govern-
ment of India makes variations in those details, it is but fair that this
'Assembly should know why the reapnropriations were made and should
have some voice in saying whether the reanpropriations were justifiable
or hot. T acain reveat T do not question the legal right of the Govern-
ment of Tndia to do this but as the Government of Tndia places their
budget in full detail before the ‘Assembly T feel it is necessary that the
‘Assembly shonld have an explanation of the variations made in’ those
details and T also feel that the Government shonld not object to the

‘Assembly having cven a voice _in  determining whether thoss
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reappropriations wére right or wrong. Sir, in the explanation given in
this paragraph it is said in justification of the right of Government :

‘¢ At present the Finance- Department of the Government exercises in theory

absolute powers of re-appropriation and there are various other authorities which
have certain restricted powers. We notice however that these powers of re-appropria-
tion are in practice largely modifled and econtrolled by the faet that-all important
items of new expenditurc are placed before the Standing Finance Committce, whether
the expenditure cun be met by re-appropriation or requires a supplementary grant.’’
«  1In this connection I would like the Members to give their attention
to the report of the Standing Finance Committee, pages 10 and 11, in
which the duties of the Standing Finance Committee are mentioned. In
tlie report it is stated in the first place on page 10, paragraph 5, sub-para-
graph 1, last line

¢¢ In such cases a referenco to the Standing Finance Committee had not been
required as that would defeat the objoct of the delegation.’’ .

So in the report of the Public Accounts Committee a justification has
been given that these items regarding reappropriations are placed before
the Standing Finance Committee.

The Honourable Sir Basil Blackett : All important items of new
expenditure.

Mr. N. M. Joshi: The Finance Member says all new items. But in
the report of the Standing Finance Committee where the duties of the
Standing Finance Committee are set forth a large portion of those items
are taken away out of the power of the Standing Finance Committee,

The Honourable 8ir Basil Blackett : Certain minor items, .

Mr. N. M. Joshi : T do not consider that all items in this category
are necessarily minor. Then again in the report of the Standing Finance
Committee, paragraph 6, the Finanece Department considered that it
was unnecessary to apply to the Committee merely to secure appreval of
excess expenditure on a service for which the Assembly has granted a
vote, if the cxcess is not in any way a new departure and the expenditure
is clearly within the ambit of the items for which money has been granted.
Here there is no mention about important or unimportant. If Govern-
ment had money within that grant, then Government claims the right
of reappropriating it for items for which the Assembly has voted a grant.
For instance, if the Assembly has voted a grant for travelling allowance,
say a few lakhs of rupees and by some chance that money has been saved
and the Assembly also in that demand has granted a certain sum of
money, ray a few lakhs of rupees for establishment, then Government claims
that the amount saved out of the travelling allowances can be spent,
without consulting the Standing Finance Committee, on establishment.
That is my reading of the duties of the Standing Finance Committee that
have been set forth in this report and I think that this power claimed by
(Government is certainly too much and makes the work of the Standing
Finance Committee not much useful. In the same way, the powers of
the Standing Finance Committee are restricted by paragraph 5, sub-
naragraph 2 :

«'¢ Even where the concurrence of tile Finaneo Dep:u-tment is required t i
ture, the department had tused its discretion fn deciding  that xOposuh"ff'ﬁfﬂgy
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importance need not be referred to the committee. No money limit has been laid
down as thé decision depends mot only on the amount but also on the mature of the
expenditure involved.’’

Thus, Sir, the powers of the Standing Finance Committee which have
been used as justification in the report of the Public Accounts Com-
mittee are too much restricted. I therefore feel that the Assembly will
cxpress a very clear opinion on this point and will insist that whenever
(Jovernment makes a reappropriation even within a grant, those reappro-
nriations should be explained to this Assembly. These are some of the
remarks which I wanted to make on this report and with these remarks
I ugain support the motion made by the Honourable the Finance Member.

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, in rising to offcr a few remarks on the Resolution
i may be excused if I go a little further into details than my friend
Mr. Joshi. We know pretty well the practical effect of either acceptance
or rejection of this proposal. Under ordinary circumstances if this
Liesolution was rejected, there are only two courses open, oue is to recover
these amounts from the officers concerned, which is unthinkable, ©f
course the Treasury Benches may laugh but there will come a day when
th. officers will be asked to pay if the expenditure resulting in loss is due
‘to +heir negligence ; and the other thing is that the Viceroy can certify
1liis expenditure. Sir, as was explaincd by the Honourable the Finance
Minister, and his speech is not at all provocative, he mgde the best of a
bad situation by appealing to the House that we should excuse the short-
comings because being first offenders we may leave them with a warning.
Therefore I do not think the Houae will be hard on this occasion but this
requires not a casual reference from one Member this side or another that
side. This is a fitting occasion for a full dress debate which the Leader of
the House is anxions to have on important occasions. This was the first
occasion when the whole administration was placed for consideration
before the Public Accounts Committee whose report is placed before you
for consideration, though yon cannot take into consideration every item
individually. '

‘We have to see with reference to what matters the officials fail in
earrying oat their work and do their duties according to rules framed by
Government, in what other matters they are culpably negligent and in
what other matters liberty taken with (Government funds can never be
tolerated by this House. For instance, Sir, I may mention one glaring
instance which was noticed by the Public Accounts Committee, and T may
at the same time say that we are very thankful both to the President and
the Members of the Committee for the thorough way in which they have
entered into their discussion and, 1 may also add, for the fearlesaness with
which ‘Auditors have placed their conclusions in their reports and given
exnlanations satisfactory to the Members with reference to various items,
and nlso to the way in which witnesses have heen handled and explanations
seenred under cross-examination. Rut one or twn points require the
serions attention of the Qovernment of India. Though the amounts are
not large the way in which it was done ia really objectionable. One is

the case where a sum of Ra. 22,000 in a1l was granted as bpnus tq 46 officers
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and men with reference to the Bombay postal strike without obtaining
previous sanction, and afterwards in order to keep up the prestige of
GQovernment the authorities concerned had to pass it. On another occasion
an oificer was promised a gratuity of Rs. &,000 without any authority and
subsaquently  the Finance Committee had to accept it. Now I submit,
whenever the Head of u Department proposes to spend any money of the
Government of India, he must obtain previous sanction. And if he places
the Government in a delicate and awkward situation so that Government
is obliged to accord sanction to it, later on, I submit, that the matter ought
1 seriously taken notice of, so that no such mistakes might appear there-
ofter,

With reference to the reports placed at our disposal I may also request
the Finanee Member that he may be pleased to supply the Members with the
audit reports which were placed hefore the Public Accounts Committee,
becuuse some times you find it difficult and even impossible to understand
fully and completely certain matters without having all the papers before
you. Sometimes also reference was made to the audit reports in the body
of the paper. There are certain things .mentioned in the audit reports
which require serious notice to be taken of them by this Assembly. It was
stated in the Public Accounts Committee’s reports that there were frauds,
not of very large amounts, and also misappropriations of Government
funds. It is true that some persons were convicted. . But it seems to me
that the mention of frauds year after year does not redound to the oredit
of the Department concerned and we cannot agree to take it for granted
that certain losses must occur year after year on account of fraud on the
part of officers.

Another matter in connection with the Postal and Telegraph Depart-
ment is the mention of irregular advances from the provident funds. If
there are rules, how are they observed ¥ Why should there be mistakes
in such small matters ¥ In some places accounis are furnished guite
contrury to rules framed. Why should this happen ¥ Are there no
proper accouniants ¥ Is thcre no proper supervision ¥ There must be
something wrong if this sort of thing happens year after year. Another
matter involving no great amount of money but very objeotionable in prin-
eiple is the use of state telegrams by officers for private purposes. No one
is entitled to do this and we demand that severe notice should be taken of
this. All I notice is that the amount concerned is recovered from the offi-
cer, instead of which they shonld be warned that a repetition of the offence
will merit severe notice. Similarly we find Form E being wused by
military officers wrongly, and we are told that the money has been recover-
ed. But that is not sufficient, because these officers, who ought to set
an example to their subordinates, onght to be above-board in these matters,
and in order to stop the practice, every case which the auditors take notice
of should he taken up by the Government of India, especially those in
which higher officers are concerned and not only mere petty officers.

Another matter is that the Secretary of State sanctioned a margin of
not more than 17 per cent. for Postal staffs on leave. Why has not
that beem obwerved in the Postal Department in which a larger propertion
of ‘men than 17 per.cent. have been on leave ¥ There was extra expendi-
ture of about 50 lakhs this year hy this Department. And so far as the
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Postal and Telegraph Department is eoneerned thare is another faot we
have to take into consideration. 'I'hey have dealt with a sum of money
aggregating about 97 crores and naeturally there must be defects in the
handling of so much money, but all the same we hope and expeet that the
Government of India will insist upon all the officers observing rules and
regulations provided for them in the carrying out of their duties, Im
this connection I find with great pleasure that the President and Members
of the Accounts Commitiee have taken pains to elicit admissions from the
heads of Departments with refercnce to mistakes in procedure and coilbe-
quent loss to Government,

There was another matter, not only in the Postal and Telegraph De-
partment but in other Departments, which was also brought to light,
and that was the rush of expenditure in the month of March. The Com-
mittee and the Heads of Departments also realized that if expenditure
which shounld have been spread over the previous 11 months is confined to
the last month, there must naturally he great waste of public money. This
was specially noticed with reference to the Postal and- Telegraph Depart-
ment, but if we were to serutinise the accounts of other Departments we
would find the same state of things. 1 suggest for remedying this state
of things that if Departments were allowed to spend subsequently what
they have not been able to spend till Mareh, there would not be this waste.
‘We know that in small institutions like District Boards and Municipalities,
when they have to follow this course all the money would be spent somehow
or other usefully or otherwise. Why should this money be wasted in
March if it can be usefully spent in the next April.

It is only by change of procedure we can do that, and therefore I
appeal to the Government of India that they do not allow their officers
to go on under the impression that rather than lose the grant they should
somehow or other spend and utilise 1t whether usefully or otherwise.

I need not weary the House but if they consider the various items
mentioned in the reports they will find not one irregularity but any number
of irregularities in every department, Whatever be the defects of the
Reforms scheme one advantage is that our Committee has been able to
serutinise the administration throughout the previous year and we have
had an opportunity of judging how our representatives have done their
duty. This is the first year that the auditor’s reports were placed before
them, and there are only two years audit reports available dealing with
such matters. We expected that these reports would be supplied to us in
time so that we should he able to see and examine how the administration
has been carried on, whether the amount has been properly spent or net,
and so on. We should then be in a better position to judge. 8o far as the
present question is concerned, I do 1ot think it can be anything but an
academic diseussion because we cannot expect the officers to pay and we
do not want the Finance Minister to go to the Viceroy to get it certified,
hence T do not oppose ﬂ'll‘! Resolution.

8ir Deva Pmad Sarvadhikary (Caletitta : Non-Muhammadan
Urban) : Sir, if I understood the Honourable the Finance Member
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aright, he does not propose to take up the position attributed to Govern-
ment in paragraph 21, page 5, of the Public Aceounts Committee’s
Report with regard to re-appropriations, or the position attributed, in
the proceedings of the Standing Finance Committee at pages 10 and 11.
If 1 understood him aright, he was prepared to concede that re-appfb-
priation on a large scale at the cnd of the year is inexpedient and.....

Mr. N. M. 8amarth (Bombay : Nominated Non-Official) : Improper.

« Bir Deva Prasad Barvadhikary : I was going to add wrong. That
point has been brought out clearly in the course of the debate and
I am sure the House will be glad to have a clearing up of the situa-
tion and to understand whether the Finance Department agrees with
the ITouse that these matters should not be made so much matter of
re-appropriation as of grants at some stage or other in the course of
the year. I was going to add further that if misapprehensions and
mistakes existed in the minds of the Administrative Departments in the
earlicr stages of our accounting processes it ought to be clearly under-
stood that the Departments ought not to wait for the Auditor to find
out those mistakes for them bhut in the course of their own proceedings
they themselves ought to be able to lay their hands, at all events, on those
items which by omission did not find a place in the Budget or the
estimate, That I think ought to be possible now. Whatever ideas these
great Heads of Administrative Departments may have had before will
now have to be given the goby, and if for any reason there have been
omissions such as have been indicated in the course of the roport, that
ought to be immediately brought to the notice of the Finance Departmént
and not late in the year in the shape of demands for excess grants.

Although it is a costly experiment, the new Financial Advisers
that are being allocated to the different spending departments—depart-
ments like the Railway and the Postal Department—where some of the
higgest of these items occur, ought by a sort of internal advance audit,
or call it by what name you will—to minimise this evil. And if that
is 80, T believe there will he greater justification for expenditure in
that direction than has been appreciated. I have heard remarks to the
effect that the provision of these Financial Advisers inside the different
Departments, in spite of there being a large and what some call an
expansive Audit Department—is a mistake. I myself do not think so.
As a matter of fact, I do not think that audit is as close and as com-
prehensive as it might be, and I believe—I should be glad to be put
right if I am wrong—that not more than 10 per cent. of the items can
be properly audited by the Auditor General with his existing staff.
Therefore the Departments themselves must put themselves right as
far as possible, and it would be best for them to do it early in the year
immediately after the Budget stage and not wait till a much later
stage when it will be practically useless for the Assembly, under its
new found rights to try to go into these omissions and commissions—I
shall not call them by harder names. In some cases they may be
inexcusable omissions ; but if that is done at a sufficiently early stage
in the Departments themselves, some of the objectionable features that
are hoticeable in this demand for Rs. 1,95,000 would disappear.

Sir, I was looking with some care at the 46 items that find place
in this paper circulated to us. _Tyerg must be almost a method—I won’t
[} [}
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call it madness, but a method almost in. allowing excess expendx-
ture in some Departments and in keeping down expendlture in the
Departments which some of us-have called ‘‘ nation-building '*-—a phrase
te which some others have taken exception. Take, for example, Educa-
tion, where no more than Rs. 24,000 was spent. Take Irrigation—a
very ahsorbing topic—Rs. 8,000. Take the Admiaistration of Justice
—Ra. 39,000.

The Honourable Sir Malcolm Hailey (IHoms Member) : A well
_administered Department.

8ir Diva Presad Barvadhiltary : A well administered Department,
no doubt. I am glad to have that conceded. Take again.Mines. I do
not know how Mr. Chatterjee feels about it ¥ Rs, 6,679 only is the excess
amount. If he had his way and if he knew his own mind, he would have
spent a couple of lakhs of rupees upon that Mining College upon which we
bave all set our hearts, and then eome with the suave and sweet inno-
cence of the Honourable Sir Basil Blaekett and said ** Here is o ease
where there can be no appeal and the administrative Department mis-
understood their right.”’ 1 should have been glad to support him. Then
we come to the scientific Departments where a modest sum of Rs. 17,009
was overspent ; Public Ilealth spent Rs. 18,000. Rs. 18,000 would
not have been too much even in the way of misspending in this Depart-
ment. Therefore one is left with the impression (one would like it
corrected) that there are some—I won't call them favourite Departments
but powerful Departments of the Government where these things go
on with greater freedom than in those more modest and shall I
say conscientious Departments like those that I have mentioned. How-
ever, Sir, that is by the way.

The Honourable 8ir Malcolm Hailey : Powerful departments like
Stamps 1

8ir Deva Prasad Barvadhikary : Well, Stamps I have let alone,
because the Honourable the Finance Member has explained and we
shall await with some interest, if net anxiety, the explanations with
regard to the 50 lakhs on the Post and Telegraph Department to which
reference has been made.

Sir, we-do realise that we are at the end of a chapter ourselven
and the official world, and it is very likely that under misapprehensions
as to their own great powers and prestige mistakes may have
taken place for which one could not bargain under another regime.
Allowances have to be made for that, and I am sure this House will
not regard this Demand to-day cnncally particularly. as there is not
going to be any extra actual expenditure. Let us now at all events
regard this in the light of the heinous offence that such a demand
wonld be in the House of Commons. S8ir, I think the general trend of
the discussion is that greater care and earlier care is necessary with
regarG to the accounting, and if that is well understood I do not
think the House will think of that ugly expression certlﬂcatxon " in
this connection but give the demand its support.

Baba Ujagar Singh Bedi (Punjab : Landholders) : I move that the
‘question be now put.
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The Honourable 8ir Basil Blackett: Sir, we bave had a very
interesting discussion on what is & very technical subject. I confess
that I did not come down to the Illouse to-day in the anticipation of
an incitement to immorality of the kind which the dast speaker has
addressed to us. Why, he says, did you only overspend Rs. 6,000 under
one particular head ¥ Why did you not overspend Rs. 6 crores !
1 do not think, Sir, that the llouse votes money under a particalar
dread in the anticipation that the nation-builders will proesed to ignore
the House. It was a pretty peiat which was made by Sir Deva.Prasad ;
but I really think that to go through these items and take up the
ones where the excess is small and incite the gentlemen responsible for
those particular heads to. spend more is not the way to secure that
the (Government of India shall follow the directions of the House in
dealing with voted expenditure. 1 think that he will find that the main
explanation for the fact that the larger excesses occur under other
bheads than those he mentioned is that onc or two of the main causes
which 1 mentioned, namely, exchange and the transfer of charges from
home account to the Indian acecount do not enter into headings like
education which have no home expenditure, and, I think, no exchange.

I said that I was prepared to give an explanation under any head
on which I was asked for one. The only one that I think I have been
asked to give an explanation of is the excess of Rs, 50,36,000 under the
head ' Posts and Telegraphs ’. This explanation is really a very simple
one. Credit of Re. 97 lakhs was taken for the value of some stores to
be issued to capital. That was in the original demand for grant. Owing
to the curtailment of the work, that is, owing to an effort at economy,
the programme was restricted, and stores worth Rs, 52 lakhs only were
issued to capital, so that there was an increase of Rs. 45,11,000 in the
net expenditure against a corresponding saving under the capital head,
‘because these stores had been paid for and remained charged to the mis-
cellaupous expenditure head in the Posts and Telegraphs. grant, because
‘the capital expenditure was slightly deferréd. That accounts for prac-
tically the whole of the excess.

The remainder of the excess is, I understand, due to ‘the fact that
prices for paper worked out a good deal higher than the prices on
which the estimate was framed, and that accounted for an excess o
Rs. 9,61,000. .

But more interesting, I think, than the specific explanations of
individual cases of excess is the general subject with which the Ilouse
has been dealing, of the control of the House over voted expenditure
arid in particular the control exercised through the Public Accounts
Committee and through the Standing Finance Committee, The Auditor
(General remarked the other day that he felt very proud to think that
the House was going to have a debate on the Public Accounts Committee
Report, and he thought that the Public Accounts Committee ought
to be proud because he understood that for the last twenty years all
the efforts of the Public Accounts Committee in the British Parliament
to get a day set apart for the discussion of their Report had failed ;

. the Honse had refused to take any interest in the subject. I answered
-that that was 50, but. 1 think ,if- you go back to the seventiés,

+
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when the Public Accounts Committee and the method of control of
expenditure through appropriation was new, they had some very
prolonged and very interesting ‘discussions on the Public Aceounts
Committee Report and the methods of improving control. What is
happening here is that the subject is still young enough to excite a
certain amount of interest in this House. Obviously a system of control
through appropriation does not grow up in a day. It involves a great
many complex problems of accounting and administration and it
always leads to a very interesting discussion of the limits of executive
authority and the limits of Parliamentary interference in the actual
work of the executive Government under the guise of control. When
I heard Mr. Joshi speaking I almost imagined that Mr, Gibson Bowles
had come to life again in this House. Mr. Gibson Bowles was well-
known as the sturdy champion of the control of Parliament over the
executive and in particular of the control of Parliament and of the Publie
Accounts Committee over the spending powers of the Government. ile
was always demanding that the power of re-appropriation within a
vote or within a sub-head should be curtailed and he was always
inventing some new stick with which to beat the unfortunate exccutive.
Mr. Joshi’s first point was, I think, that the Government produced supple-
mentary grants to the extent of over Rs. 21 crores and underspent
them by Rs. 9 crores. Now, of course, one of the great difficulties in
the system of appropriation is just that, that if the Government is to
Ye quite sure that it is mot going to exceed the authority given to it
by Parliament to spend money on any given purpose, under any major
head as it is called, it must have a margin ; it must be sure, when
it introduces its estimates that, unless circumstances are exeeptional,
it will not exceed them. If you have sixty heads and there are sixty
margins, there is a tendency to over-estimate. That has to be corrected
to the best of your ability. But you find you have under-estimated
under some particular head and then Parliament says ‘‘ Why did
you under-estimate this and come to us for a supplementary grant ¢’
You are always in that difficulty. It is inherent in the system. But
Mr. Joshi is perfectly right ; the executive has to give an explana-
tion of an under-spending as well as of an over-spending ; because
when it has under-spent, it has to give an answer to the next question
‘“ Why did you over-estimate 1’’ That is the difficulty that is inherent,
and it can only be avoided by a most careful estimating, in the first
instance, and by a little bit of latitude in the matter of supplementary
grants.

His next point was about the late date on which the accounts were
presented. That is always a difficulty. The system in the United
Kingdom is that the appropriation accounts are generally ready by
about February or March, following the previous 31st March of the
year to which the Accounts relate, and are examined by the Public
Accounts Commitiee from March to June, sp that we are not behind-
hand as compared with that system. We are, however, in hopes that
we may be able at any rate we shall make an effort, to produce the
appropriation accounts in future, if it can possibly be done, by about
‘ghe first of January, so that there will be time during the January to
~Mareh session for the PubMc Accoupts Committee to examine them
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and in particular in the case of an excess grant to bring the excess
grant before the Assembly. But there will be difficulties about that,
and I cannot absolutély promise that the accounts will be produced
very much earlier than they have been this year. Mr. Joshi has given
us an extra reason for caution, because he demanded a great deal
more of detail in these accounts, which must inevitably tend to delay
them.

I think the rest of Mr. Joshi’s points all really came down to this
one point : he asks that the accounts might contain much more detail ;
he asserted the right of the Ilouse to an explanation of the variations
on the individual items within a given vote. He raised the whole
question of the power of the Finance Department to re-appropriate
within a vote, and in that connection he quoted passages from the
Report of the Standing Finance Committee by which he intended to
show that the real effective power of the Standing Finance Committee
té control re-appropriation within a vote was limited. The whole of
that question is & question of the powers of the executive to re-appro-
priate within a vote. I agree with him that the House has a con-
stitutional right to an explanation of variations in detail. If it demands
an explanation under any head, it has an absolute right to get it.
It has an absolute right to ask any question it likes about the voted
expenditure of the Government. But it does not sit for 365 days in
the year ; even the Public Accounts Committee does not do so. There
is the Auditor General whose function is to examine minutely the whale
accounts, and to draw the attention of the Assembly to any cases,
not only to cases where possibly the directions of the Assembly have
not been followed, but to all important cases of variation. He is an
officer in this matter, not of the Government of India, but of the
Assembly. He is not under the orders of the Government of India in
regard to what he does in this matter. He is independent, and the
Auditor General’s job is to go through these accounts, in fact he has
gone through them with a fine tooth-comb, and produce appropria-
tion accounts endeavouring to the best of his. ability to draw the
attention of the Public Accounts Committee and of the House to all
important variations, of which he thinks notice should be taken, and
also to all cases of excésses. The Public Accounts Committce then
proceeds to take that Report ; it can go behind it and ask other questions
if it likes ; but, as a matter of fact, this year and I think for several
years to come, it will find that the ground covered by the Auditor
General is much more than the Committee can possibly cover within
the period at its disposal. The Auditor Gencral has to select important
points for the Public Accounts Committee to examine and the Public
Accounts Committee has to select important points and  important
principles from what it has been told by the Auditor. The Public
Accounts Committee further supplements its information by asking
representatives of the departmemts to come before it and answer
questions. Mr. Joshi wants more. He wants the appropriation
accounts to be set out in the same detail as the estimates. I do
not think that in the end it would help the Assembly or the Public
Accounts Committee to carry through its duty of examining the
account of the stewardship of the Government because it would fail to

see the wood for,the trees. For what it is worth, I may say that it is

.
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not the system.followed in the United Kingdem. To the best of his
ability the Auditor General has modelled his Reports on the Reports
of the Comptroller and Auditor General in the United Kingdom. He
agrees, 1 know, with the Public Accounts Committee, that those reports
can be very considerably improved and he has determimed to improve
them. In their Report on this subject, the Public Accounts Committee
covers this in paragraphs 20 to 24, but they are very careful to say at
the end thet they have not arrived at any final .conclusion, and they
think the matter deserves further consideration. I agree that the whole
matter does deserve further consideration. I want to give the system a
little more trial, and we shall gradually find out what is the informa-
tion that we really want, what is essential and what is non-essential
and what are the important and unimportant points. I give it for
what it is worth that in my opinion a big volume showing the expendi-
ture in the same detail as in the original estimates would not in the end
be so useful as something more succinet which will be gradually cevolved
as’ experience teaches the Auditor General and the departments as to
what is really required. However, this is a mattoer, Sir, on which I do
not think any final conelusion can be arrived at at the present moment.

I now take issue with Mr. Joshi in his capacity as Mr. (ibson Bowles.
The House grants to the Governor General in Council a sum of money
for expenditure under the account head, shall we say, Stamps or
Irrigation. It does not grant the Governor General in Council X rupees
to pay to stenographers and Y rupees to pay three peons. Those
details are for information. They do not bind the Government to any
detail and they are not meant to, and after all, if you consider it, they
cannot possibly do s0. There must be a little latitude to the Executive
Government to very minor details, but not to make important varia-
tions. The rule is laid down that any important new expenditure
must be brought before the Standing Finance Committee. e varia-
tions which the Government are authorised, by what I may ecall con-
stitutional practice, to make are those which come in the course of
the year through unforeseen events. The season may be a bad one
and officers may travel a little less ; or it may be decided that it is
undesirable that they should travel because there is an epidemic some-
where or they may have to travel because there is an epidemic some-
where. An opportunity occurs for doing a speccial bit of work in
connection' with a department for an officer on special duty, and just
because the officers are not travelling, there may be an officer available
to do it. It is within the natural functions of the department ; it is
not a new expenditure. It is something that possibly has been intended
to be done in ordinary time, but there has not been time. .A little
excess expenditure is incurred under the head of ‘‘ Salaries ’’ and a
less expenditure under the head of ‘‘ Travelling '’. The Executive
Government must have that power, It is a question of limits. They,
cannot start on a new departure without obtaining, at any rate, the
approval of the Btanding Finance Committee, and if it is really of major
importance, a supplementary vote as well. If it is outside the purposes
of the grant, in no circumstances can money be spent from the grant
_sanctioned. They have to ‘come for a new grant. It is a question of
‘degree on which it is extremely dig‘.icult to.-lay dowa absolute rules,
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'The Public Accounts Committee will no doubt in coyrse of years, as
has been done in the United Kingdom, evolve something like a volume
‘of-case law :as to what is and what is.not within the normal funations
of the Govermment in the matter of variation of expenditure within a
given vote. I would ask the House, therefore, to hesitate before it
ecompletely accepts the view put forward by Mr. Joshi. Iis view, taken
in its entirety would, as I said, mean that he would have the right to
get up and complain that the Government had used one and half steno-
graphers instead of two in a particular department.

Mr. Venkatapatiraju made an interesting general speech from which
I am glad to sde that he has studied so carefully the Report of tlre Publie
‘Accounts Conimittee. I do not want to take up a great deal of time 80
that I will only say that I was very grateful for his speech just because it
showed the amount of study he had given to this mattér. - I may also add
that it suggests to me a feeling that I had already been beginning to harbour
that the position of the Finance Member as ez-officio Chairman of the Puplie
Accounts Committee is not going to be a very easy one. e will be pass-
ing, in his capacity as a Member of the Council of the Governor General
in Council, criticisms on the Governor General in Council, which will be
rather difficult and I am not sure that as a permanent arrangement it will
really work. But I have been very much interested this year, if I may be
excused a personal note, in trying to follow through some of the implica-
tions of the prant of the power of voting expenditure to this House and
establishing the lines along which their control of voted expenditure shall
work, and it has been a very interesting dbit of experience. Mr. Venka-
tapatiraju asked that the Audit Reports might be circulated. 1 was not
aware that they had not been circulated. They are available to the public,
and, if the House would like them circulated, they can be dirculated. They
have been, of course, in the hands of all Members of the Public Accounts
Committee and T thirk I am right in saying that they are in the Library.

I have already answered his point about the explanation of the 50
lakhs cxcess under the head Posts and Telegraphs. As regards expendi-
ture at the end of Maveh, that is a subject that has worried the Govern-
ment of India for years. It is a very difficult subject, but I think that the
extent of the expenditure at the end of March is often very greatly ex
aggerated, mainly as a result of the form that our accounts take. So far
as I can see, in a very great many cases the expenditure has really been
é‘ncurred at varipus intervals during the year but it is brought to account
in March in a wild effort to clear up. It is very often not so much a ques- .
tion of expenditure in the ordinary sense in which you or I, Sir, spend
the rupees out of our pockets, but it is a question of getting our accounts
straight at the end of the year. Items appear as expenditure for the first
‘!ii:ne whigh have been' charged to a suspense account for months. How-
ever, it is a subject which T entirely agree requires carcful consideration
and of course it is absolutely unjustified that, because we choose to take
the financial year—an entirely arbitrary period—as the period for our
accounts, that we sliould be spending as fast as we can go in the last month
of that period just because we are afraid that we shall not have the money
to spend the next month. As I say, I am pretty sure that there is a great
ﬁea} of exaggeration, partly caused by the form of our aecounts itself,

tg the amount, of spending in tleat partioular month. ;

)
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. As regards Sir Deva Prasad Sarvadhikary’s remarks, the only one
yhth I need now refer to, I think, is what he said about the Financial
Advisers. I was not quite sure what he meant when he said that they were
a costly experiment. If he means that they are highly paid officers, I must
agree, but I think that it will be found that, so far as we have gone at pre-
sent, each one of tigp Financial Advisers is in the habit of saving, some
ten-fold, some twenty-fold, some sixty-fold, his salary very quickly in the
course of the year. I know that the Honourable Mr. Chatterjee will con-
firm that fact, that the ‘‘ costly experiment '’ of a Financial Adviser in the -
Post and Telegraphs has enormously simplified labour and already resulted
in an actual saving in the sense that the work which used to take a fort-
night or three weeks is now got through very often in half an hour.

I think I have answered all the points that have been raised. I thank
the House for attending so carefully to a speech from me on a rather
technical subject and I hope the House will now pass the motion.

Sir Deva Prasad Sarvadhikary : Sir, as a matter of personal expla-
nacion, I believe the Honourable the Finance Member entirely misunder-
stood me ; probably I was not able to put my point of view in his felicitous
language. I said, costly as these appointments are, T believe that they will
justify themselves in the way suggested which. the questioning public
ought to appreciate. Only the Departments themselves ought to have done
what the Financial Advisers will hava to do for them.

The Honourable Bir Basil Blackett : I apologise if misunderstood in
any way. . .
Mr. President : The question is :

¢¢ That an excess grant of Rs. 1,95,00,183 be voted by the Assembly to regularise
the expenditure chargeable to revenue actually incurred in excess of voted grants in
the year 1921-22,”’

The motion was adopted.
D1sBURSEMENTS OF LLOANS AND ADVANCES.

The Honourable 8ir Basil Blackett : Sir, I beg to move :

¢ That an excess grant of Rs. 2,08,82,976 be voted by the Assembly to regularise
the exeeas which has similarly occurred under ° Disbursements. of Loans and

Advances ’.”’

This, Sir, is part really of the same matter as the vote which we have
just passed. The difference is that this is chargeable to capital and the
other was chargeable to revenue. The explanation is, as given already,
1 think, in the Report of the Public Accounts Committee, that under
advances repayable an amount of Rs. 2,44,000 is due to the value of military
stores issued on payment being credited to the Army by debit in the first
instance to advances repayable ; the head being repayable when recoveries
have been effected from individuals ; and also to large amounts having
been debited. to this head in the absence of requisite information.

This is really entirely an accounting excess. Tt is cxplained further,
I think, in paragraph 7 of the Public Accounts Committee Report :

(¢ The grant voted by the Assembly is a gross grant and takes no account of
recoveries. 1f the Assombly had voted a met, grant under -thoqo\-hendu, there would

have been L0 excess,’’
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Under the head of Loans and Advances bearing interest, the excess iz due
to an over-draft by the Punjab Government counterbalanced by a carry-
forward in Bombay. In faet, it is due to the Punjab deficit being rather

larger than was expected. .
The motion was adopted.
|

DEMANDS FOR SUi’PLEMENTARY GRANTS.
Or1ioM.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, I beg to
move :

‘‘ That a lufl?lemantary sum not exceeding RBs. 77,00,000 be granted to the
Governor General in Couneil to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1924, in respect of ¢ Opium ’.”’

8ir, this, unlike the subjects which we have been discussing hitherto,
refers to expenditure which has still to be incurred, and not to expendi-
ture which has occurred in the past. We require an additional sum of
Rs. 77 lakhs in the year 1923-24 over and above what is provided in the
Budget in order to pay to cultivators of opium in the United Provinces for
the opium which they have cultivated and to purchase opium from the
States of Malwa and Rajputana under contract. The figures in the original
Demands for Grants were based, as they have to be, on experience of pre-
vious years. Unfortunately, from the point of view of the Finance Depart-.
ment, the former and the latter rains were specially suitable for the pro-
duction of opium and the cultivators produced more opium than was
expected. We are under contract to take it and we have to pay for it.
We have not got the money with which to pay for it unless this supple-
mentary grant is granted to us this year. I have looked very carefully
into the reasons why our original estimate was not correct, but I have been
unable to discover that any improvement on the method of estimating
which we followed could be made. We have no knowledge of what the
outturn of the crop will be at the time the estimate is framed and we can
only go on experience of previous years. The effect of this of course is to
add Rs. 77 lakhs to our expenditure for the year. We shall not sell any
more opium as a result of this. What will happen is that we shall pur-
chase less opium next year and sell presumably the same amount. It really
amounts to an investment of Rs. 77 lakhs in opium for sale next year. We
lose the interest on that Rs. 77 lakhs for the year. On the other hand,
the cultivators get the benefit of it. This does not in any way mean that
the.re is any incraase whatever in the strictly limited quantities of opium
which are allowed to be sold under the arrangements which are in foree at
the present time. 1 really do not think that T can add more except that
T should say that the approval of the Standing Finance Committee has
been given to this demand being put forward. I ask the House to grant this
Rs. 77 lakhs.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban)®: Sir, it is my painful duty to oppose this demand. Sir, this is
perhaps the last pilgrimage which many of us in this Assembly make to
this white temple in Simla. It may be that a new House will assemble next
January under your august presence, Therefore, Sir, the time has come

’ rl
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for us to review the work we have accomplished and to see whother really
they have done anything to justify the continuance of the eonfidence in the
Executive Government which runs the affairs of this country. Sir, you
*will remember that at the time we assembled at Delhi in or about February
1921, we assembled under a dark cloud which was casting its long shadows
over the whole face of the country. We ecame here in a fit of resentment
and anger against the then Government. We ¢gme here to see whether
justice could not be done, whether the cruel wrongs which had been per-
petrated could net be redressed, whether the offenders who were responaible
for those offences eould not be pumsbed It is in that spirit of anger and
resentment that we came to this Assembly. Sir, after we come here... ..

Mr. K. Ahmed (Rajshahi Division : Muhamqua.n Rural) : What
has that got to do with this !

Rao Bahadur T. Rangachariar : We are so accustomed to the irrele-
vant interruptions of my Honourable friend that I will not be detracted
from the straight path which I have set for myself to-night. S8ir, we alto-
gether changed our course of action after a few days in this Assembly, due
to the happy spirit of co-operation 'which we found from the Government
Benches both inside and outside the Iouse. Appeals were made to us
for co-operation in earnest words, and it was not given to us to have that
cruel heart to say *‘ No ' to such a request. Sir, almost the first Resolu-

.tion tabled with reference to the Punjab wrongs contained a clause asking
for revengeful action against the officers concerned. This Assembly agreed
to expunge that clanse. Interpellations which had been put with reference
to particular officers who were supposed to be the chief abettors in the drama
were withdrawn because we were told not to pursue the officers concerned.
Sir, we were willing to forget and forgive as His Royal Highness the
Duke of Connaught told us to do, and we were willing to forgive the huge
bungling which had been made over the Exchange and the sale of Reverse
Council Bills. The financial loss the country had been put to, we forgot
and forgave. They came to us with proposals for taxation which we
gladly agreed to to the tune of nearly Ra. 19 to 20 crores that year. We
marched back to our homes in a spirit of expectation and hope. . Sir, the
Goddess who invisibly presides—I chose the sex, Sif, so that you may not
be confounded with that Goddess—who invisibly presides over the destinies
of this House attired herself in her best robes and attracted us to a spirit
of co-operation, and we an our part paid cash down. On the part of the
Government they drew cheques—very long cheques—on a bank which I
may charactcrise as the bank of hope, faith and expectation, and probably,
to end in the words of the Honourable and distinguished Member from
Tanjore and Trichinopoly, the word ‘¢ disillusionment '’ which was not
printed in tbat cheque hook. Apparently it was hidden under some
mysterious process. Iope, faith and expectation were writ large in that
form, and therefore, when, we were guided by hope, faith and expectation
and made the pll;nmn"e here in September 1921 and came back to this
white temple, my onourable, revered, esteemed and old friend Raji Jadu
Nath Majumdar summoned the courage to put forth a Resolution asking
for the reforms to be mended and rmproved upon. Sir, the earnest gpirit
of eo-opemtion which then prevailed in the Governpent Beqcpgp lens; &
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helping hand in the actual framing of the Resolution which was carried
“by this House. My Honourable friend repudiates months and months
afterwards—not then—if he had said that in September 1921, if any Mem-
ber of Governmeut had risen up then and told us ‘‘ We do not consent to
this Resolution although our hand actually drew it for you ’’ it would have
‘been something.

, Then, though we, some of us, are sixty and beyond sixty, we were
children enough to believé that the overnment accepted the Resolution.
The Honourable Member from Tanjore apd Trichinopoly took great pains
in the matter of getting the Indianisation of the Army. He thought he
was going to get his hopes fulfilled within a year or two, as he told us the
other day. Ie tcok great trouble on the Committee that sat on the Esher
Committee’s Report. He gave his best brains, his best thoughts, and
acquired the name of the non-official army expert of this House, and, Sir,
he helped this House in framing the Resolutions for the Indianisation of
the Army and we carried these Kesolutions, I believe, unanimously with
the consent of the Government Members there. Again there were other
Reselutions which we carried, that were of substance, namely, as regards
the Indianisation of other Services. We in our fond hope thought that
we were.....

Mr. President : I have been waiting for five minutes to see how the
‘Honourable Member proposes to attach this subject to the very narrow
issue raised by the supplementary estimate presented by the Honourable
the Finance Member. The Honovurable Member is perfectly entitled to
give general reasons why ke proposes to refuse 1o vote money for the needs
of Government, but he is not entitled to review the whole of the situation™

for the last three years.

‘Rao Bahadur T. Rangachariar : Then, I will cut short what I have
‘to say. 1 am only referring to these things in order to show that, whereas
‘on our part we have been behaving most handsomely, co-operating with
‘the Qovergment, giving them whatever money they wanted, they, on their
‘part, when difficult ‘questions arise they appoint Commissions and Com-
‘mittees, as is usual with them. We had the Public Services Commission
‘whose recommendations still remain to be carried out. We had the Indian
Industrial Commission whose recommendations still remain to be earried
out in substance. We had the Fiscal (ommission—that is one of the
achievements of this House, of which this Ilouse is proud—and their recom-
mendations have still to be carriéd out. We had the Railway Risk Notes
Committee whose recommendations ave still under consideration. "The
recommendations of the Arms Rules Committee have still to be carried out.
'All these recomimeéndationis are being considered, and examined and re-
examined. And if Honourable Members will carefully peruse the answers
that were given to interpellations on such subjects asked by my assiduous
"#riends, Mr. Venkatapatiraju, Mr. Joshi, the deceased Mr. Misra and
‘others, they will see what little performance there has been on the part of
‘Government. Sir, after this co-operation on our part, if Government can
béhave in the way in which they have done by flouting this Assemblyp—
Yy flouting this Assembly vot on a small matter, but on essential matéers,
matters which affect the well-being of the people, matters which had been
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decided times out of number, matters on which Government had pledged
themselves over and over again—1I refer to the salt duty—matters on which
the Government of India had led the millions of people to hope and expect
that they would not enhance the salt duty except in the case of dire neces-
sity—when they choose to flout the opinion of the Assembly,—whercas we
are prepared to put up with small failures in the matter of appointments
and such other things,—in matters of such substance as affect vitally the
well-being of the people of this country, which is a serious departure from
the established policy for the last quarter of a century so far as this salt
duty is concerned—when they can flout this Assembly, the wishes of the
people of the country, and when they can behave in that manner, are we
to go on continuing, extending our hand, our kindly hand of co-opera-
tion to them ? I say, No. Till they by their conduct show again that they
are really in earnest in the matter of co-operation with us, till they show,
for instance, as we show, their resentment in the matter of the ill-treatment
of Indians abroad, that they are prepared to adopt a policy of retaliation,
examine the tanﬁ's of this country in order to see whether réaliatory tarlﬁ's
could not be imposed on those goods which come from those countries who
treat us badly outside, till for instance Government tell us that they are
prepared to protect the interests of this country,—then and not till then
will the time come for us to extend our hand of friendship with them and
comply with this demand. I am not arguing the question of the demand
on the merits of the case....(Hear, hear and loud Laughter).

Mr. President : I am glad to have an acknowledgment from the
. Honourable Member himself that he is out of order. He must either
come into order or close his remarks.

Rao Bahadur T. Rangachariar : We have a bundle of grievances, the
grievances of the country, the grievances of the nation. Set them right
before you come to us again asking for money to spend on purposes on
which this Executive Government is bent. Then and then alone will we
be prepared to make the grant. Till then, you have got this power, this
beautiful power of certification. Use that power and carry on Government.
Let it not be pretended to the world that it is on our mandate that expen-
diture is incurred. Let it not be pretended to the world that it is by our
vote that taxation is imposed. Let it not be left to the Honourable Member
who uttered certain words to come to the Assembly and say, ‘‘ Did T not
refer to section 67-A, some previous sentence above—analogous section ! ’’
Mandate | Mandate ¥ Has it any meaning, has it any qualification ?
Why choose that expression, why mislead this House, why mislead this
country, why whisper ifs and buts and then draw our attention years after-
wards ¥ When we on our part have performed our bargain, you on your
part have not. Yes. If some buts lie concealed and can be turned up
afterwards, Sir, I ask in all seriousness—in the matter of the certification
of the Princes’ Protection Bill, in the matter of restoration of grant as
regards the Royal Commission,—how prompt they are in certain matters
which are nearer and dearer to them, and time is not lost. But when
there are matters of substance affectmg the pohtxcal advance of this country,
if you ask for reforms or an 1mprovement in the constitution itaelf inside
or outside the Act, an emphatic ‘ No ’ comes. Comes when 1 Not in 192]
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but in 1923. 1In 1921-22 Oh, yes, round table conferences are encouraged !
We know there are defects | We are examining them. A report is made
‘to the Home Government. One year is taken in replying to that | Time
is a great healer in these matters ! That has been the course pursued by
you. I therefore say I have no confidence in this Government and on that
ground I oppose this grant.

Bir Deva Prasad 8arvadhikary (Calcutta : Non-Muhammadan
Urban) : Sir, it is not my painful daty but agreeable duty to oppose this
grant, but not for the reasons that have been urged by the last speaker. I
oppose it, as far as lies in my power, for what he has disdained to do, and
try and argue the question on its merits. Sir, I hope that it shall never
go forth from this House that we do anything except for good and sub-
stantial reasons or reasons of merits. My llonourable friend has put for-
ward the old obrolete but time-honoured constitutional plea of redress of
grievances before supply. Our grievances are so many, s0 omuibus, 8o
expansive, that God alone knows when their end will come and how. Till
then, however, Government has to go on and supplies have to be voted

¢ or certified under the constitution which we have accepted and under whieh
we have agreed to serve. Sir, I should be prepared to go the whole length
with my Honourable friend regarding the grievance question—I am glad
to see him back after his recent illness—but that must be on another occa-
sion and not when we are called upon to perform a plain and simple duty
of which there can be no shirking. For the present we ought not to lend
ourselves to anything that will justify the certificate procedure or its con-
tinuance which we have so much condemned. Let it be the pride of this
House to claim that whenever it has had to oppose Government it has been
on solid and good grounds and on merits and not merely in a state of mind
that made us oblivious of our obligations to the constitution which we have
agreed to rerve. Whatever the provocation and grievances, let the Assembly
never lose its high sense of restraint. Sir, you have ruled that my friend
has no right to go in detail into those matters which he was trying to bring
out in this IHouse. 1 am sure that if the theme so checked was the direct
proposition before us he would find nearly every one on this side of the
.House at one with him. But we must disclaim association with opposition
8o far as necessary grants are concerned for the reasons put forward by
him. We do so not because we do not feel emtirely the same way as he
feels regarding the matters that he has enumerated but because duty under
the constitution points the other way. We came to this Assembly in
spite of all the disadvantages and handicaps in our way that one could think
of. We have at every turn done the best we could to support the Govern-
ment, and to our regret when we are dispersing we have to disperse under
a feeling that all that the Government could have done to advance our
point of view has not been done. I do not want to put matters any higher
than that. At the same time as I said on a previous occasion we do not
want to say every time that the Viceroy against better judgment thinks fit
to certify it is necessarily a constitutional erisis. If that was to be 8o, we
should have constitutional crisis in abundance, at every turn. My friend
to-day if successful would merely be lending himself to the creation of
another such oceasion for constitutional erisis. I do not view the question
Jrom that point of view. In the admittedly imperfect state of thimgs with
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-which we have got to deal it is up to us to do all that lies in our power and
it will'be up to those who will come after us to do everything that will lie
in their power to counteract that by constitutional fight to get.the wrong
righted. No doubt one consitutent means of getting such wrong righted
would be the refusal of supplies if it could be made effectual. But are
We quite sure that in the present state of things it would be an appropriate
method of sight because we know that the thing will be nullified . no
time. I Tor myself am:not prepared to do that which will not be effective
and kpowing that it will not be effective it is worse than useless to do
that which is proposed to be done.

1 desire to take the question up to a more prosaic plane, I was almost
going to add a more moral plane. People find themselves famous of a
‘norning, sometimes people alas find themselves infamous of an afternoon
and the immorality that has been hinted about me earlier this afternoon
will have to be atoned for if possible and I want to take this question up
‘to- a moral plane if T can. A contract has been pleaded. I do not-know
what that contract is. We are accustomed to read contracts somewhat’
rigidly between the lines and not knowing what the terms of the contract
are, to which Sir Basil Blackett referred. I am not prepared therefore to
say whether this grant that is wanted is at all fit to be voted or not. I am
leaving. things only at that. Then, Sir, we have been told that the Stand-
ing Finance (Committee has accepted this. I have been looking at the
report of the Standing Finance Committee and I do not find any reference
there. Probably what has happened ix that they gave their consent after
this report was published. My friend behind me tells me that it was
.sactioned iast Friday, one of the last things, that are rushed, ahout which
one sometimes has great diffidence. Whatever that may be, Sir, I was
going to say how greatly we admire the work of the Standing Finance
:Committee and the Public Accounts Committee. As one belonging to
neither of those Committees I think that I should be voicing the opinion of
.the Non-official Members of this Assembly in regard to the excellent work
that they have done, the painstaking trouble that they have bestowed
.over these questions that come before them and they deserve the approba-
tion of the Assembly publicly. But necessarily the deeision of the Stand-
:ing Finance Committee is not the last word on this or any subject
particularly as the reasons upon which they proceeded are not known.

This is the first time I believe that a Finance Member has called
‘eopious and bounteous rain, unfortunate at least from certain points of
‘view. I know it used to be one of the anxious cares of every Finance
"Member either to consult the Meteorological Department or to take a hand
in the somewhat obsolete gembling in Burra Bazar known as
pani ka khel as to what was going to be the rainfall for the season, because
the Finance Member’s prosperity and the prosperity of the country de-
pended upon that. It so happens that that which is good from other points
of view is an evil from this particular point of view, the result of which
was that we have got to invest, as it is called 77 lakhs of rupees in that
which under the Opium Convention has soon to go out of Indian finance
and on the double quick. That position has been accepted. Are we going
to contribute to the swelling og’ that revenue the upward tendency of
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which public opinion, not only in India, I am not talking of financial
opinion, the moral, social and economi¢ public opinion in India and abroad,
has condemned. 1 do not think that this Assembly ought to lend itself
to anything that will aggravate the evil of increasing opium revenue
to any extent that can be helped.

The Honourable 8ir Malcolm Hailey (Home Member) : Did you
object last March ?

. Bir Deva Prasad Barvadhikary: 1 did not. We were proceeding
upon an accepted basis of gradual reduction that was known. 1 do not
think investments of the kind now proposed ought to be supported. For
these reasons—moral if you like to call them—I desire to oppose this
motion. o

Having done that and what T consider to be my duty, I should like
to raise my voice again against Mr. Rangachariar’s position. If a grant
is otherwise unobjectionable T do not think the Assembly would do right
by objecting toit or throwing it out bhccause of a sense of grievance
unger a sense of which we all undcubtedly labour. If, hoping against
hope, my objection succeeds, it must not go forth to the world that this
grant has been objected to and thrown out on any other than reasons of
merit.

Mr. E. 0. Ansorge (Finance Department : Nominated Official) : Sir,

I weleome the last words of Sir Dera Prasad Sarvadhikary because I
‘think that it will not be over diffienlt to show that this grant is not objec-
tionable. I am unbale to follow Sir Deva Prasad into the question of
policy because I think it is unnecessary to do so. This House voted a
certain amount for opium and the amount for which Government asks
now is to be used for exactly the same purpose and in exactly the same
way. The circumstances in which Government have been obliged to
ask for this supplementary grant of 77 lakhs were dealt with by the
Honourable the Finance Member, but T should explain to the Tlouse that
the production of opium is very strictly controlled, and with that policy
of control I have no doubt from what Sir Deva Prasad has just said
‘that he is in full agreement. If we are to control production a certain
area must be settled each year for the cultivation of opium. We arrange
the area to be so settled according to what is required for our actual
needs on .the basis of 4 normal crop. Supposing, as has happened thig
year, the crop is an exceptionally good one, obviously the output will
be more than we actually require at the moment. On the other hand,
we are unable to refuse to purchase that opium, which has been grown
under control and under a license given to the cultivators. Jt cannot
be grown otherwise and it cannot be sold privately. If thersfore we
‘da not byy it up, the crop.is lost and the cultivators have to bear the
loss.. Obviously, therefore, we are under agreement in granting licenses
for the prodnction of opium to purchase the outturn, whatever it may
be ;' and the only thing to do is to make our estimate of area as near
as possible to the amount of opium which is actually required. During
this 1ast year the erop was an exceptional one,—nearly double the out-
%u‘t of opium obtained from a practically similar area in the year.beforo.
Johody can be blamed that a smaller ares was 1ot settled. Ohviously
the settlement of the area must be madc upon the basis of the previous
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.and normal years. The immediate result of this exeeptional erop is
that our stocks of opium, which were depleted, are being replenished,
and Government are now taking steps for the coming yecar to reduce
the area of cultivation to a degree sufficient to reduce the output accord-
ingly.. It would be possible to put forward this demand merely as a
method of replenishing our depleted stocks during 5 good year, but
as a matter of fact we put it forward purely as a matter of necessity.
We are under agreemtent to buy the crop produced and we must
eontinue to do 8o so long as the system of control lasts. We must purchase
the whole of the output this year. We shall he purchasing a large
quantity, but we shall reduce the settlement for the coming year so
that, even if the crop is as goog as this year’s, which is unlikely, the
total output of opium will be a great deal less. We are therefore merely
anticipating our requirements and replenishing our stocks. But that
is not really the point. The point is that it is a necessity. It is inevit-
‘able expenditure which cannot be avoided under the present system.

As regards Sir Deva Prasad’s remarks as to the Standing Fingnce
Committee, 1 should explain that at the last meeting, held on Friday,
this matter was placed before the Committee. It could not he placed
before the Committee earlier for the simple reason that it was unknown
in the Finance Department of the Government of India until about ten
days ago, and the rcason for that again was that the crop is only now
beginning to come in and the amount of the chop was unknown until
very recently. It was impossible to estimate what excess, if any, there
would be.

I think the Iouse will be satisfied from what I have said that in
putting forward this demand for a supplementary grant we are not
asking for anything in the way of new expenditure. We are only
asking for what is necessary in order to be able to carry out our com-
mitments under a system which, as the louse is aware, has been long
in force and about which there is no question now before us for alter-
ing that policy. On account of the especially good crop received this
supplementary grant follows automatically upon the original demand.

M. K. Reddi Garn (South Arcot cum Chingleput : Non-Muhammadan
Rural) : 8ir, I would not have taken part in to-day’s debate buti for the
events that are happening on these foggy heights of Simla. I would
eertainly not be on my legs now had it not been for the fact that some of
the great democrats on this gide of the House have come with a firm con-
wiction to throw out all the demands for supplementary grants, not on
their individual merits but because the national honour has been wounded
by the certification of the Finance Rill by the Governor General in Couneil
Bo, Bir, as a protest, as a challenge or rather as a retort directed against
the recent action of the Viceroy, they are determined to oppose all grants.
I'am surprised, Bir, to see the great democrats who are to-day to wait en
His Excellency the Governor General leading a deputation requesting higp
to veto a Bill passed in one of the Provincial Legislative Councils by a
very large majority. I am surprised to see these patriots now thunder
forth on the floor of this House that the Vieeroy has vetoed the-will of
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this Legislature by certifying the Salt Tax and therefore we should oppose
all demands for grants. Sir, 1 am one of those sincére men (An Homowur-
able Membcr : ‘' Very doubtful.”’) who feels the insult offered to the
country by the use of the emergency powers of the Viceroy ; I am one
of those who voted for the Resolution to curtail these powers of the Gover-
nor General. I am one of those who voted for the censure Resolution in
the Alliance Bank case, because the Governor General in Council acted
without the advice of this IIouse. I am again one of those who voted for
the Resolution of Dr. Gour for the working of the Government of India
Act to the fullest possible extent. But now that my friends want me to
join them in to-day’s crusade against the Government, to throw out all
grants as a protest against the certification, I feel highly diffident to join
their rank and file; because these very friends, these great patriots, Sir, are
to-day waiting on His Excellency the Viceroy to advise, or rather to invoke
him that his extraordinary powers should be used to veto a Bill passed
by a very large majoritly in one of the local Legislative Councils. Mark,
Sir, that it is a Bill introduced by one of the Ministers on a transferred
subject. 1t was a Bill passed by an overwhelming majority after a long
discussion of nearly a fortnight. It is a Bill given assent to by the
Governor in Council of that Province. S§ir, note how low these patriots
are fallen—these democrats who fought against the Viceroy’s interven-
tion on the Princes Protection Rill —these patriots who spoke from a
thousand ydatforms emitting fire and brimstone against the recent action of
the Governor General.

Sir, now what happens ? These very gentlemen request the Viceroy
on their kuces to use these very 2xtraordinary powers, to veto a Bill passed
in a Legislature, thus giving a death blow to Provincial Autonomy, fvhich
we all covet so dearly. Sir, consistency cannot go further. It is for you
to see how casily, like the clouds cf Simla, these great patriots change their
views and their colour, to suit their convenience or selfish ends. Look how
yuickly and how sweetly they blow hot and cold in the same breath.
(Mr. K. Ahnied : ‘“ What about the time when you were Secretary of the
Democratic Party 1’’) What shall we say of the mentality of these so-
called Moderates ¢ How can we trust them and follow their lead ¢ I
Jeave it to the good sense of this House to walk cautiously when you follow
such chamcleon-like patriots. .

Khan Bahadur Abdur Rahim Khan (North-West Frontier Province :
Nominated Non-Official) : Sir, I have been listening to the pathetic speech
of my Honourable friend, Mr. Rangachariar, and I must say that the tone
of that speech was rather like that of a jilted lover. Now I am one of
those who Lelieve in constancy in love, and as one who has co-operated with
Government now when we have a few days left to pass with our love with
all its fanlts—with all the faults of the Government of India if it has
any—we must be constant to our love. I have got a special reason for
doing so tecanse as we are not going to discuss the question on its merits,
I come from a community which must be specially grateful to the Govern-
ment of India as far as the question of Khilafat is concerned. I am grate-
ful to His Kxcellency the Viceroy and all his colleagues. They did their
best to respect our feelings and they did their level best, going out of
their province, to help as far as the Khilafat question was concerned. Wgq
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ha\e to remember that they are not indépendent in this or any other
matter ; but judging as a member of this Assembly 1 would be false to my
duty if I did not express our sense of gratitude for what they have doue
aud as & Muhammadan 1 think it is my duty in equity, and my duty
under g yense of justice to express gratitude to them., We are about to
part and a good mauy of us who now come here as Members of the Legigla-
tive Assembly will probably be sitting in the Visitors’ Gallery in she fyture;
but parting as we do I think it would not be nice that we should part with
any sense of vengeauce or retaliation. I make this appeal to my learned
friend Mr. Rangachariar, who, 1 know, feels very sincerely on this subject—
1 say thai a member would be falsc to his country and to his community
if he would question and doubt the spirit and sincerity of his, speech.
‘\1\' friend’s speech was very sincere ; but we must make some allowance
sor the Government too. The Government has got to perform two duties—
one s its duty towards us, and the other is its duty towards the Home
Government. The Government of India, as [ said before, is not altogether
independent and I think we must make some allowance for it. We jnust
also give a chancce to the newd&omers as far as the Government of Indja
is concerned. Let us give them a chance to love the Government of India.
Now when the newcomers are coming into this Assembly they should take
their warning from us whether the Government of India has ceased to
be Joved or not.

With these remarks, specially (oming from a community and specially
coming from a provinee where there is a majority of Muham‘madmu.,
I waat to say how grateful wec are, as far as the Khilafat question is con-
cerned, to His Excellency the Vieeroy and his colleagues. That being so,
I have mach pleasure in supporting this demand, and I hope all the other
Muhaiomadan members in this Assembly will also support it.

8ir P. 8, Bivaswamy Aiyer (Tanjore cum Trichinopoly : Non-Muham-
madan Rural) : 8ir, I think it my duty to support the Resolution. I
differ both from my friend Mr. Rangachariar and from my friend Sit
Deva Prasad Sarvadhikary. My friend Mr. Rangachariar has admitted
that he has no objections to urge to the Resolution on its merits, The
only question which is now before the House is whether or not the Demand
for a supplementary grant is justified. My friend -Sir Deva Prasad
Bnrvudh:kary had-some objections on moral gruundu, a8 he put it, to the

grenting of this demand.

Emlil' Deva Prasad Sarvadhikary: On g"ruunda of merit, which are

. gir P. l Bivaswamy Aiyer : But having regard to the uphnstzon
which was given by Mr. Ansorge, 1 do not think there can be any doubt

as to opur obligation to pay the sum of 77 lakhs or whatever it may be to
t]{;; cultivators who have grown opium under certain conditions and to
ther. persons to whom we have come under legal obligations to purchasé
their opinm. I can see no question of morality at all involved in the
subject-matter of this Resolution. The only ground on which my friend
Mr. Rangachariar objects to this Resolution is that the Governmept haye
refused to co-operate with the Assembly in spite of its excellent behaviour
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and its attitude of consistent co-operation. It rather seems to me to
sound like the dying curse of an expiring Legislature towards an unappre-
ciative Govermment. Analyzing the attitude it amounts to this : It is
ane of refusal to co-operate with the Government because their conduct in
other matters has not been satisfactory. 1 was not aware that my friend
Mr. Rangachariar was a non-co-operator at heart ; but the arguments with
which he supported this Resolution lead me to think that he has now pro-
bahly turned into a non-co-operator. 1 do not know -whether he has
turned & non-co-operator for the nonce or has become a disciple of.
Mu, C. R. Das and intends to follow his policy. I know that he has
aumpmtued his capdidature for the next election. I do not know whether
his object in sceking to come to the Legislature the next time is to follow
the policy and the tactice of Mr. Das and wreck the Council from irside.
Now, Sir, reference has been made to the old and well known constitutional
prineiple of grievances before supplies. I should like my friends to fully

erealise the implications of that principle and the bearing of that pringiple.
on the present occasion, and to consider how far it can be applied!gnder
the present cireumstances. Are you going to insist upon the redress of all
grievances hefore supplies, or only of some grievances before supplies f.
Are you going to refuse all supplies, or only some of the supplies ¥ If
you are going to refuse some of the demands for supplies, on what grounds
are you going to discriminate ¥ Can it be any other ground than the
merits of the particular demands for grants ¥ T for one fail to see any
grounds upon which you can discriminate between one demand for a grant
and anothcr except it be the merits of the particular demand.

I would ask the Iouse to remember the advice which was given recently
hy one of our friends who had the honour of being in the Government
sometime ago, and who has now joined the ranks of public workers. I
refer to the advice given by Sir Tej Bahadur Sapru, that the attitude of
indiseriminate opposition would be a great mistake. Now, Sir, I take it
ihat the policy of refusing particular supplies can only be supported on
the ground of some discrimination on the merits. Now, if you are not
going to adopt the principle of diseriminating between one demand an
another on its merits your only alternative i to adopt.an attitude of
mdmcnmumte refusal of all supplies. Now this slogan of redress - of
grievances before supplies was raised in Madras by a very distinguished
public worker for whose services T have the greatest respect. But before
you take up the slogan and hegin to apply it, T would ask you to congider,
carefully what purpose you mean to serve or hope to serve by its adgption.
Ts your objcet merely the manifestation of your displeasure because the
Government certified the salt tax ¢ If that is your object, we have already
adopted a much more straightforward means of dealing with it and we
have suggested a remedy against the abuse. We have passed a Resolution
asking that eertain words in section 67B should be expunged and that the
powers of the Governor (leneral in regard to certification should be cur-
tailed. That action was perfectly intelligible., But now, having already
sufficiently manifested your displeasure, if that be your object, what further
gain do you derive by this attitude ¥ Ts it as a means.to the end of
making a further progress in constitutional reforms ! Now, there can
ofly be two ways of achievingefurther constitutional reforms either by
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pursuading Parliament of the reasonableness of our demand and by proof
of our achievements under the reforms already granted, or by recourse to
other means. If you wish to convince the Parliament that you have made
a proper and reasonable use of the reforms and deserve a further big
concession or instalment of reforms, is it likely that you will persuade
Parliament of the justice of your demands or of the reasonableness of your
demands if you unreasonably refuse supplies not on the merits but out of
pettish motives. Now, if we want to convince Parliament of the reasonable-
ness of our attitude, or of our sense of responsibility in the exercise of our
powers, we should not follow this course which has been suggested of
refusing supplies. If we can at any time catch the Government tripping,
by all means let us go in for them ; T do not wish to spare the Government
when they are really at fault or to support them in any wrong measures
which they may take ; but when the Government are manifestly in the
rightyWee puiting forward a demand which it is impossible to refuse on
the merits as admitted by Mr. Rangachariar, we shall be simply putting
ourselves in the wrong and it is not a policy which will pay us with the
Parliament. Then, Sir, the only other alternative is this. You may say
that by refusing this grant and by following the policy of refusing grants,
we shall be driving the Government to make further concessions. Tt really
amounts to the adoption of the policy of the non-co-operators. It is not
as non-co-operators that we came into this Assembly, nor have we turned
non-co-operators. At any rate, 1 for one, have not turned a non-co-
operator, hecause the Government may have acted in a manner to cause
dissatisfaction on certain occasions. Before you think of applying this old
principle of redress of grievances before supplies, I would ask you to
remember the conditions under which in the constitutional history of
England it was asserted. There is no occasion under the present political
conditions of England for applying or acting upon this principle of re-
dress of grievances before supplies. They have a much simpler and more
effective means at their disposal under the existing conditions. If the
opposition is dissatisfied with the conduct of the Government, they can pass
a vote of censure and the result will bs they will turn out the Government
and put their own party in. We must therefore go back to the old consti-
tutional history of England. What were the times and conditions when
this principle was asserted ! Tt was in the days when the people had to
-earry on a struggle against the antocracy and oppression of the King that
this principle was often resorted to. You may perhaps suggest that we
are also lIabonring under a similar abunse of power by the Government.
Even assuming you are right there, it does not show that it is practicable
to assert the principle now. When this principle of redress of grievances
before supplies was asserted hy the Barons in their struggles against the
Kings, by the Commons in their struggles against the Stuarts, they did so
at times when they were in a position to enforce their resistance tn the
assertion of autocratic power hy reconrse to physical force. Tn the time
of the Stuarts we know that that policy was the precursor of a civil war.
Tn the days of the Plantaganets the Barons rode in arms and captured the
King or were in a position to brine the King to his knees and dictate terms
to him. Npw, do you imagine that yon are now in a position ta dictate
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terms or to assume an attitude like that of the old Barons or the Commons
in the times of the Stuarts ¥ I can picture to my mind a time when my
friend, Mr. Rangachariar, perched on horse back, will probably ride in
arms at the head of the embattled hosts to bring the then existing Govern-
ment to its knees and dictate terms, But I rather fancy that the time ia
not yet and I do not think that the policy of either non-co-operation or
civil disobedience or passive resistance is one for which the country is
prepared or that we shall be justified in plunging the country into that
ferment which is the herald of a revolution.

Now, realise all the consequences clearly. If you feel that you are not
in a position to back up your demands by that appeal to physical force,
by which it was backed up in the days of the old struggles with the Kings
of England, with the Stuarts and the Plantaganets, if you feel that you are
not prepared for such an assertion, if in your heart of hearts you know
thet and you feel that, I ask what is the good of this spasmodie, casual
and solitary et of non-co-operation {

1 assume that it is to be a solitary act of non-co-operation, If it is
to be a systematic course of non-co-operation, I can understand it of the
Dasites, but not of any members of the present Assembly. I do hope that
members who think of acting upon this slogan which has been preached
from the I’ress and which has been caught. up by many people, will realise
clearly all the implications and consequences of that prineiple and then
exercise their judgment. T for one think that the only issue before us id
whether this demand for a grant is justified on the merits or not, If it
is justified, I certainly should not be a party to refusing the demand for
a grant. I feel that the application of the prineiple of redress of grievances
before supplies is one which is altogether impracticable and futile, I am
sorry to say that it is a most fatuous course to adopt, and I sincerely hope
the House will not adopt it.

(Voices : ** The question be now put.’’)

Mr, J. P. Ootelingam (Nominated : Indian Christians) : Sir, I
“listened with very great interest to the speech that the Honourable
Mr. Rangachariar made in his attempt to oppose the supplementary
demande for grants, and all the time that he was making hjs speech I
was wondering if it was the voice of that same Mr. Rangachariar that
spoke only the day before yesterday so very elognently on the Kenya
guestion. T was wondering if it was the same Mr. Rangachariar who
withdrew his amendment to the main Resolution, with explicit reference
to retaliation in the event of that proposition not being accepted. I
was wondering, Sir, if it was the same Mr. Rangachariar who spoke so
eloquently about his services with reference to the raising of the War
T,oan in Madras. I was wondering, Sir, if it was the same Mr. Ranga-
chariar who spoke of the yeomen services that he had rendered on that
oceasion and of his hearty co-operation with Government at that very
critical time, T was wondering, 8ir, if it was the same Mr. Rangachariar
that spoke of partnership with Government and questioned if the
partnership that was talked of about the time of the Reforms was a
real pa.rt.nership or a bogus partnegship. T came to the only conclusion

[ ]
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ﬂ»t the salt duty. certification which had been dmcussed almost thread-
bare and which had been disposed of, was still oppressing his brain and’
that he had availed himself of this opportunity to oppose all Supple-
mentary Grants. To what shall I compare this attitude of Mr. Ranga-

¥ who has served upon several Committees durmc the course of
ﬂle lqd; three years and who has rendered valuable service to the
Assembly and to the Government of India. I can only deseribe it in the
words of that inimitable passage in a well known book where reference
is made to children in the market place calling one to another and saying,
*¢ We piped unto you and ye did not danece ; we waited and ye did not
weep.”! What is the matter with Mr. Rangachariar that he should have
led the opposition to all Supplementary demands for grants. Well,
I regret, it is pure cussedness. Having known him for many years and
appreciated his good qualities and the services that he has rendered in
this Assembly from the beginning to the closing days of the session, I
regret why he should have put on this attitude of opposition. (A Voice :
‘‘ The election is coming on.’’) That may be so. But I am very sorry
that a Member from Madras, the Province I come from, should have led
hls oimpoeltmn, and I trust that the Supplementary demands for grants
W)ll all the same be passed by the Assembly.

The Honourable Sir Basil Blackett : Sir, this motion was opposed by
8Siv Deva Prasad Sarvadhikary on merits and by Mr. Rangachariar for
other reisons. I have very little to add on the subject of the merits.
Our position is that we cannot avoid making these payments, as has
been fully explained by Mr. Ansorge. I should like, however, just to
say one word about the question of morality which was iwentioned by
Sir Deva Prasad Sarvadhikary. As is 'well known, the Government of
Indis bas been one of the leaders in the general campaign in reducing
to the best of its power the evils of the opium traffie.

Bir Deva Prasad S8arvadhikary : Let it lead on.

The Hononrable 8ir Basil Blackett : In 1903 the acreage in British

territory in India which was sown with poppy for the purpose of opmm‘
was 642,000 ; and in 1920-21 it was 148,000.

w J: N M&jnmdar Blh%dur (Presideney Division : Nop-Muham-
quan hural) Tt must have been a sacrifice to the Indian revenue.

The Honourable 8ir Basil Blackett : It has been a very heavy
sacrifice for the Finance Member. In the Indian States towards the
end of the 19th century there were over 4,00,000 acres sown. Owing to
the policy of the Government of India, this was reduced to 56,000 acres in
1919-20. The income of the Government of India in 1910 from opium
was seven million two hundred and forty thousand pounds sterling ;
in’1920-21 this was less than two million pounds. The motion that has
bheen made to-day has nothing to do with opium policy. It is simply a
motion that the Government of India should be granted the money with
which to buy the opium which it has contracted to buy which has turned
out to be rather more than it expected. It will not increase the amount
of opium that will be sold by the Gpvernment of India under the exiat-
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ing policy. That is fixed by the existing policy and has nothing to do
with this vote. On merits, therefore, I feel sure that Sir Deva Prasad
Sarvadhikary will now vote with the Government in this matter.

1 have now. to turn to the other question.

Sir, I came down to-day in the anticipation of having to disagree
very violently with Mr. Rangachariar, but, after what I have heard,
I really fcel tempted to take his side. I read in the newspapers some
time;ago that Mr. Rangachariar was coming up to Simla—all the way
from Madras to Simla at great sacrifice to demand redress of grievances
before supply. I read that he was choosing his time to come from
Adam’s Bridee to Eve’s Paradise by the date on which the supplementary
estimates were to be introduced. And then I heard something about the
Madras Hindu Religious Endowments Bill. Well, now, Mr. Ranguchariar
'ts # man for whose character T have formed, in the short time I have

een here, a very great admiration. Ie is always sincere, he holds
very sineercly what he believes, and he holds strongly to what he believes.
I remember, when T was at school, that T was taught what Julius
Cnesar said of Brutus, that he wanted badly what he wanted ; and that
is rather Mr. Rangachuriar. Therefore, it gives me very great pain
that at the end of this third session of an Assembly, of which he has
heen 50 distinrujshed -a Member, he should be giving way to what he
himself deseribed on Saturdav as a spirit of despair and desponden.cy.
Now, I agree very largely with a great deal that Sir Sivaswamy Aiyer
said. T agreed particularly with his statement that, when the Govern-
ment are right, the ITouse ought to vete with them.  And I wondered
in that connecrion what he meant by his vote on Wednesday last. That
however is a hy-path. And, after all, last Wednesday, the House was
discussing a Resolution. To-day the ITouse is discussing a vote ; a case
in which it has been given the power of saying ‘‘ yes '’ or ** no ’’, and
enforeing its view, subject only to the exceptional powers of the Governor
General or the Governor General in Council. But I should like to
modify a little bit the point of view presented by Sir Sivaswamy Aiyer.
He said, I think, ‘‘ You have not got the force to kill your opponents :
do what they tell you.”

I do not think that is a bit the right point of view. I think that
in everv vote this House takes, whether it is a Resolution or whether
it is a vote on a matter where its will is under the constitution to be
given cffect to, the question it ought to ask is,  will my vote in this
matter hasten or retard the progress of constitutional reform in India 1’
1 think therefore that to vote on this occasion for grievances before
supply, to vote that the Government of India ought nither to- break
its contract with the cultivator or take other action which is not such
a5 the House Fkes is surely not a vote that will hasten the time when
constitutional reform in India will take a big step further forward. All
of us in this House are Members of this Assembly. All of us are here
worRing with one object. We do not always agree. Some of us thonght
that by balane'ng the hndget even in the way in which it was balanced
we wore hastéhing the progress of reforms in India hecause we were
imprbwing the firancial porition of India. o

. a
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The House is perfeetly entitled to take a different view and 1 know
many Members and my Honourable friend Mr. Rangachariar, did and
do take a very different view from that. But they and we are working
together with one single object, namely, to hasten the progress of the
reforms in India, to hasten the date when we can take another step
forward. 1 do hope therefore that the House will now proceed unani-
mously to accept this motion not only because on merits it is the ‘only
possible decision but in order that we may not begin to think that coming
events are casting their shadow before. We had Mr. Devaki Prasad
Sinha taking the oath to-day and we had a speech from Mr. Ranga-
chariar which suggests the ereeping in of non-co-operation into this
House. Let us end this session as we began, in a spirit of co-operation,
and the three years that we have been through will he looked back on
by the future »s years in which tremendous strides were taken amidst
tremendous difficulties in the path of proeress and constitutional ye-
forms,

Mr. President : The question is :

‘¢ That a supplementary sum not excceding Ra. 77,00,000 be granted to the
Governor General in Council to defray the eharges whieh will come in coutse of pay-
ment during the year ending the 31st day of March, 1924, in respeet of ¢ Opium .’

The Assembly divided :

AYES-87.

Abdul Hamid Khan Khudadad Khan, Faridoonji, Mr. R.

Mr. Graham, Mr. L,
Abdul Quadir, Maulvi. Gwynne, Mr. C. W.
Abdur Rahim Khan, Mr. Hanigh, Mr. P. B.
Abdulla, Mr. 8, M. Hailey, the Honourable 8ir Maleolm.
Abul Kasem, Maulvl Holme, Mr. H. E.
Ahsan Khan, Mr. M. Ikramullah Khan, Raja Mohd.
Akram Hussain, Prince A. M. M. Innes, the Honourable Mr. O. A.
Amjad Ali, Maulvi. Jejeebhoy, Sir Jamsetjee.
Ansorge, Mr. E. C. Lnkshmi Narayan Lal, Mr.
Ayyangar, Mr. R, Narasimha., Latthe, Mr. A. B.
Bagde, Mr. K. Q. Majumdar, Mr. J. N.
ert'lswoll Mr. H. R Misra, Mr. B, N.
Barnes, Mr. H. C Mitter, Mr. K. N.
Barodawalla, Mr. 8. K. Mudaliar, Mr. 8,
Barua, Mr. D. C. Muhammad Hussain, Mr. T.
Bhanja Deo, Raja R. N. Mukherjeo, Mr. J. N. -
Bhargava, Pandit J. L. Pprcival, Mr. P. B.
Blackett, Bir Basil. Rajan Baksh Shah, Mukhdum 8.
Bray, Mr. Denys. Ramayya Pantuly, Mr. J.
Bridge, Mr, G. Reddi, Mr. M. K.
Burdon, Mr. B, Richey, Mr. J. A,
Butler, Mr. M. 8. D. Samarth, Mr. N. M,
Calvert, Mr. H. Shahab-ud- Din, Ohandhr!.
Chatarji, Mr. P. O. ] Sim, Mr. G. G.
Chatterjee, Mr. A. O. Ringh, Mr. 8. N.
Clarke, Mr. G. BR. Rinha, Babu L. P.
Cotelingam, Mr, J. P. Stanyon, Colonel Bir Henry.
FEbden, My, J. W, Yamin Khan, My.- M,
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NOES—17.
Agarwala, Lala Girdharilal. Neogy, Mr. K. C.
Agnihotri, Mr. K. B. L. Roy Choudhury, Mr. 6. C.
Asjnd-ul-lah, Maulvi Miyan. Shukla, Mr. D. P.
Ayyir, Mr. T, V. Seshagiri. Sinha, Mr. D. P. .
Basu, Mr. J. N. Sohan Lal, Mr. Bakshi,
Jatkar, Mr. B. H. R. trinivasa Rao, Mr. P. V.
Mau Singh, Bhal. Venkatupatiraju, Mr B.
Nag, Mr. G. C. Vishindas, Mr. H.

Nand Lal, Dr.
The motion was adopted.

MISCELLANEOUS DEPAKTMBNTS,

The Honourable Mr. A. C. Chatterjee (Industries Member) : Sir, I

move.:

“¢ That u supplemontary sum not excceding Rs. 1,41,000 be granted to the Governor
Cenoral in Council to defray the charges which will come in course of puyment during
the year ending tho 31st day of Murch, 1924, in respect of ¢ Miscellancous
Departwmcents *.’° .

From the papers that have been circulated, lionourable Members
must have gathered that this is a supplementary demand on account
of the Indian Stores Department. I need hardly remind the House
that this item had been included in the Budget which was presented
last March, but a lump sum deduction was afterwards made on account
of the recommendations of the Retrenchment Committec. My llonour-
able friend the Finance Member had at that time informed the House
that this was one of the items which were still under the consideratign
of the Government of India, with a view to further examination as to
whether the retrenchment should be made or not. 1 am glad to be
able to inform the llouse that the Government of India did come to the
conclusion that the item should be restored and a supplementary graut
should be asked for from the House. The objeet with which this item
has been put forward is to expand the activities of the Indian Stores
Department. In answer to various questions that have been put in
this House I have explained that the Government are carrying out the
views which have been enunciated in this House as well as in another
place of expanding the work of the Indian Stores Department.
Reference was made by my Honourable friend Mr. Rangachariar to the
fact that commissions and committees are appointed and he alleged
that nothing was dome. I claim that in this matter at any rate, we
are carrying out the recommendations of the Indian Industrial Com-
mission and the Stores Purchase Committee. At this late hour I do
not wish to weary the House with a speech in respect of a wmeasure which,
I hope, will receive the unanimous support of the House, and I need
only recommend this motion to the House.

Mr. Devaki Prasad Binha (Chota Nagpur Division : Non-Muham-
madan) : Sir, I came to this House to-day in the hope that I would
record my vote either for or against the motions as a silent listener. But,
Bir, since the Honourable the Finance Member has done me the honour
of welcoming me on my first appearance in this hall with a kind reference,
I feel that I should explain my attitude in words also. Whether, Sir,
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1 am welcomed us a co-operator—as 1 was to your knowledge for the
last 2§ years in the Bihar Legislative Council—or whether 1 am branded
here as a possible non-co-operator, 1 want to assure the (Govermment
that 1 am not ushamed of my conduct. I feel that it is everybody’s
duty here to do what he thinks best in the interests of the country. Hir,
in opposing this Demand as well as the previous Demand of Govern-
ment I feel that I'am doing nothing but serving the interests of my
country. Sir, the Honourable Sir Sivaswamy Aiyer has said that opposi-
tion to these demands smacks of non-co-operation. 1n-tlit same breath
he has referred to the very old prineiple of demanding redress of griev-
ances before granting supplies. 1 do not understand how he can reconcile
these two views. ls it to be said that when recourse was had to this
old. principle of constitutional agitation, in other Parliaments;. they
were unon-co-operating with the Government 7 My answer is this. 1t
is & weapon of constitutional agitation in our hands just as much as the
power of certification in the hands of Government is a weapon in their
hands to foree their will when they believe that we are going wrong.

e

Well, Sir, mny principle has been that we should learn to deal blows
for blows. So long as Government respect our wishes, so long as they
endeavour to nieet our demands, we shall do our best to co-operate with
them. But when we find that our sentiments and our feelings are
trampled under their feet, we feel it our duty to make use of whatever
power we have got in‘our hands. Sir, 1 do not wunt to take the time
oi this Council any longer. (Mr. N. s. Saemarth : ** This' Assembly.’’)
Yes, this Assembly, I beg your pardon. An lonourable Member sitting
opposite to me has said that as we have so far been making love to
Governinent, let us make love to Government for a few days more.
1 want to remind him that love for Government is not like ordinary
pre-matrimonial love. It is of a slightly different character. I the
words of a poet this love is:

¢ Like a coy maiden, when courted most furthest retires ;
An idol at whose shrine who oftcnest su.criﬁco arc fuvoured leust.’’

Therefore, to support Government whether they are in the right or in
the wrong, does not seem to me to be a correct attitude. In order to
show the strength of our resentment at the action taken by Government.
in the matter of certification of the salt tax, I think it, in my own way,
a duty to oppose these demands of Government as a protest. It may
net be victory, but certainly it will amount to some kind of revenge.
which is very often a prelude to victory. With these words I think.
we ought to oppose this demand also.

Mr. President : The question is :

¢ That o supplementary sum not excceding Rs. 1,41,000 be granted to the
Govornor Gencral in Council to defray the eharges which will como in eourso of:pay-
ment during the year ending the 31st day of March, 1924, in respect of ¢ Mis ,
Departments ’."’

The motion was adopted.:

————
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CaritaL OutLAy oN TELEGRAPHS,

The Honourahle Mr. A. C. Chatterjee : Sir, I move -

“ Thut w supplementary sum not excceding Rs. 10,45,000, be granted to the
Governor Genernl in Couneil to defrny the charges which will eome in course of pay-
ment. during the year ending the 31st day of 'Marsh, 1924, in respect of ‘ Capital
Outlay on Télegraphs ’.”’

Sir, this is the sum that is needed for telegraph and telephone con-
struction in New Delhi during the current year. I admit that it ought
to have been put into the budget when it was presented last March,
and I do regret that thig was not done, But this was due to a certain
amount of misconception on the part of the Department of which I am
now in charge and I wish again to apologise for the mistake.

As Honourable Members are .aware, Government are trying their
best to push on with the construction of New Delhi. It is hoped that
the Secretariat Buildings and the Legislative Chamber will be ready for
oceupation during the winter session of 1925-26. The buildings are in
a ?ﬂir state of progress and the roads are very near completion. It is
most necessary that the wiring of the buildings and the laying down
of the cables along the main roads should be completed as soon as
possible. If that is not done, it will mean a good deal of additional
expenditure to Government in future years and it will also, probably
entail the work being done in a hurry and in a slipshod manner. I hope,
therefore, that this motion will also be accepted.

Mr. K. C. Neogy (Dacca Division . Non-Muhammadan Rural) : I
rise to oppose this motion, and I propose to deal with the merits of the
demand. As the Ilonourable Mr. Chatterjee has explained, this amount
is needed for equipping the new Capital at Delhi with telegraph and
telephone facilities, but the llonourable Member did not take the trouble
of explaining as to why this has not been charged to the New Delhi
capital expenditure. (An Honourable Member : ** It is charged to capital
expenditure.’”’) 1 find that this is charged against capital outlay on
telegraphs, which is No. 60 in the accounts. Sir, we have been told
times without number that the postal department is a commercial depart-
ment of Government. Is it so really ¥ What do we find in practice ?
Here is a proposal for saddling this Department with expenditure that
ought to have been charged fo another head altogether. (Mr. K. Ahmed :
‘“ That may be a mistake.”’) I should have thought that a commercial,
department of Government would be run on strictly business principles.
Now, Bir, what happens in this case ! Can the Honourable Member
in charge assure us that this extra expenditure is necessitated by any
bona fide expansion of business ¥ Does the Honourable Member expect
a fair return on the capital that he wants us to vote to-day ? Is it not
that this expenditure is necessiated by the fact that Government have
thought it necessary to alter their plans in regard to the location of .
the new capital at Delhi ¥ Sir, looking through the details of the ex-
penditure as set out in this demand, we find that they are ‘‘ required .
to finance telegraph lines and cables to bring Dealhi on to the telegraph
system.”’ Would this have been necessary if you were to continue to
have the official headquarters just where: they :are nowilocated ! The
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next item refers to ‘‘ the diversion of cxisting telegraph line owing to
the diversion of the Great Indian Peninsula Railway.”” This diversion
of the Railway line itself has been necessitated by the new Delhi scheme.
1 remember to have read the evidence of some directors of the Great
Indian Peninsula Railway before the Acworth Committee in which they
said that the Government wanted to charge the Railway with a very
large amount which would be required to divert the line for the pur-
pose of beautifying the new capital. The Railway authorities protested,
with the result that the estimates were cut down, but even now, the
amount which is going to be spent for this purpose is wholly unjustifi-
able and ought not to have been borne on the Railway estimates. Now,
Sir, this particular item which is necessitated by the diversion of the
Great Indian Peninsula Railway line stands on the same footing. The
next item is “‘ first fitting of Government liouse.” I do not know the
exact meaning of this expression ‘‘ first fitting.”” 1 do not know for
how many times more we will have to deal with the subsequent ﬂttmgs
of the Government House.

The next itewn relates to the fust fitting of the lmperial Secretariat,
the next again 18 about laying underground telephone cables at Raisia.
'L'he others relate 10 simiar itews. \ow, dir, o5 1t pernussible for the Post
oftice to subsidise the coustruction of new capital at Deliu in this manner {
1 shouid expeet a direct answer to my question, Sur, 1 believe my tlouour-
able iriend Mr. Clarke will bear me out when 1 say that iu oune of lus
aunual reports on the working of the Posts and Telegraphs he mentions
the faot that his department has to finance certain--- non-remunerative
post oflices that are maintained for military reasons.. That is one item
of subsidy paid by the post office for a purpose which ought to be financed
from the Army budget. Here we fu.d another glaring instance in which
this vicious principle is sought to be given effect to. It may be said, that it
does not matter very much whether you meet this cost out of the capital
expenditure under Telegraphs or under capital expenditure for the new
Delhi works, and that this discusdion is merely of academic interest. 1t
may be said that it does not very much matter whether you pay this Bill
from out of one pocket or from another. This is certainly not the position;
for who pays in the end ¥ We have been reminded so often that the
Postal department is a commercial department and therefore it must
primarily pay its way. That has been the argument trotted out, I do not
know how many times, in support of enhancement of the postal rates.
Let us have honest accounting at least for once. Why should the postal
revenue hear this expenditure ¥ (The Honourable Sir Basil Blackett :
‘¢ Hear, hear.”’) The Honourable the Finance Member exclaims ‘‘ Hear,
hear.’”” I hope he remembers his own words which he used when we sug-
gested that certain items of railway expenditure should be transferred
from revenue to capital. He said that he would not be a party to manipu-
lating accounts in that way. I hope he remembers the words he used on
that occasion and I put it to him that he is manipulating accounts to-day
by asking us to vote this amount under. capital works on telegraphs.

8ir Deva Prasad Mnd.blklg': Is there corresponding révennue
derived by the Posts and Telegr f
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Mr. K. 0. Neogy : Yes, they still derive revenue from Government
House and other offices and the officials at Delhi. That is exactly the posi-
tion that [ am putting to the Honourable Member in charge as to whether
he can assure me that there will be a corresponding increased return on
the capital that he proposes to sink in this fashion. This is certainly an
item of unproductive expenditure masquerading as a productive item,
and I maintain that you will not get any return, a due return on the capital
that you propose to spend in this manner. Now, Sir T hope that this
Touse will at least on this oceasion vote with me in rejecting this demand.

The Honourable 8ir Basil Blackett : Sir, if Mr. Neogy for reasons
of his own had not been absent. for a certain time from his normal position
as a member of the Standing Finance Committee, he would have been
able to answer for himself some of the questions which he has put to us
to-day. I get up to deal solely with the question of accounting. As I
said when T introduced the budget this year, I personally felt considerable
deubt whether the capital expenditure of Delhi was capital expenditure at
all and whether it ought not to be charged to revenue. I am glad to see
that to some extent Mr. Neogy supports that view. It is not the view
adopted in the accounts of the Government of India. We did not propose
then or do not now propose to -make a radical change in the form of
Government aceounts and in presenting this supplementary estimate as a
supplementary estimate for capital expenditure under the head of Posts
and Telegraphs we are following a regular and well known procedure.
The Posts and Telegraphs Department will in the first instance be the
owners of the cable lines and of the wiring and so on that are laid down.
They will be the administrative department responsible for the working of
the post and telegraphs systems and these will be part of the property of
the Posts and Telegraphs Department and worked as part of their whole
administration. In the second place this particular expenditure will so
far as the posts and telegraphs arc concerned earn a large revenue. Indeed
it may be a remarkably remunerative investment for the Posts and Tele-
graphs Department. Whether it will be a remunerative investment for
the Government. of India is another question. The Government of India
will be paying the greater part of the rentals that are charged for the
telephone lines in New Delhi. The Government of India will also pay
for a good many of the other charges which will appear as part of the
postal revenue from New Delhi ; but from the point of view of the capital
expenditure of a commercial department this is obviously correctly charged
to posts and telegraphs and not to New Delhi. Exactly the same procedure
was followed as Mr. Neogy himself points out in regard to the railways,
so that although T sympathise with his desire for strict accuracy of
accounts and should like to look forward to the time when there is no
charge for capital expenditure on New Delhi in the capital budget of India,
at the same time I do not think T can support him in his objection to
following the correct procedure in this particular case.

8ir Deva Pragad Sarvadhikary : There is 3 small matter on page 4
of t.h.e paper giving details of these Demands that has apparently escaped
no.tlce and which if properly brought out would strengthen the case for
this demand. The Inchecape Committee and the members of this Assembly
have been insistently wanting that the incubus of surplus stores shogld
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“be:got rid of as quickly as'possible and in this demand of 10 lakhs and odd
- 'is included Stores for 8 lakhs, 28 thousand, leaving only 2 lakhs 17 thousand
as ‘actual cash expenditure. That by itself would be a good reason for
-acgeding to this demand, so that the stores which we do not want to accumu-
late 'sh‘bnld be got rid of as quickly as possible.

Mr. President : The question is :

. ¢4 That o supplementary sum not exceeding Rs. 10,45,000 be granted to the
Governor Gemeral in Council to defray the charges which will come in course of pay-
.ment during the year ending the 31st day of reh, 1924, in reapect of ¢ Capital
Outlay on Telegrapls ’.’’

The motion was adopted.

__ The Assembly then adjourned till Eleven of the Clock on Tuesday,
' the 24th July, 1923,
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